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LOK SABHA
Friday. August 21, 1950/Sravana 30
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr Seeaxer in the Chairl

ORAL ANSWERS TO QUESTIONS
Guest Control Order

+
Shri Barman:

*¢32, / Shri Subodh Hansda:
Shri §. C. Samanta:

Will the Minister of Food and Agri-
euniture be pleased to state:

(a) whether waste of foodgrains
' has been actually avoided by the
Guest Control Order, 1958,

(b) if so, how much waste has been
avoided during the year 19858; and

(¢) how far this has solved the food
problem 1in our country?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) to (¢) The Guest Control Order
36 intended to make the general
population conscious of the need for
avoiding wastage of food and effect-
ing economy in the consumption of
foodstuffs For obvious reasons, it is
difficult to say how much waste has
been avoided by means of this Order
and to what extent it has been help-
#ul 1n tackling the food problem.

Shri Barman: According to common
notions—or  experience rather—the
guests consume less grains while they

178(Ai) LSD—1.
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are nvited to a feast than what they
do 1n their own houses. If so, how
can there be a saving by the control?

The Minister of Food and Agricul-
tare (Shri A, P. Jain): Then the
correct policy would be that nobody
eats 1n his house and everyody eats
as a guest

Shri Braj Raj Singh: May I know
whether Government are aware that
thi, Order 15 creating unmecessary
scare In the country by giving an im-
pression that there 15 a dearth of
foodgrains in the country?

Shri A. P. Jain: There are many
more persons who are doing this much
mote intensively than this order.

Shri B, Das Gupta: May I know
whether the hon. Mimister is aware of
any case which has been nstituted

for the violatian of this Guest Control
Order®

Shri A. P. Jain: I remember that in

at least one case a marriage party was
proceeded against.

Shri Nagi Reddy: May I know what
1» the administrative machinery that

has been set up to implement this
particular order?

Shrl A. P. Jain: There 18 no special
machinery; the police is there.

Licence Fees on Cheap Radio Sels

.|_
633, Shri Radha Raman:
{Shrl Shree Narayan Das:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government have fina-
lised the consideration of a proposal
for reduced licence fee on cheap radio
sets; and
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(b) if 8o, the nature of the decision
taken?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
and (b) The matter 13 stil] under con-
sideration but nearing the final stage

Shri Radha Raman: May 1 know
whether in this connection the Minis-
try of Transport and Communications
has had any consultations with the
Ministry of I & B with regard to
the reduction In the licence fees on
cheap radios of different types® May
I also know if any opinion was ex-
pressed by the I & B Ministry on
that matter?

Shrl 8. K, Patll: It 15 the I & B
Mirustry that looks after thiz so
far as the policy 1s concerned But
so far as this particular enquiry is
concerned, we had discussions, and,
possibly, the fee may be reduced to
half, that 13 Rs 750 But the final
decision has not yet been taken
because we have to consider what 1s
meant by a cheap radio, whether 1t 1s
the price or the valves or the range
and so on That is what 1s under con-
sideration

Bhri Radha Raman. May I know
whether there 15 any proposal before
Government with regard to the
exemption from licence fees for radios
or radio sets which are used by the
educational institutions 1n the coun
m?

Shri 8. K. Patil: I do not see any
proposal of that Jund here And, this
question relates only to the cheaper
radio sets and not to sets used by any
particular institution

Shri Achar' May I know whether
for additional sets the same fee will
be charged or whether 1t will be
reduced® That 15, if one Individual
bas got more sets will the same fee be
charged for all? May I know whe-
ther that question has been con-
gidered?

8hri 8. K. Patil: That ;5 being con-
sidered That is, the first set would
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be charged Rs 15 and an additional

a little hugher fee So
to cheaper sets, where the first wet
would be charged balf and the addi-
tional sets gomefhung less than Rs, $
that 15, K8 2 50 or something like that,
All these are under conmderation so
that we can come to some kind of
judgment m the near future

Shri Damani: May 1 know whether
the dealers have to procure a Lcence
before they deliver the radio sets to
the customer and whether any repre-
sentation has been made by the dealers
%0 change the gystem”

Shri 8. K Patil. Yes, representa-
tions have been received because it
18 an inconvenience to the dealers
But as I said, the policy m this regard
15 dealt with by the I & B Minustry

Shri A-sar May I know whether
it i a fact that compulsion of pre-
purrhase licence has caused the great-
est mm.onven ence to the radio pur-
chasrrs also?

Shri 8 K Patil. 1 do not know
what 12 the compulsion and what 13
the greatest inconvenience ‘There
would be some kind of inconvenience
Any payment of mopey 1s an incon-
Vvenience

Shnn Tangamani: May I kmow
whether this reduced licence fee of
Rs 750 will come into force m 1980*

Shri S, K. Patil: The matter 15 under
consideration between the three Minis-
tries, namely, ourselves, which is
merely a post office, in collecting the
fee, the onginal I & B Ministry and
also Finance, because any case for
reduction means reduction of revenue

Shri Radha Raman: Could we have
any idea &5 to the time during which
this conmderatlon will have been
finalised and the decision of Gavern-
ment be available in the matter?
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Shyi 8. K. Patll: I think it won't
be mope-than & month or two because
it has gone on for a long time and we
take note of the inconvemence that is
being caused.

Model Experiments of Balari Bar

«s34, J 50! Subodh Haneda:
{&Ml C. Samanta:

Will the Mirnuster of Tramsport and
Communications be pleased to state

(a) whether the results of the model
experiments of the Balar: Bar on the
niver Hooghly conducted by the
Central Water and Power Research
Station, Poona have been received by
the Government; and

(b) if not, what interim remedal
measures have been suggested by the
research station?

The Minkster of Transport and
Communications (Shri 8. K. Patil):
(a) No, Sir The model experiments
are still in progress

(b) No interim remedial measures
have beem so far suggested by the
Research Station But the Port Com-
missioners have undertaken dredging
of the Balari1 Bar and propose to
strengthen their dredger fleet urgently
to cope with this additional require-
ment adequately

Shkr: Subodh Hansda. May I know
how long it will take to come to a
defimite conclusion as to the precise
nature of river training works?

Shri 8. K. Patll: This 1s a scientific
experiment and it 1s the deswre of
Government to do it quickly The
Research station has been doing it
and we have pomnted out to them that
the position is really becoming almost
impossible so far as Hooghly river is
concerned. They will do 1t as quickly
ag they can and we have to await
their decimon We cannot make any
hurry in that,

Shri Subedh Hansda: Will the con-
struction of the Farraka Barrage pre-
vent ilting of the Hooghly river?
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Shri 8. K. Patil: I have said that in
another connection, namely navigation,
how often the Hooghly river flow is
impeded It i3 commmon knowledge
that if we have the Farraka Barrage
and if we flush the river, naturally,
these bars may not completely dis-
appear but, to a large extent, would
be remedied

Shri Subodh Hansda: The model
experiment has been going on for a
long time May we know whether
any method has been evolved by this
experiment?

Shri S. K, Patil: T have not got the
latter part

Shri Snbodh Hansda: The experi-
ment has been going on for a long
time May I know whether any
remedial measure has been evolved
by this experiment?

Shri S. K. Patil: The remedial
measure 15 dredging which 13 going
on We have got one dredger and
another second-hand dredger 1s being
brought in Dredging 1s the only
remedy 1n the absence of any per-
manent remedy

Rallway Line for Dandakaranya
Project
+
Shri Panigrahi:
*835. Shri D. C. Sharma:
( Shri Sanganna:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No 122 on the 11th
February, 1959 and state the further
progress since made 1n the preliminary
work for starting survey operations
on the proposed rallway lme for
Dandakaranya Project?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): A reconnais-
sance survey of the Ghat section has
been carmed out and Final Location
survey of 20 miles between Jagadalpur
and Koraput has also been completed.
Survey work on the remaining 380
miles will commence in the coming
working season
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Shri Panigrahi: Rs 20 lakhs were
sanctioned for the survey of this line
How much of this money has been
utilised by now and by what time 18

1t likely to be completed and construc-
tion work taken?

Shri B, V. Ramaswamy. The survey
itself wall take two years We had
completed 20 miles and then ramns
had set 1n From October next we
will commence the work agamn and 1t
will be completed as quickly as
poasible

Shri T. B. Vittal Rao: May I know
if this project 18 the zgame as Bailadilla-
Kottallasa®

Shri B. V. REamaswamy: Quite so

Shri Surendranath Dwivedy: May I
know whether they will start con-
struction of the line in the 20 miles
surveyed?

Shri 8. V. Ramaswamy: Piecemeal,
it cannot be done, 1t cannot be started
unless the final location survey 1s
completed

Rural Credit

-+
{ Shri Radha Raman:
* 7 Shri Shree Narayan Das

Will the Minister of Commnnity
Development and Co-operation be
pleased to refer to the reply given
to Starred Question No 1301 on the
18th September, 1958, and state

(a) whether the General Report
embodying the fndmgs of the survey
hax since been 1ssued, and

*636

(b) whether as a result of the study
of such findings, any definite steps
have been taken to meet the demands
of credit in rural areas?

The Deputy Minister of Community

Pevelopment and Co-operation (Shri
B. 8. Murthy): (a) No, Sir

(b) Does not anse

fhri Radha Raman: In view of the
fact that this matter has been kept
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pending for such = long time, may I
know whether he conld tell us the

reports have been drafted on the bams
of these reports The general review
report 15 being drafted on the basis of
these reports and it may be out any
day

Shri Radha Raman: May I know
whether we can know some of the
salient features or findings of the
report?

Shri B. 8. Morthy The report 15
being finalised

Shri P, C. Borooah: Is 1t a fact ‘that
the Reserve Bank of India has given
instructions to the State Bank of India
not to give credit facilities to the rural
co-operative soclieties beyond their
share capital?

Shri B S Murthy. I do not think
the question arises out of thus

Shrl Harish Chandra Mathur, What
effoits have been made to link credit
with production®

Shri B 8 Murthy* All these thungs
¢an be had only after the final report
1« In the hands of the Government

Shr1 Panigrahli The Reserve Bank
1s advancing loans to the apex banks
at the rate of 15 per cent while the
apex banks charge more than 6 per
cent from the private societies and
the private societies charge 65 per
cent

Shri B § Mauorthy: This relates to
the rural credit survey But the hon
Member is asking me details about the
relationship between the Reserve Bank
and the apex bank

Shri Nagi Reddy: What steps are
saken to reduce the rate of interest?
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Mr. Spoaker; This is merely a
survey: it does not arise out of this
question

Shri Nagi Reddy: Is the Govern-
ment thinking in terms of finahsing
thus report and taking action before
the end of this Plan for implementa-
tion?

Shri B. 8. Murthy: I have said that
the report may be out any day because
the drafting 18 in the final stages

Shri Nagi Reddy: I know that be
has told us that the report will come
out any day But I am asking whe-
ther the Government 15 thinkmg in
terms of fnalising the decision, to
mplement that decision before the
end of this Plan or will the dectsion
be taken to implement 1t in the Third
Plan®

Shri B. 8. Murthy: The report will
come up before the Government and
the Government will take such deci-
sions &s are deemed necessary and the
detumons will be taken as early as

possible

Mr. Speaker: He says 1t 1s premature
(Interruptions )

Next question

Acceptance of Defective Sleepers
Ut
%11 Shri Ram Krishan Gupta.
‘| Shri Sarju Pandey:

Wil the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No 1015 on the Sth
March, 1959 and state

(a) whether the allegations regard-
ing the acceptance of defective sleepers
supphied by M/s Hanuman Foundries
Ltd, Lallooah, Calcutta have sinece
been investigated, and

(b) 1f so, with what result?

The Deputy Minisier for Rallways
(Shri 8. V. Ramaswamy): (a) Investi-
gations by the Special Police Estab-
hishment have been completed

(b) Departmental enquirv 15 now
in progress
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Shri Ram Krishan Gupla: May I
know whether the loss suffered had
been ascertained and if so what s the
amount?

Shri 8. V. Ramaswamy: It has not
yet been ascertained

#swww fag ¥ WaF T w4
AT wTAR ¥, 391 w47 (6 fEgdy
efiax frg &2 w1 fad 78 § o< fieady
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Shri 8. V. Ramaswamy: 75 per cent

of the sleepers were found to be
defective

Shri Jaipal Singh: A. fa: back as
February, the investigation started
and now we are told that it 15 a
departmental investigation May I
know how many more years will it
take to finalise this®

The Minister of Railways (Shri
Jagjlvan Ram): I am sure the hon
Member 1s aware that when we start
proceedings agamst an officer, we
have to follow certain procedures
Departmental action has been sug-
gested by the SPE and chargesheets
have been served on the officers con-
cerned and their explanation 1s await-
ed In the light of their explanation,
the casc will be further progressed

Shri Jaipal Singh: There 15 a depart-
mental procedure But this thing has
been hanging fire for months and
months How long, according to his
experience, the departmental proce-
dure will take?

Shri Jagjlvan Ram: We will have
to follow all the stage, of the depart-
mental procedure but every effort will
be made to expedite it

Shn M. R, Krishna: May I know
whether all these defective sleepers
were bemg sold to the railways and
at what trme and at what stage did
the department discover 1t?

8hn 8. V. Ramaswamy They were
laia on the track and it was found
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that the keys were slipping out. That
was the stage in which we discovered
it.

Shri T. B. Vitta] Rao: May I know
if the B.P.E. has recommended only
departmental action or also prose-
cution?

Shrl Jagjivan Ram: As I have said,
we accepted the recommendations of
the SPE and now we are taking
departmental action.

Shri Jaipal Singh: Just now the hon.
Deputy Minister has told us that cer-
tain percentage was found defective,
which means that all of them were
not used May I just remind the hon.
Minister that in the Rajya Sabha on
18th February, in reply to a supple-
mentary question, he has saud that
there was a slight defect which was
rectified but that all the sleepers were
used. How will that tally with the
reply now given?

Shri 8. V. Ramaswamy: There is no
contradiction between the two The
defect was found 1n some percentage
but they are all in use It was found
that in 75 per cent of the sleepers
the keys were shpping out They
were to go three inches deep but
owing to the )aws being narrow they
would go only about two inches . .
(Interruptions.)

Mr. Speaker: He says that they
were all used though the defects were
found out

Shri Ram Krishan Gupta: The hon
Minister has stated that enquiry will
be held according to the recommenda-
tiong of the SPE May 1 know
whether 1t has recommended for tak-
ing action against any officer”

S8hri Jagjivan Ram: 1 have said that
departmental action 15 being taken
and chargesheets have been served on
them and their explanation had been
called for

Shri Nagi Beddy: What money has
been spent in rectifying the defective
sleepers which have been used?

AUGUST 2i, 1088
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Bhri Jagjivan Rami: I do
it would be much. There
slight defect as way stated on
vious occasion; when the keys
fit in, some other keys that
available with the railways
utilised and the sleepers are on
track.

1L
$11E 5

§ sid

sleepers have been rectifiled in some
manner, they have been fitted in?

Shri Jagjivan Ram: That iz what
have said, The keys that were
plied along with the sleepers
not fitted in and the other keys
were available with the railways
were used. These sleepers are now
in the track without any defect.

Shri Tangamani: May I know
whether the investigation by the SPE

gadk

Shri Jagjivan Ram: Well Three
railway officers not of the Railway
Board—are involved and chargesheets
had been served on them and their
explanation is being awaited.

Shri Supakar: Sir,

laid on the tracks it was found that
the keys after vibration sometimes
fell down. Therefore, other keys were
used and the sleepers are on the
tracks

Shri Nagi Reddy: 1Is it not a fact
that some extra expenditure has
taken place; if so, may I know how
much has been the extra expenditure
that has taken place?

Shri Jagjivan BRam: Well, it is, of
course, extra expenditure in the
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sense that old keys in the stock of the
Raillways were used. It is very diff-
cijt to compute the exact money
value of that, but it will be mnear
about Rs. 1 lakh or 50.

qhﬂmmem:mm.
Minister stated that charge-sheets
have been served on three officers.
May 1 know whether any one of them
has been suspended?

Bhrl Jagjivan Ram: No.

Oorruption at Howrah Station

+

Shri Subodh Hansda:

*638. { Bhri B. C. Samania:
Shri Muhammed Elias:

Will the Mimister of Rallways be
pleased to refer to the reply piven to
Unstarred Question No. 3267 on the
20th April, 1959 and state:

(a) whether the enquiry against
some Railway employees on the
charge of corruption in Howrah
Goods Accounts Office has been com-
“pleted; and

(b) if eo, what steps Government
have taken or propose to take in
those cases”

The Deputy Minister of Rallways
(Shri Shahmawazx Khan): (a) Fact
Finding Enquiry was completed 1n
respect of 33 cases Of these the
statutory enqury under Discipline
and Appeal Rules has been completed
in respect of 23 cases.

(b) Disciplinary action has been
taken against the staff found respon-
sible after the departmental enquiry
‘The outstanding cases are being taken
up for departmental enquiry and
necessary action will be taken on
completion of the same.

Shri Ssbodh Hansda: May I know
what are the findings of this enqury?
May 1 also know whether this corrup-
tion was committed within the Goods
Accounts Office only or it was linked
with other offices and commercial
departments?
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8hri Shabnawa: Khan: This
enquiry relsted mainly to the waiver
of wharfage that had accrued. An
enquiry was conducted into this
matter and some of those persons
found guilty have been pumished.

Shri Bubodh Hansda: May 1 know
whether corruption has been totally
stopped in that office? '

8hri Shahnawas Ehan: It is very
difficult to say whether corruption
has stopped totally, but 1 am sure it
has been minimised considerably.

Bhri P. R. Patel: The hon. Minister
stated that some disciplinary action
hag been taken ageinst -certain
persons. May I know what were the
charges against them? If the charges
were of corruption, why were they
not dismissed?

Shri Shahnawaz Khan: Disciplinary
action also includes removal and/or
dismissal from service.

Shri Yadav: What were the
charges? Were they of corruption or
something else?

Shri Shahnawas Khan: They were
charges of corruption inasmuch as the
revenues of Railways, which would
have come to us on account of
wharfage, were waived by them in
collusion with certain merchants. It
is a case of corruption.

Improved Tools for Development
Blocks

+

»g39, ) Shri B. C. Majhi:
Shri Subodh Hansda:

Will the Minuster of Commaunity
Development and Co-operation be
pleased to state:

(a) whether Government have con-
mdered the scheme for the supply of
immproved hand tools to village black-
smiths and carpenters in the develop-
ment blocks; and

(b) if so, whether the scheme is
being implemented?
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The Deputy Minlster of Community
Development and Co-operation (Shri
B. 8, Murthy): (a) Yes, Sir.

(b) The scheme has been forward-
ed to the State Governments for
implementation.

supplied free of cost or on a subsidy
basis?

Shri B. §. Murthy: 50 per cant of
the cost 18 being subsidised.

Shri B, C. Majhi: May I know
whether there is any scheme to train
the villagers to increase the efficiency
and standard of workmanship?

Shri B. 8. Murthy: Yes, Sir

8hri Tyagi: 1 want to know, Sir,
why 50 per cent of the cost is béing
subgidised by Government. When
the tools are better than the old tools
they will themselves buy tbe tools

8hri B. 8. Murthy:
fellow the question.

Shri Tyagl: 1 want to know why
public money is being wasted. When
the tools are better and cheaper, why
is it that 50 per cent is paid by the
Gevernment”

The Minister of Community Deve-
lopment and Co-operation (Shri
8. K Dey): Sir, 1 would like to
answer that queston The poor
villagers who are living on subsis-
ifence with antiquated tools are being
supplied better tools at 50 per cent of

J could not

the cost. If that is considered a
waste, ] am very sorry, I do not
understand it.

Shri Tyagl: 1 want to know whe-
ther it is a Central subject or a State
subject. Is the supply of tools a
business of the State? Are they
giving the money, or is 1t being spent
from the Centre only to gain
popularity?

Shri B. 8. Murthy: These are not
implements for agriculture; these are
improved tools supplied to the village
black-smiths and carpenters.

AUGUST 21, 1950
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Shri Nagl Reddy: May I know the
amount of momey that has been sanc-
tioned to the States to implement this
scheme?

Shri B. 5 Murthy: Each Block has
a sub-grant under the item “Rural
arts and crafts”. Whenever money I
required that money is drawn from
this grant

! Ho wro Toy : fery gAY & ag
o ekl ?

ot xo go Ay - agT A g &
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(Interruption.)

Mr, Speaker: In all the States, that
1 what he said.

Departmental Catering on Rallways
+
( Shri Harish Chandra
et0 J Mathur:
"] Shri Vajpayee:
L Shri Jangde:

Will the Minuster of Rallways be
pleased to state:

{a) what progress has been made
in departmental catering on Rail-
WAaYe;

(b) what 13 the phased programme,
if any, and when 1t is Iikely to be
completed;

(¢) what improvements mn the
standard of food have been effected;

(d) what 15 the element of loss, if
any; and

(e) to what extent 1s the staff sur-
plus to the needs of catering?

The Deputy Minister of Rallways
(Shri Shabnawaz EKhan): (a) A
statement 1s lasd on the Table of the
Sabha giving the stations at which
departmental catering is in force as
also the trains on which departmen-
tally worked Dining or Restaurant
Cars operate [See Appendix II.
annexure No 101]

(b) The initial programme for
departmentalisation has been com-
pleted. Mereafter it Is proposed to
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imtroduce departmental catering on
an ad fhoc basis, as the need arjses,

(¢) Improvements have been effect-
dinﬂnqmﬂtvottoodmpplhdud
the nature of the service.

(d) A statement is laid on the
of the Sabha, [See Appendix
, annexure No. 101]

When the Railways 1nitially
took over the units at some stations,
the staff were to some extent surplus
to requirements. The position how-
ever bas been, and is being, reviewed
and the staff strength euitsbly resd-

A

—~
[ ]
[

Harish Chandra Mathur: Si, 1t
policy and programme of the
Government, when departmental
catering was introduced, that it would
be run on a “no profit, no loss” basis
But 1n spite of all these years and
In spite of the fact that the best and
most profitable stations have been
taken over they are still running a
loss of Rs 18,000 a year May I know
how Government explains this, and
what steps are being taken to run it
on a “no loss, no profit" basis®

i
g

Shri Shahnawas Khkan: Sir, we have
answered this question on more than
one occasion on the fioor of this House
The main reason for the loss 1s the
much higher salaries that we pay to
our employees. We have to pay them
on the scales applicable to government
servants whereas the contractors are
paying them on their own scales
Apart from that, we are making cver -
possible endeavour to run this depart-
mental catering on a “no profit, no
loss” basis We appointed an officer
on special duty who went into  this
matter very thoroughly. He has sug-
gested certain measures for improving
the situation, such as employing the
servants on & commussion basis, in-
tensifying tratn-side vending, having
more variety of dishes, effecting eco
nomy in fuel etc. Then, it 18 proposed
to employ contractors for cleaning of
utensils rather than having whole-
time workers. It is also proposed to
utilise waiters on a commission basis
In the matter of purchases also we feel
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that there is scope for effecting com-
siderable economy and that matker ia
being glven proper attention.

Shri Tyagi: Is that the justification
for the losses that are being incurred?
Sir, I am surprised. Is it that because
they are paying more, therefore there
15 loss and the Exchequer must suffer?
I plead, Sir, there must be control

over the expenditure of the Govern-
ment.

Mr. Speaker: Order, order I did
not call the hon. Member, Shr1 Harish
Chandra Mathur.

Shri Harish Chandra Mathas: Sir,
when the Government tock over de-
partmental catering they knew it full
well that they were going to give the
governmental scales of pay, and yet
they thought that it would be run on
a “no loss, no profit” basis. What
new element has now come mn? The
hon Deputy Minister says that it 1s
only the pay structure which 1s res-
ponsible for the heavy losses Do I
take 1t that the old position has beerr
given up and they have all the time
been running at a loss?

Shri Shahnawas Khan: The old posi-
tion has not been given up. It will
be our constant endeavour to bring
the losses down, All I read out was
the method that we propose to adopt
to eftect economy and to cut down the
losses.

) qrondd ¢ A FHATY HH FX
g v ot W T dww e §
wk afx g af & @ A S
qX 9T F % AW A oA e
Lidhci e )

Td WAt (T et TW) -
Ty v frod wrad e ovQ
I qu W doa fom $ITH § FANQ
taw o ér )

Shri Assar: ‘May I know whether
the Government proposes to introduce
a better standard of food in Indan
thal: at a little more charge?
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Sbri Iagjivan Ram: Deparimental
catering iz being gradually introduced
and I saw at Poona that Janata meals
bave been introduced probably in
Indian style at the rate of ten annas
per meal,

Mr. Speaker: Shri Tyagi

Shri C D. Pande rose—

Mr. Speaker: When I call an hon
Member, the hon Member will kindly
rise, catch my eye and put the ques-
tion. Or, when an hon Member
catches my eye, I will certainly call
him. But when one hon Member
rises and puts the question, and when
another hon Member gets up at the
same time, there is a certain amount
of difficulty and confusion I am now
calling Shri Tyag.

Shri Tyagi: My question has been
covered' (Laughter)

Shri C. D. Pande: Has 1t come to
the notice of the hon Minster that in
Delh1 station where there 1s depart-
mental catering, the catering staff does
not render willing service? When 1t
is asked to serve food on the train the
staff refuses They say there is no
time, and no bearer 1s willing to come
to the next station, and therefore
many of us have had to go without
food for the whole night I have
brought 1t to the notice of the hon
Minister

Shri Shahnawas Khan: Some com-
plaints have come to our notice, and
where complaints have been made, we
have taken necessary action

Several Hoo Members rose—

Mr. Speaker: This 15 a recurring
gquestion 1 have requested the hon
Minister to hold conferences from
time to time and all those points may
be brought up before him then
Except matters of principle, the mat-
ters of detail may be asked for there
I have allowed questions on matters
of principle to be asked here With
respect to details, certainly the hon
Minister 1s always willhng to answer

those questions outside this House

AUGUST 11, 1958

asking about an assurance which was
given two years back oh the Hioor df
the House.

Mr. Speaker: What was the as-
gurence?

Shri Harish Chandra Mathur: The
bon, Minister of Railways assured this
House that clean and healthy food
packets will be mtroduced in the
catering service What has happened
to that proposal? It is more than
two years since it was promised.
Shri Shatmawas Khan: These
packets are being served and they are
being very much appreciated by the

people
Tangabnadra High Levei Tanals

+
va1, J Shrl Nagi Reddy:
"3 Shri T. B, Vittal Rao:

Will the Mmister of Irrigation and
Power be pleased to refer to the reply

ven to Starred Question No 1289 on
the 17th March, 1959 and state:

(a) the mam features in the reduc-
tion of the outlay in Seage I from
Rs. 380 lakhs %o Rs, 286 lakhs in Mid
pPennar Scheme (part of Tungabhadra
High Level canals); and

{b) ths estimated capacity of the
canals before the reduction and after

reduction”

The Deputy Minister of Irrigation
and Power (8hri Hathi): (a) The re-
duction of outlay from Rs 380 lakhs
to Rs 286 lakhs 15 due to the reduc-
tiont 1n the carrying capacity of the
Mid-Pennar South canal in Stage 1

(b) Before reduction, the estimated
capacity of the Mid-Pennar  North
and Mid-Pennar South Canals was
145 cusecs and 1288 cusecs respective-
ly, after reduction it is 145 cusecs and
800 cusecs respectively

ghrl Nagli Reddy: May I know
whether the State Government has
gent to the Central Government any
phased programme of construction of
this canal in the first stage?
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Shri HMadhi: We have not yet got the
phased programme.

Bhri Nagi Beddy: May I know
whether the Government is aware of
the funds that have been allotied
year by year by the State Government
for the execution of this canal?

Shri Hathi: The present position is
thus As regards the annual plan, for
1889-80 a provimon of Rs 50 lakhs 1s
provided by Andhra Government and
Rs 12 lakhs by Mysore,

Shri Nagi Beddy: As far as I under
stand from the State Government’
reports, the State Government has
already planned for the phased pro
gramme of construction to be finished
by 1962, and an amount has also been
allotted for that But there 18 troubld
and the Government knows 1t 1
would like to know as to how they
are going to get md of this trouble
If the main canal fromn the Tungabha
dra project up to the Uruvakonda cut
15 not to be phased along with the
phased programme of the Mid-Pennar
scheme, the Mid-Pennar scheme will
itself be useless Therefore, I want
to know what the attitude of the
Central Government 15 with regard to
the phasing of the programme u
common with the Mid-Pennar and th
orginal mam canal

Shri Hathi: It 15 hoped that thi-
scheme would be completed withun
three years On that basis the pro-
gramme would be phased

Shri Mohammed Imam. The carr:
ing capacity of the canal has betn
reduced Is it with a view to reduc.
the ares to be urmgated or 15 1t with
a view to take the canal to a longer
distance than onginally contemplat
od?

Shri Hathi: The capacity of both
the canals i1g not reduced So far as
the Mid-Pennar North 1s concerned
the original capacity was 145 cusec-
That has been retained What reduc
tion 15 made has been made in th
South canal, and that 15 from 1,298
to 800 cusecs So, the capacity of both
the canals 1s net reduced
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Shrl Mohammed Imam: What 15 the
irmgated area by which it will be
reduced, because, when the capaaty
1s reduced, necessarily the area to be
irngated has also to be reduced

Shri Hathi: In the orginal scheme,
from the Mid-Pennar South canal it
was contemplated that there would be
two cansls—Pulivendla and Chitravati
It was after discussion suggested that
it might be taken after the second
stage In the second stage the capa
city of the South canal will agamn be
1,200 odd cusecs  So, this could be
taken up at a later stage

Shri Nagi Reddy: There 1s a con-
tradiction 1n the statement of the
Minister

Shrl Sugandhi. May I know whether
the Pennar scheme 1z within  the
Krishna valley basin, and 1if not, why
the Krishna waters are being diverted
to Pennar to the detriment of TDoth
Mysore and Bombay States?

Shri Hathi: It 1s not 50 We are at
present having two canals which are
to be phased from the Pennar nver
So we thought that the utilisation of
the Pennar waters may not be con-
nected with the use of the Tungabha-
dra waters

shri Sugandhi: Is it not a fact that
the Andhra Pradesh Government has
made duplicate demands both from the
Ramapadasagar and Nagarjunasagar
dams for their various schemes”

Shri Hathi* 1 reguire notice for
that

Shr1 Nagi Reddy. In answer to 4
question on a previous occasion a few
days ago, we were mnformed that the
Pulivendla and Chitravati canals have
been ehminated even from the second
stage of the plan But the reply that
hag now been given by the Minister
indicates as though there is gomng to
be the Chitravatt and Pulivendla
cangls scheme m the second stage of
the plan May I know which of the
statements 13 correct?

Shri Hathi. There 15 no contradic-
tion in the statements What the
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iginal scheme contemplated was a
sl with a capacity of 1,208 cusecs
hat has been reduced to 800. But
& capacity of the canal in the second
age is kept at 1,288 cusecs so that
the Andhra Government wants to
ke up this area and wants it to be
rigated, on a separate scheme it can
2 accommodated, So, both the
:atements are correct. It is not in-
luded in the second stage. The capa-
ity of the canal 1s so kept at 1,208
usecs that 1 case they wanted to
ave a separate scheme, there will
also be sufficient water left That 1s
the position.

Shri Rami Reddy: May I take it
that the Mid-Pennar regular is also
designed to carry any additional water
that may be available either in Pen-
nar or in the Tungabhadra?

Shri Hathi: The Mid-Pennar canal
regulator is so designed that it can
take 145 and 1,208 cusecs respectively

Shri Nagi Reddy: There 18 a con-
tradiction in the statement

Shri Rami Reddy: The Pulivendia
and Chitravat: canals are included ac-
cording to the previous statement
three or four days ago The Ministe:
said that the canal 13 so designed that
it the Andhra Government wants to
take up the canal scheme in future,
the canal will have enough capacily
May I take it that the Mid-Pennar re-
gular 1s so designed to store the addi-
tional surplus water available in the
Pennar river?

Shri Hathi: I think so. Sir

Shri Nagl Reddy: In view of the
fact that Pulivendla and Chitravat;
can also be supplied with the waters
stored in the mid-Pennar project, may
know the reason why the two canals
have not been included 1n the second
phase? If they are not included in
second phase, is there gomng to
third phase?

Shri Hathi: There is not gomng o
any third phase; it can be taken

-l

]

g %E

a separate project and not aus
the third phase of *hi< project

AUGUST 21, 1950
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Shri Nagl Reddy: It is something
surprising; it is not included in the
second phase...,

Mr. Speaker: Evidently, the hon.
Minister and the hon. Member do not
understand this; they understand the
same matter differently, So, 1 would
advise the hon Member to have a
leisurely talk with the hon, Minister
and then come to the House.

famwazan & ate & fesgt et o fewar
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Railway Freight for Manganese Ore

‘643, Shri Panigrahi: Will the

Minister of Rallways be pleased to
refer to the reply given to Starred

Question No 2087 on the 28th Apnl,
1959 and state

(a) whether Government have taken
any decision regarding reduction of
rallway freight for Manganese ore,
ana

(b) if so, the nature of the decision
taken?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes, Sir.
{b) The decision is to allow, with
effect from 1st September, 19569, grad-
ed rebates varying with distance, on

*R.
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medium and low grade manganese ore
booked to ports for export No re-
bate will be allowed on traffic booked
over lest than 200 miles or on high
grade manganese ore booked over any
distanoe

Bhri Panigrahl: May T know the
reduction which has been granted for
the different grades of manganese ore”

Mr. Speaker: He may refer to one
or two, he need not refer to the entire
schedule

Bhri 8. V. Ramaswamy: It has been
decrded that the following adjust-
ments will be made m the present
classified rates applicable to this in
the case of traffic booked 1n between
““oe ool 4o vemuos ports fur expurt

(1) No rebate will be made in the
current rated for high grade ore, 1e

ore having manganese content above
44 per cent

{u) Medium grade ore, ve. with
manganese content above 40 per cent
but not over 44 per cent will be charg-
ed as follows 1 to 200 muiles

Mr. Speaker How many denomina-
tions are there?

Shri 8. V Ramaswamy* It will come
to four or five lines

Mr Speaker: The hon Member wil!
get the 1nformation from the hon
Minister These details are not to be
asked for here

Shri Panigrahi: He can place it on
the Table of the House

Shri T. B Vittal Rao: This conces-
sion m freight rates has been given to
encourage exports But the export to
foreign countries—to the United States
—is only of high grade ore But high
grade ore 18 not being given any
benefit at all There 15 very lttle of
export of low grade ore

Shri B. V. Ramaswamy: No benefit
18 gaven to the high grade ore, because
there is enough profit margin and no
reduction 1n railway freight 1s called
for so far as that grade ore 1s con
cerned

SRAVANA 30, 1881 (SAKA)
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Food Adulteration

#8485, Shri Jhuian Sinha: Will the
Minister of Health be pleased to state

{a) whether there has been any
ble decrease 1n the incidence

of food adulteration since the passing
of the Central Act on the subject; and

{b) if so, the nature and extent of
the decrease”

The Minister of Health (Shri Kar-
markar): (a) and (b) The implemen-
tafion of the Prevention of Food
Adulteration Act, 1854 (37 of 1054) is
the responsibility of the State Govern
meénts A Statement showing the sub-
Winna of. the mnlias, mrcamrd, fnon, tha
various State Governments 1s laid on
the Table of the House [See Ap-
pendix II, annexure No 102}

Shri Jhulan Sinha: May I enquire
whether, 1n view of the fact that thus
Act has been on the statute-book for
the last five years and from the re-
phes received from the States, it ap-
pears that there has been very little
improvement in  the prevention of
food adulteration, Government have
considered the desirability of further
measures to tighten up the provisions
of the Act to effect the improvement
desired?®

Shri Karmarkar: No, Sir, what
needs to be tightened up 18 the imple-
mentation of this Act and not any
gyrther amendments We are constant-

m touch with the State Govern
ments to see that food adulteration 1s
dealt with severely

Shri Hem Raj: May I know what
steps has the Central Government
tpken for the better implementation
of this Act?

Shri Karmarkar: As I said, we are
i constant touch with the States We
ask for reports In some of the States,
a8 for instance in Assam, they have
gaid that no case of adulteration has
poen detected In Rajasthan unhap-
pily there has been no appreciable



or for any other measures to be taken
in that direction, we will do so.
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Tungabhadra Preject

+
8hri N, R. Muniswamy:
+48. { Shri Rami Reddy:;
Shrl Viswanatha Reddy:
Wil the Minster of Irrigation and
Power be pleased to state:

(&) whether 1t 15 a fart that the
Government of Mysore did not con-
cede the claimg of Andhra Pradesh
for water from Tungabhadra Project
to irTigate 70,000 acres in Alampur and
Gadwal talugs in Andhra Pradesh; and

by o 0, whethes the dupute ume
referred to Union Government for
settlement?

The Deputy Minister of Irrigation
and Power (8Bhri Hathi): (a) Yes, Sir
The Government of Mysore have not
so far conceded the claim of Andhra
Pradesh Government 1n this regard.
The question 1s to be discussed bet-
ween the two State Governments at
an Inter-State Conference proposed to
be held in November, 1959

(b) No, Sir

shri N. R Mumswamy: May I know
whether Alampur and Gadwal talugs
were the beneficiaries under the
original agreement entered into bet
ween Hyderabad, the undivided State
of Madras and Mysore and if so, what
are the special reasons assigned by
the Mysore Government for not con
ceding thus claim?

shri Hathi: There seems to be
difference of opinion between the two
States about the scope of this canal
One Government claims that it con-
templated that the particular area
should be 1rrigated and the other
State Government denies that. The
matter 13 being considered by the
State Governments and in the inter-
State conference to be heid in Novem-
ber, 1959, they will consider it Then
we Will know the detafls

shri Rami Reddy: May

1 kn
whether a few months prior to

ow
the
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re-organisation of States, the  Chief
Tngineer of Hyderabad in charge of

mt‘mphhdn?mdedmtetothe
Chief Engineer, Andhra that a decision
in this matter had been taken and
that water beyond 141 mules will be

supplied to this area?

Shri Hathi: I have no information
whesher the Chaef Engineer of Hydera-
bad wrote to the Chief Engineer of
Andhra

Shri Basappa: May I know whether
there 13 anything n the onginal agree-
ment on Tungabhadra Project to show
that these two talugs should get the
waters?

Shri Hathi: I think the allocation of
the water is there. but I am not qute
sure whether the talugs by name are
menfonea

Shri Shankaraiya: May I know
whether Alampur and Gadwal talugs
are at the farther end of the trail
end of this canal and if water 18 sup
pled to this area, the lands that are
prior to these two talugs will be put
sut of cultivation and they will be
»f po use”

Shri Hathi: That 13 a matter of ae
a1l The present position g that it 15
© go up to 127 mles of the left bank
nain canal and 14 miles of Gadwal
yranch Whether anything farther than
hat was contemplated or not 15 1itself
n dispute between the two States

Shri T. B, Vittal Rao: Last time I
nquired of the Minister whether any
eference was made to the Madras
#overnment because they were parties
o the agreement orngmally If so,
mve they heard from the Madras
overnment?

Shri Hathi: We have not heard any-
hing from them.

Shri Mohammed Imam: Is it not a
wt that after a seres of meetings
etween the represetatives of the then
lowvernment of Madras, Mysore and
derabud the share of sach Govern-
et was fixed, and it 18 on this basis
wt the share of water for the
yderabad area to be cultivated was
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determined in which the areas of
Gadwal and Alampur were not inciud-
ed? Ig it also not a fact that this
belated claim, 1f conceded, will work
to the prejudice of the area that was
icluded in the origanal proposal®

Shri Hathi: T might submut that this
question has been taken up at the
inter-8tate conference of both the
8tates They met in June, 1939 They
have decided that they will meet
agamn 1n the end of 1959 as each one
shall have to see the records They
will then decide the matter So, I
submit 1t would be better 1f we wait
tll the meeting is over

Shri Raml Reddy: May I know
whether 1t 1s a fact that the carrying
capacity of this channel 15 100 000 cf.
of water and under the sanctioned nro-
ject only 82,000 eft would be sufficient
and that the surplus water of 18 0N0
cft was intended to irrigate these two
talugs?

Shri Hathi: I think that is the posi-
tion But the Mysore Government did
not agree to that.

Shrl Nagl Reddy: May I know

Mr. Speaker Next question We
are not progressing with the questions

at all Each question becomes &
resolution
Sinking of Indian Coaster ‘Margaret
Rose’
+
Shri Assar:
649 Shri Razhunath Singh
" ] Shri Halder:

Will the Minister of Transport anc
Communications be pleased to state

(a) whether it 15 g fact that Indmn
Coaster ‘Margaret Rose’ was sunk near
Dwarka Port (Bombay State) om
the 8th June, 1859,

(b) 1f so, the reasons thereof and
details of the incident,

(¢) whether Government have set
up an inquiry committee, and
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(d) & s0, what are the ......,5 of
that Committee?

The Minister of State in the Ministry
of Transport and Commaonications
(8hri Raj Bahadar): (a) Yes.

(b) to (d). A statements is laid en
the Table of the House. ([See Ap-
pendix II, annexure No. 103].

Shri Assar: May I know whetier
oompensation has been paid by the
company to the families of the crew
who were either dead or injured?

Bhri 8, K. Patll: The miatter is
under enquiry. After that is over
the question of compensation will
arise.

Shed daner Mer J know abar Shis
statutory enquiry will begin?

Shri 8. K. Patil: There was some
preliminary enquiry. The statement
says:

“The Enquiring Officer has re-
commended that, in view of the
seriousness of the accident, a for-
mal investigation by a Marine
Court of Enquiry should be con-

* ducted under the provisions of the
Indian Merchant Shipping Act”

That will naturally take some time

st Tgare fay : Qe ¥ afgc
T § fF g wgre o eat sfamie
W W7 | 9w A wETw ga v A e
Hror ¥ 92 ffrar gor av a1 w4 o
1 fie sgrr T @ § W grd o
N @ ?

st Wo Wlo qifrm : FH'IT&%
Wy grar & fr gom o ) AR aw S
Aot § I A o & 6 @ AW
wfewme @ ww faatvew | et
werew ag & fe et wig ww e
Shri Tangamani: May I know. .
Mr, Speaker: Next question. On

svery guestion any number of sup-
mplementaries can be asked. The hon

AUGUST 21, 1gsp
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Shri Tangamani: Here it is § ques-
toy of a gerious accident where the
members of the crews are missing.
We do not know how many are dead.
According to the information that has
30 far been received 7 menibers of
the crew are presumed to be dead.
Haye we got any informatlon about
the other 5 members of the crew who
are gtill missing? Have their bodies
been found out?

Bhri 8. K. Pati: According to the
statement:

“The casualty has resuited in
unfortunate loss of 12 members of
trew (out of a total of 26) of
Wwhich 7 have been reported mis-
Sing (presumed dead). .. .”

The other five are dead. The only
Point about the seven crews is that
their dead bodies have not been found,
There is & possibility of some of them
being alive.

Paradip Port

*850. Shrl Burendranasth Dwivedy:
Will the Minister of Transport and
Communications be pleased to state:

(a) the quantity of iron ore export-
ed from fhe Paradip Port during the
last two years;

{b) whether there is any proposal
to convert Paradip Port into a medium
Port; and

(c) whether any money has been
sanctioned during the current year for

the purpose?
The Minister of Transport and Com-

Mynications (Shri B. K. Patll): (a)
23 822 tons.

(b) Yes.

(c) No, the State Government has
not so far approached the Govern-
Ment of India for financial assistance
dyring the current year.

Shri Burendranath Dwivedy: May
I know the other steps that have been
taken by the Central Government to
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develop this as a medium port other
than the decision in that regard?

Shri 8. K. Patil: The matter is still
under investigation and possibly it
will be decided later on whether 1t
should be a major port If immediate-
ly that could not be done then the
only thing which the Central Govern-
ment could immediately do 15 to
develop 1t as a minor port

Shri Surendranath Dwivedy: Ar:
they taking into consideration the Te-
port of the Poona Research Institute
m this matter?

Shri 8. K. Patll: I thunk it has not
been received The Poona Research
Institute 1s still experimenting on it
which 18 a big venture, because the
Poona research centre 1s interested
seeing that eventually 1t 1s developed
as a major port

Shri Surendranath Dwivedy: They
have submitted a report to the Gov-
ernment of Orissa May I know
whether Government of India have
received a copy of that report of the
Poona Research Centre?

Mr. Speaker: The hon Member has
said that 1t has been sent to the Gov-
ernment of Orssa

Shri § K. Patil: I have no informa-
tion If the hon Member puts a ques-
tion I will find out whether 1t has been
sent by the Orissa Government

Shri Panigrahi: May I know the
total amount of financal assistance
which has been rendered to the Gov-
ermmment of Orissa for developing
Paradip port so far?

Shri 8. K. Patil: In anticipation of
the results of the experiments a sum
of Rs 20 lakhs was provided m the
Second Plan to provide facihties, 1e
construction of jetties etc

Shri Panigrahi: Only Rs 20 lakhs
have been given for its development
and nothing more?

Mr. Bpeaker: If it is more than
Rs 20 lakhs the Minister would have
said so
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Bhri C. K, Nair: May I know the
reasons for the delay in extending
electricity supply to the villages of
Dellu”

Shri Hathi: I think in the Second
Plan period about 53 villages are ex-
pected to be electrified in the Union
territory of Dellhi at an estimated cost
of Rs 2375 lakhs

Suspension of Railway Officers

.gs2. Shri Kanhan:
Shri T B Yittal Rao.

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No 2285 on the 6th
May, 1859 and state

(a) whether the Special Police
Establishment have since completed
their investigations into the construc-
tion work executed under the super-
wvision of the Deputy Chief Engineer
{Construction) and a District Engineer
of the South-Eastern Railway which
was later found to be below standard
specifications, and

(b) 1f so, what further action 1s con-
templated by the Railway Board in
this regard?

The Deputy Minister of Rallways
(Shri Bhahnawaz Khan): (a) and
(b) The investigations by the Special
Police Establishment are still in pro-
gress

Shri T B. Vittal Rao: May I know
whether any assessment of the loss
to the railways by this sub-standard
work has since been made and, if so,
how much is it?

8hri Bhahnawaz Khan: No assess-
ment has been made 30 far

Shri T. B. Viital Ras: May 1 know
whether the bridges of this track are
awo below standard?

AUGUST 121, 1950
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Shri Shahnawax Kban: That will
be known after the enguiry is com-
pleted. ¢

Shri T. B. Vittal Reo; Am I to
understand that the bridges are not
investigated yet?

Mr Bpeaker: They are also beng
investigated The result will be
known only after the investigation is
over

Shri T B Vitial Rao: Now that
trains are runnung 1n that line, may
1 know whether any additional safety
precautions are taken?

Mr. Speaker: Pending investigat-
1on7?

Shri T B Viital Rao: Yes

The Minister of Railways (Shri
Jagjivan Ram): It was found that
there was some over payment for
earth work It was alse found that
on some bridges, the work was not up
to the specifications The plaster of
the bridge was removed at a certain
place, the maternal taken out and
tested It has been found that the
strength of the bridge 1s not appre-
ciably affected

Shri T B Vittal Rao. May I know
whether some railway officers have
been suspended” May I also know
whether the contractors who execut-
ed this work are allowed to continue
their work in certain other parts?

Mr Speaker: Has any action been
taken aganst the contractor?

Shri Jagjlvan Ram: Some payments
have been withheld

Mata Tiia Power Projest

*653. Shri 8§ M Banerjee: Will the
Miruster of Irrigation and Power be
pleased to state

(a) whether it has been decided to
drop Mata Tila Power Project mear
Jhansi, and

(b) i 30, the reasons therefor?

The Deputy Minister of
and Power (Shri HEathi): (2) xnd (%)
No, SBir But the construction of the



My7 UTGL ANSWeErs BHAVANA 3, 1051 (DAKA)

Hydel station could not be taken up
due ‘to foreign exchange difficulties.
The project will be taken up as soon
as the requisite foreign exchange 1s
made available.

Shri S. M. Banerjee: What steps
bave been taken to arrange foreign
exchange for thus project? Has 1t
been  brought to the notice of the
Centre that completion of this pro-
Ject means prosperity for the Bundel-
khand area which s absolutely
barren” What steps are being taken
to expedite 1t?

Shri Hathi: I know that the gener-
ation of electricity will lead to greate:
benefits and econommc  development,
But, as the House knows, there are
the core projects and the non-core
projects. This project 1s not ;n  the
core We are first trying to get foreign
exchange for the core of the Plan pro-
jects.

Shri § M Banerjee: What amount
has been sanctioned by the Centre to
the State Government for this pro-
ject?

Shri Hathi: The total estimated cost
15 about Rs 37425 lakhs and the
total foreign exchange required 1S
Rs 61-96 lakhs

Shri 8. M. Banerjee: What amount
has been given by the Centre® The
State Government wanted some help
from the Centre.

Shri Hathi: The question 1s not
that of internal resources, it 13 of
foreign exchange Other money may
be available

Shri 8. M. Banerjee: May I know

Mr. Speaker: The Question Hour 1s
over,

Shri 8. M. Banerjee:
smixll question.

M. Speaker: The Question Hour is
ovet,

It 18 a very
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Imphal-Tamenglong Road

*G44. Shri L. Achaw Singh: Will the
Minster of Transport and Communi-
cations be pleased to refer to the re-
ply given to Starred Question No 1842
on the 15th Apnl, 1959 and state:

(a) whether any decision has since
been arrived at regarding the cutting
of the rocks on the Imphal-Tameng-
long Road;

(b) whether the site has been ex-
amined, and

(¢) whether any decision on re-
alignment on the two difficult portions
of the road has been taken?

The Minister of Transport and Com-
munications (Shri §. K Patll): (a)
to (c) The site has since been In-
spected by the Additional Chief En-
gineer (Union Territories) and 1t 1s
considered advisable to adhere to the

ongwnal alignment

Hump Yard at Asansol Station

*g47. Shri Subiman Ghose: Will the
Minister of Railways be pleased +to
state

(a) what 1s the amount spent for
construction of Hump yard at Asansol
Railway Station, Eastern Ralway;

(b) whether the construction has
been finished;

(¢) if so, when;

(d) whether 1t 12 a fact that recent-
ly defects have been noticed m the
construction of this yard; and

(e) if so, the nature of defects de-
tected and the amount of money spent
on removing such defects?

The Deputy Minister of Rallways
(Shri 8§ V. Ramaswamy): (a) Ap-
parently the Hon'ble Member 13 re-
ferring to the Asansol Yard remodel-
ling scheme involving, mter-glia, the
provision of & hump in the y The
expenditure incurred on the remodei-
ling scheme so far 1 Rs. 14 lakhs ap-

proximately.
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(b) The work is still in progress
(c) Does not anse

(d) No Sir, there 1s no defect 1n the
layout design of the yard

(e) Does not ange

Registration of Indian Vessels in
Pakistan

*648, Shrimati Ilx  Palchoudhuri-
Will the Minister of Transport and
Communications be pleased to state

(a) whether Government's attention
has been drawn to a recent announce-
ment by the East Pakistan authonties
of new rules to be observed in re-
gerd to compulsory temporary re-
@stration 1n East Pakistan by all
mechanically-propelled vessels regs-
tered in India while plying in inland
waters m East Pakistan,

(b) if s0, the exact details in regard
to this matter, and

(c) the reciprocal steps, if any, taken
in the matter by the Government of
India®

The Minister of Transport and Com-
l;llnhaﬂ.lu (Bhri B K Pati) (a)
es

(b) and (c) A statement 1s given
below

STATEMENT

In June 1959 the Government of
East Pakistan 1ssued a notification
making it obhigatory on Indian re-
gistered vessels to register themselves
by taling out temporary registration
permut on payment of necessary fees
Vessels 1n transit are however ex-
empt from this requirement. The saud
notification also makes it obligatory
to have the survey certificates issued
by the Government of India endorsed
on payment of necessary survey fees
for validity in East Pakistan The
certficate of competency ssued by the
Government of India after 135-8-1947
are also compulsorily required to be
endorsed for validity in East Pakistan
Waters on payment of requisite fees

AUGUST 21, 1980
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A reference to the Government of
Pakistan was made m 1953, no re-
ciprocal arrangements have 3o far
been established Their notification of
June, 1859 partially meets with the
proposal made by us in 1958

Idle Machines in Gorakhpur
Workshops

Shri Sadhan Gupta
e8¢ Shri Vajpayee:
Shri Kalika Singh:
{_ Shri Halder:

Will the Mimster of Rallways be
pleased to state

(a) whether several machines are
lying idle for three years or more at
the North Eastern Railways man
workshops at Gorakhpur,

(b) if so, the reasons therefor and
the value of the machines lying idle,

(¢) whether a representation had
been made to the Minster in this re-
gard duning his visit to Gorakhpur in
June, 1959,

(d) if so, the action taken thereon,

(e) whether local officials had
wrongly informed the Rallway Board
that all the machines were being fully
utiheed, and

(f) 1f so, the steps proposed to be
taken against the officials concerned?

The Deputy Minister of Rallways
(S8hri Shahnawaz Khan): (a) to (d)
Some machines have not been brought
into commssion The value of such
machines 13 Rs 8,64,030 Some of the
machines were received deficient of
certain parts Gorakhpur Workshop
15 undergoing a large scale remodel-
ling which entails some time lag 1n
putting machines in commisnion
Double shift working 18 also pro~
gressively increasing which leads to
better utilisation of machinery Apert
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(¢) No.
(1) Does not arise.

Procurement of Rice and Paddy in
Andhra

*855. Shri Rami Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of rice and paddy
procured by the Central Government
in" Andhra Pradesh, from rice millers
and from the producers direct since
the harvest;

(b) whether the Central Govern-
ment have promised to supply rice
to the State of Andhra Pradesh for
meeting the needs of the State in the
lean months; and

(c) if so, the quantity promised”

The Minister of Food and Agricul-
ture (Bhri A. P Jain): (a) The Central
Government is purchasing rice from
millers only in Andhra Pradesh and
up to the 13th August, 1859 about
76,700 tons of rice were purchased and
taken delivery of in Andhra Pradesh
since the harvest.

(b) and (c) The Andhra Pradesh
Government was offered a share out
of the purchases made by the Gov-
ernment of India in Andhra Pradesh
on the basis of quantities requisition-
ed from the millers but they preferred
1o make their own purchases for meet-
ing the local requirements during the
lean period

Electric Short Circuits in Delhi

*§56. Dr. Ram Subhag Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that electric
short circuits are on the increase in
Delhi and New Delhi;

(b) the number of fires and electro-
cutions due to this since January, 1955
up to date; and

(¢) what measures do Government
propose to take to check it?

3502

The Deputy Minlster of Irrigation
and Power (Shri Hathi): (a) to (c).

A statement is laid on the Table of
the House.

STATEMENT

(a) Yes, Sir.
(b) Fires—895.
Electrocutions—2.

(c) Both the Delhi Electric Supply
Undertaking as well as the New
Delhi Municipal Commuttee are mak-
ing arrangements for inspecting and
testing low voltage electric installa-
tions of consumers periodically m com-
phance with the provisions of Rule
46 of the Indian Electricity Rules,
1856 The Chief Commissioner, Delhi,
is being advised to arrange for per-
10dical inspection of high and medium
voltage installations

Extension of Railway Line beyond
Madhopur

Shri A. M. Tariq:
*657. {Bhrl Jhulan Sinha:

Shri Inder J Malhotra:

Will the Minuster of Railways be
pleased to refer to the reply given to
Starred Question No 1689 on the 27th
September, 1958 and state:

(a) whether the proposal to extend
the railway line beyond Madhopur has
since been considered;

(b) if so, the financial implications
of the scheme; and

(c) when the actual
work will be taken up?

The Deputy Minister of Railways
(8hri S. V. Ramaswamy): (a) Exten-
sion of Railway line beyond Madohpur
has been approved in principle and
the alternative alignments are under
examination.

construction

(b) and (¢) Do not arise.
Transit Service for Goods Traffle

*658. Shri Pahadia: Will the Minis-
ter of Rallways be plessed to state:
(a) whether the plan to speed up -
and extend the quick transit service
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for goods traffic among important busi-
fess centres on the Western Rallway
has been finalised; and

(b) 1f so, by what time 1t would be

put into operation® mr g 7
wre awr pfe Ant (M we o
The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes. W) (%) o g
; HFHIEY
{b) With the extension of this Ser- (')ﬂ\‘(('l) W!‘f
vice to 4 new sections between the w1 OF fararor gt #Y 2fasr oT vy fiear
lst and 15th August, 1989, the Quick mr g1 [Rfed ofdos 2, wqew
Transit Service now exists on all im- T 20
portant sections of the Western Rail-
way. The Service will be further ex-
tended to other sections if traffic con- fuse s ¥=r
ditions warrant it. .
. ot wen wEA
Over-payment to Railway Contractors e @ T pex q
ot g wo wal :

*§59. Bhri T. B. Vittal Rao: Wil
the Minister of Rallways be pleased to

refer to the reply given to  Starred w7 wie aq gle of 33 Wi,

Question No. 2257 on the 6th May, QEYE & arUfeT N GWT 003 ®
RNSS. S Sewtet IO ® T | ag ww w P S
(a) whether investigation 1n  con- fie 7k feeslt / e foremy ¥ Ao Qe

thade to the contractors engaged 1n
the construction of Rajkharswan- g’

HBarajamda doubling of South-Eastern A
wrr a gfe @A (W wo wo

Railway on thoh::kd inflated classi-
fioation 1n earth- and measure- i!) A FT ATV I FEE GATY
m:;ﬁ?d.;:d {ift has since been I A oF Rgoerdr gear §, e
. w1 faoer FoE A & wrew &Y
{b) if s0, what are the findings it # e & o fewe, o e
e 3% & afew oo s gwr @,
gt #Y few qx @ fagr mar ¢
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Snfdarjung Airport

(Bhri Shahmawas Khan): (a) and (b)
The investigations are in progress and
have not been concluded.

v dhg Sare g

Sbri P C. Boreoah:

w {HAFL 52

Shrimati la Palchoudhuri:

Wil the Minister of Transpert and
Communications be pleased to state:

(a) whether it 15 a fact that Salb-
darjung Airport is not being fully
utilised nowadays;

(b) if so, the arrangements made
to make 1t an active port; and
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{¢) whether there is a proposal of
selung this land and shifting the mr-
port to some other place”

The Deputy Minister of Clvil Avia-
tlen (Shri Ahmed Mohiunddin): (a)
No Sir A statement showing the
names of scheduled aur-services ope-
rating from and to Safdarjung arport
15 given below In addition, the mero-
drome is extensively used for instruc-
tional fiying by the Dellu PFlying
Club, No 51 Dellu Awaliary Air
Force Squadron and Delm Gliding
Club

(b) Does not arise
(c) No Sir

STATEMENT

(1) Delhi - Lucknow - Allahabad
Bansras - Patna . Calcutta—
Daily

(11) Delhi-Lahore—Thrice weekly

(i) Delh: - Agra-Banaras-Patna—
Daily

(v) Delhi-Chandigarh-Jammu-
Srinagar—once weekly

(v) Delhi-Amritsar-Jammu-Sri-
nagar—Datly except Thurs-
days

(v1) Delhi-Jaipur—Daily

(vn1) Delhi-Amnitsar-Kabul—Once
weekly

Shoals of Prawns

*§63, Shri Kodiyan: Will the Mumis-
ter of Food and Agriculture be pleas
ed to refer to the reply given to
Starred Question No 2005 on the 23rd
April, 1859 and stale

(a) whether assessment has since
been made as to the potential of the
newly discovered shoals of prawns
near the Kerala Coast, and

(b) if so, the results thereof’

The Minister of Food and Agricul-
ture (Bhri A. P Jain): (a) and (b)
The newly ducovered banks near
Kerala have still to be investigated
and exploited Exploratory fishing,

research studies and commercial fish-
ing have to be carned out for at
least five years before some idea of
the potential of the shoals could be
ascertained

Mud and Water Mixture in New
Delhi Taps

*864 Shri Raghunath Singh: Wil
the Minister of Health be pleased to
state

(a) whether 1t 15 fact that on the
3rd and 4th August, 1959 mud and
water mixture was flowing in  New
Delh: filtered water taps which are
used for drinking purposes, and

(b) if so, the action taken in the
matter?

The Minister of Health (Shri Kar-
markar) (a) Yes, Sir

(b) A statement 13 laxd on the Table
of the Sabha [See Appendix II, an-
nexure No 108]

Retrenchment of Workers in Bhakra-
Nangal Project

Shri Ram Krishan Gupta:
Shri P C. Borooah:

665 J Shri Daljit Singh:

Will the Minister of Irrigation and
FPower be pleased to state

(a) whether it 18 a fact that large
number of workers engaged on the
Bhakra-Nangal Project are being re-
trenched shortly,

(b) 1f so, the number of workers
to be retrenched, and

(c) the nature of steps taken or pro-
posed to be taken to provide them
alternative employment”

The Deputy Minister of Irrigatiom
and Power (Shri Hathl): (a) to (c).
A statement giving the information 1s
laid on the Table of the House (§ee
Appendix I1, annexure No 107)
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Power Supply for DV.0.

“6ee. Shri Subodh Hansda:
{!lu'l 8. C. Samanta:

Will the Minister of Irrigution and
Power be pleased to state

{a) whether it 15 a fact that DVC
is purchasing power from Smdr1 Fer-
talizers Factory,

(b) 1if so, the reasons therefor, and

(c) since when this arrangment has
been made?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir

(b) The Damodar Valley Corpora-
tion Power System 18 running on
overload and a small amount of power
avallable from Sindn from time to
tume 1s being utilised to relieve the
shortage to some extent

(¢) From October, 1857

Irrigation and Power Works under
Bhakra Nangal Project

Shri D, C. Sharma:
*g67 48!1:1 Pangarkar:
* Y Shri Ajit Singh Sarhadi-
LShrl Pahadia:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No 2021 on
the 23rd Apnl, 1859 and state the
latest position with regard to the ir-
rigation and power works under the
Bhakia Nangal Project?

The Deputy Minister of Irrigation
ang Power (Shri Hathi): A statement
giving the imformation 13 laid on the
Table of the House [See Appendix
II, annexure No 108]

Indian Tankers for Import of Crude
ol

Shri Nagi Reddy:
Shri A K Gopalan:
Shri Vasudevan Nair:
Shri Kunhan:

Will the Minister of Transport and
Communications be pleased to state:

(a) the reasons as to why no Indian
Tenkers are being employed for the

Auvmurs 2, 10 Written Answers 3508

purpose of importing crude oil for oil
refineries;

(b) whether any efforts are being
made to allot Indian tankers to carry
a part of crude o1l to save foreign ex-
change; and

(c) the amount of foreign exchange
paid for amporting crude oil in the
year 1957-58 and 1958-597

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) The
Furst Plan did not prowvide for the
acquisition of tankers The Second
Plan provided for the acquisition of
tankers to the extent of 26,000 GRT
In view of Government's policy to re-
serve the coastal trade for Indian
shipping, first priority was given to
acquisition of tankers on the coast
We have got already two tankers on
the coast and the third tanker also
intended for the coast, 1s under con-
struction These three together wall
amount to about 23,000 GRT The
question of the purchase of overseas
tankers 1s under consideration and 1t
15 hoped that acquisition will materia-
lise 1n the Third Plan period

(c) The amount of foreign exchange
«ntitlements on tankeis freight on
imports of crude 01l by the Oil Com-
panies 15 as follows

1857-58
1958-59

Rs 67,699,474
Rs 57,588,130

Kharif Campaign

Shri Harish Chandra:
[ Mathur:
g9 Shri Pamani:
" Shri Keshava:
18]&1 Bibhuti Mishra;

Dr. Ram Subhag Singh:

Will the Minister of Food and Agrl-
culture be pleased to state the pro-
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gress made 30 far in various States
in the implamentation of Kharf cam-
pagn?

The Minister of Food and Agricul-
ture (Bhri A. P Jain): The State
Governments have not furnished pro-
gréss reports so far However, a state-
ment giving the progresz made so far
in the XKharf Pmducl‘.lon_Campnm.
based on the information” available
with the Minstry, 15 laid on the
Table of the Sabha ([See Appendix
II, annexure No 109]

Sharing of Waters of Araniar Project

«g7p J Shrl N R Muniswamy
Shri Viswanatha Reddy

Will the Minister of Irrigation ana
Power be pleased to state

(a) whether matters relating to
sharing of the waters of the Araniay
Project have been finalised by the
Sub-Commuttee of the Southern Zonal
Council, and

(b) whether the officials of Andhra
Pradesh and Madras Governments
have met and fixed up any tentative
proposals regarding the quantity of
water to be supplied to Madras State
from the reservoir?

The Deputy Minister of Irmgation
and Power (Shri Hathi) (a) No Sir

(b) A Commuttee under the South-
ern Zonal Councy consising of the
representative of the Governments of
Andhra Pradesh and Madras 1s con
sidering this question The discussions
in the Committee have so far been
essentially of,an exploratory charac-
ter and no proposals acceptable to
both the States have yet been worked
out

Evaporation Losses due to Open
Water Storages

*¢71 Dr. Ram Bubhag Singh: Will
the Minister of Irrigation and Power
be pleased to state

(a) whether the Central Water and
Power Commission are making ex-

periments to restrict evaporation loss-
es from open water storages;

{b) if so, where such experiments
are being made,

(c) to what extent have they prov-
ed successful, and

(d) the cost involved :n making
such experiments?

The Deputy Minister of
and Power (Shri Hathi): (a) to (d).
A statement containing the requsite
information 13 laid on the Table of
the House [See Appendix JI, an-
nexure No 110]

Rail Link between Khajuriaghat and
Siligurl (Assam)

( Shr:1 Subiman Ghose:
*672 Shri P C Boroosh
Shri C. K Bhattacharya.

Will the Minister of Rallways be
pleased to state

(a) whether there 1s any proposal
to open a broad gauge line from
Khajuriaghat to Siligur1 (Assam),

(b) if so the estimated cost for
the same,

() when the work will be taken up
and when it 1s expected to be com-~
pleted,

(d) what will be the shortening of
the distance between Calcutta and
Darjeeling by the opeming of thia
line,

(e) whether there has been any
change 1n the original scheme regard-
ing this route and

(f) if so what was the ongmal
route proposed and what change has
heen proposed subsequently?

The Deputy Minister of Railways
(Shri 8 V Ramaswamy) (a) An
Engineering Survey for construction
of a Broad Gauge line from Khajuria-
ghat to Malda and also from Maida to
Siligun 1s i1n progress

(b) The cost will be known only
after the fleld investigations are com-
pleted
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(e) Steps are bemmg taken to start
the work during the current financial
Yyear.

(d) and (f) Will be known only
the survey 1s completed and the
scheme finalised

Development of Shipping

Shri Assar:
*§73. { Bhri Kallka Bingh:
LSlu'l Ram Krishan Gupta:

Will the Mimister of Transport and
Communications be pleased to state

(a) whether 1t 1s a fact that the
target of 9,00,000 GRT is fixed for
Indian Shipping 1n Second Five Year
Plan

(b) 1t so, whether 1t 15 a fact that
progress during the last three years
have been very slow,

{c) whether 1t 15 a fact that private
shipping companies are not eager for
the development of shipping industry,
and

(d) i so, what steps Government
propose to fill up the gap 1n the target”

The Minister of Btate in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) Yes, Sir The
Second Plan envisages a net addition
of 300,000 GRT to raise the Indian
tonnage to 800,000 GRT

(b) The progress during the last
three years cannot be said to be very
slow considering the fact that a net
addition of about 141,000 GRT has
already been provided for, which
leaves a gap of only 159,000 GRT in
the terget set

(c) No, 8uir Not to Government’'s

knowledge

(d) The mamn obstacle in the way
of filling the gap in the target 1z the
mcute scarcity of foreign exchange
The question of finding as much for-
eign exchange as posmible for the ex-
pension of our tonnage is however
constantly engagmg the attention of
Government

AUGUST 121, 1850
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Import of Faceign Drups

*§74. Shri Ram Krishan Qupta: Will
the Minister of Health be pleased
to state.

(a) whether 1t is a fact that foreign
drugs are not permitted to be import-
ed at Vishakhapatnam and Kandla;

(b} 1f so, the reasons therefor, and

(¢) whether there 12 any possibility
of permitting import of foreign drugs
at the above places”

The Minister of Health (8hri Kar-
markar) (a) Yes

(b) At present Bombay, Calcutta,
Madras and Cochin are the recognised
places of entry for drugs by sea
Since most of the areas where phar-
maceutical trade and industry have
developed are at present adequately
served by these four ports, there 1s
hittle Likelihood of substantial imports
of drugs and pharmaceuticals mate-
riahising through the ports of Visha-
khapatnam and Kandla

(c) The question of declaring the
ports of Vishakhapatnam and Kandla
as points of entry for drugs will be
considered, 1f there 15 a sizable in-
crease n the volume of imports of
drugs through these ports

Recommendations of Hotel Btandarda
and Rate Structure Commlitee

Shri D C Sharma:
Shri Subodh Hansda:
* ] Shri 8, C. Samants:
Lshrinmxrqunﬁuh;

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No 824 on the 4th March, 1858 and
state the further progress since made
In examining the remaining two re-
commendations made by the Hotel
Standards and Rate Structure Com-
mittee?
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gwing the required information 1
placed on the Table of the Lok Sebha
{See Appendix II, annexure No 111]

Bokaro Thermal Power Btation

Bhri Nagi Reddy:

og7s J Sbri A K, Gepalan:
Shri Vasudevan Nair:
Shri Kunhan.

Will the Minister of Irrigation and
Power be pleased to state

(a) whether the Committee appoint.
ed by the Government of India 1n
May, 1856, to investigate whether the
full value of the money spent on the
Bokero Thermal Power Station of the
Damodar Valley Corporation has been
obtained, has submutted its report,

(b) 1f so, the main
drawn in the report, and

(c) 1f the report is not yet sub-
mitted the probable date by which it
will be submitted”

conclusions

The Deputy Minister of Irrigation
and Power (Shri Hathl) (a) No, Bir

{(b) Does not arise

(c) The report 1s expected to be
received by the Government by the
first week of September, 1959

Special Multipurpose Tribal Blocks

o120, [ShA R C Mahi;
" Shri Subodh Hansda.

Will the Minister of Community

(a) whether it 15 a fact that the
Central Government propase to stop
financial aid to the Special Multi-
purpose Tribal Blocks where the
Tribal population 15 low, and

(b) if so, n how many such blocks
the tmbal population is less than the
total population of the block?

The Minigier of Uommunity Deve-
Jepment and Co.eperation (Shri 8. K
Dey): (a) No, 8ir,

(b) Does not arise

Qualiications for Training Courses of
Tourist Guides

1198 Bhri Ram KErishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to state the
miumum  educational gqualifications
prescribed for the future traming
courses of tourist guides?

The Minister of State in the Minis
try of Transport and Commmunications
(8hri Raj Bahadur): The Department
of Tourism, Minstry of Transport and
Communications, has prescribed the
following mimumum qualifications for
the tramning of guides

(1) The candidate should be a
graduate of a recognised uni.
versity with good general
knowledge and background of
Indian huistory

(2) He should be familiar with
places of tourit interest In
India, especially with those in
and around the centre of his
operation

¢3) He should be able tio speak
English fluently

Preference will be given to thoss
candidates who are already employed
and are wishing to take up gulding
as @ profession Knowledge of foreign
languages, in particular French, will
be considered ag an additional quall-
fication Educational qualifications
however would be relaxed in the ease
of those candidates who are found
suitable otherwise

Ship Repairing Facilities

Shri Ram Krishan Gupia®

Shri M, K. Krishna:
1199, { Shri Kunhan:

Shri T. B. Vittal Rao*

Shri Raghunath Singh:

Will the Minister of Transport and
Communioatiens be pleased to refer
to the reply given to Unstarred Ques-
tien No 3477 on the 23rd Apnl, 1559
and state

(a) whether the Commuttee appoint-
ed to investigate into the existing shup
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repairing facilities in the major ports
in the country has since submuitted its

report,
(b) 1if so, the details thereof,

{c} whether in pursuance of the
Commuittee’s recommendations any
plan to provide additional facilities
for repairing more ships has been pre-
pared,

(d) if so, the maximum number of
ships that will be taken m at one
time for repaiwrs, and

{e) the amount to be spent for the
implementation of the plan?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur); (a) Yes

(b} The report 1s at present under
print It will be laid on the Table
of the Sabha as soon as the copies
become available A statement show
ing the main recommendations of the
Committee 1s however laid on the
Table [See Appendix II annexure
No 112]

(c) to (e)
consideration

The report 1~ under

Sight-seeing Tours

1200 Shri Ram Krishan Gupta
Shri Ant Singh Sarhadi-

Will the Mimster of Transport and
Communications be pleased to state

(a) the names of the cities where
arrangements for sight-seemng tours
have been made so far (State-wise),

(b) the rate charged from the
tourists (City-wise), and

(c) the names of the cities where
such arrangements are proposed to be
made during 1959-807

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Babhadur): (a) to (c) A
statement contamning the available in-
formation 1s laid on the Table [See
\ppendix II, ennexure No 113]
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This 13 based on the material fumnish-
ed by the State Governments and the
Government of India Tourist Offices
m Indiwa.

Vanaspati

1201, Shri D. C. Sharma: Will the
Minister of Food and Agricuiture be
pleased to state

(a) the quantity and value of Vanas-
pat1 produced during the year 1059
(upto 30 6-1959), and

(b) the quantity an® value of Vanas-
pat1 exported during the above period”

The Minisier of Food and Agricul-
tare (Shri A P. Jain): (a) 188 lakh
tons valued at Rs 39 crores (approx)

(b) 800 tons valued at Rs 15 lakhs
(approx )

Post Office Savings Bank Accounts of
Displaced Persons

1202. 8hri D. C, Sharma, Will the
Minister of Transport and Communi-
cations be pleased to state the num-
ber of Post Office Savings Bank ac-
counts of the displaced persons trans-
ferred to India from Pakistan during
Apnl July, 19597

The Minlster of Transport and Com.
munications (Shri 8§ K Patil)* 135,
this number was included i1n the
figures given in reply to part (g) of
the Hon Member’s Unstarred Ques
tion No 35984 on 28th Aprl, 1959
There has been no transfer of any ac-
counts after that date

Remodelling of Delhi Rallway Yard

1203, Shri D. C Sharma: Wil the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question No 109 on the 11th Febru-
ary, 1959 and state

(a) the further progress so far made
in remodelling the mam railway yard
at Delhi, and

(b) the amount spent up-to-date?

The Deputy Minister of Rallways
(Shri 5 V. Ramagwamy): (a) Sb far,
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about 71 per cent. of the work on
Brosd Gauge and 87 per cent. on
metre gauge portions of the Remodel-
ling scheme has been completed.

(b) An expenditure of Rs. 2780
lakhs on the broad gauge and Rs, 1567
lakhs on the metre gauge yard has
been booked upto July 1858

Financial Assistance to Bombay for
Growing Foodgrains

1204. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state the total amount of
money given to Bombay for growing
foodgrains during the Second Five
Year Plan period so far?

The Minister of Food and Agricul-
ture (8hri A, P Jain): Required in-
formation 1s given n the statement
given below.

STATEMENT

{li& n lakhe)

Amount
Penod given Remarks
1956-57 63 16
1953-58 246 :.:
1958-59 597 7
This figure rep-
ToraL 9o7+12  resents the amount
sancuoned under
the Head Agn-
culture
Recommended owlay
Loan Grant
19<9-60 409 90 51 30

Railway Out-agencles in Pungab

1205, 8hri Bam Krishan Gupta: Will
the Minister of Rallways be pleased to
state:

(a) the number of railway out-
agencies mn Punjab opened so far; and

(b) the number of new out-agencius
te be opened during 1059-80 in
Punjab?

The Depuly Minister of Eatlways
(Bhri Shabnawaz Khan): (a) 18.

x

(b) Proposals for operung seven out.
agencies are under examination at
present.

Postal Facilities in Lahaul and Spati

1206. Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to state.

(a) whether the Chairman of the
Punjab Tribes Adwvisory Council has
approached the Central Government
for subsidy to provide postal facilities
in the scheduled areas of Lahaul and
Spits,

{b) if so, the reactions of the Cen-
tral Government; and

(c) the amount of loss involved?

The Minister of Transport and
Communications (Shri 8. K. Patil):
(a) No, huowever, the Punjab Tribes
Advisory Council has suggested Im-
proving the existing Postal facilities
in these areas

(b) Orders for conversion_of Key.
long Extra Departmental  Branch
Office into a Departmental Sub-Office
and transmussion of Telegraphic Money
Orders over the Keylong Wireless have
been 1ssued The extension of other
facilities 1s under consideration

(c) Does not arise

T.B. Patients in V.M, Hospital,
Agartala

1207. Shri Dasaratha Deb: Wil the
Muuster of Health be pleased to state.
to state:

(a) the total number of T B. patients
treated In V. M Hospital, Agartala,
Tripura, during 1955-56, 1956.57, 1857-
58, and 1958-59

(b) whether the number is intreas-
Ing;

(¢) what financial aid Is given to
these patients; and

-(d) whether there 15 any provision
for offering them free bed and free
treatment?

The Minister of Health (Shri
Karmarkar): (a) to (d), A sfatement
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is lmd on the Talble of the House.
{See Appendix II, annexure No. 114

Mohri ¥rain Accident Enguiry Report

1208, Shri M, C. Sharma: Will the
Minister of Railways be pleased to
state:

{a) when Government would make
the Nigam Enquiry Report, regard-
mng the accident which took place at
Mohr: on the 1st January, 1958, avail-
able;

(b) what 1s the delay in the matter;
and

(c) when the Enquiry Report was
received by the Government?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) and (b).
Until the matter 1s sub judice, it is not
possible to make the Commission of
Inquiry's Report on Mohn accident,
available

(¢) The Commission submitted 1ts
Report on 27.2-1958

Small-pox

1268, Bhri Madhusudan Rao: Will
the Minister of Health be pleased to
state:

(a) whether Government of India
have prepared any comprehensive
Scheme to combat small.pox epidemic;
and

(b) if so, the nature of the Bcheme?

The Minister of Health (Shri
Karmarkar): (a) and (b). No such
Scheme has yet been prepared by the
Government of India. ‘The recom-
mendations of the Expert Committee
appointed by the Government of India
to suggest inter-alia the ways and
means for the control and eradication
of smallpox which have been receiv-
ed recently are under examination

Overbridge at Mahbubabad Station

1310, Bhrl Madbhusudan Rao: Will
the Minister of Railways be pleased to
slate:

{(a) whether the President of the

m .Committee, Mahbubabad in

W g
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Andhra Pradesh submitied a memo.
randum to him for the construction of
overbridge at the Railway Station; and

(b) it so, the action taken thereon?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): {(a) Yes, Sir.

{b) As the proposal was for cons-
truction of a new overbridge, the
President of the Town Commuttee was
informed that the cost of the work
will have to be borne by the Road
Authonity according to the extent
rules and that the Railway Adminis-
tration will undertake the work on
receipt of a formal request from the
State Government subject to their
agreemng to bear the full cost. Noth-
ing further has been heard from either
the State Government or the Town
Commuttee

Dornakal Station

1211, Shri ‘Madhusudan Rao: Will
the Mimister of Rallwaya be pleased to
state:

{a) whether any representation was
received from Dornakal Munmeipality
n regard to the construction of an
overbridge, cover over the platform
and extension of waiting hall at the
Railway Station; and

(b) i so, the action taken thereon?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes.

(b) The following works have been
included 1n the list of works for 1969-
60 The execution of these works
will, of course, depend on the avail-
ability of funds.

(1) Cover over the main and
island platforms.

(ii) Provision of latrines and uri-
nals,

() Extensmion of foot over-bridge.

The existing walting hall j» adequate
for the volume of traffic deaM .with
and extending it, is t-hﬂ:dore. not
considered necemary.
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Export of Rice from Andhra

1212, Shri M. V, Krishna Rae: Will
the Minister of Food snd Agriculivre
be pleased to state:

(a) the actual quantity of rice ex-
ported from Andhra Pradesh during
the months of May, June and July,
.1959; and

{b) the names of the States and
quantity exported to each State?

The Minister of Food and Agricul-
ture (Bbri A, P. Jain): (a) and (b).
The table below gives the approximate
quantities of rice moved out from
Andhra Pradesh to different States
during the three-month period May to
July, 1858, on Government account-

(002 tons)

State QOnantity

1. Bombay 16 1
2, West Bengal o1
3. Kerala 09
4. Madras . 05
5. Andamans o1
1AL 179

Movement from Andhra Pradesh on
trade account is not allowed except
to other three States within the
Southern Zone se. Madras, Mysore
and Kerala. Complete nformation
about the movement on trade account
to these States from Andhra Pradesh
is not available,

Rural Water Supply Scheme in Andhra

1218. Shri M. V. Krishna Rao: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No 2508 on the 28rd Septem-
ber, 1858 and state:

(a) whether Government have
recaved the Rural Water Supply
Schemeg from Andhra Pradesh Gov-
ernment for the remaining period of
the Second Five Year Plan; and

(b) if so, the names of the Schemes
received with their respeclive est-
mated costs?

The Minister of Health (Shri Kar-
smarkar): (a) Only theee Schemes have

so far been received from the Andhra
Pradesh Government. The question
of taking up new schemes during
1960-61 15 still under the consideration
of the State Government.

Estymated
(b) Name of Scheme Cost
1. Baarschalam Pigrnm  Rs. 4 24 lakhs

Centre 1n East Godavan
Dastrict.

2. Snsmilem Pilgrim Centre Rs 7-01 lakhs
mm Kurnool Dastrict.

3 Utnoor in Adilabad Rs, 18 53 lakhs
Dustnict (revised)

Forest Development in Andhra

1214, Shri M. V. Krishna Rao: Will
the Mimister of Food and Agriculture
be pleased to state the financial assis-
tance gievn to Andhra Pradesh during
1859-60 so0 far for the forest develop-
ment programmes?

The Minister of Food and Agricul-
ture (Shri A P, Jain): A sum of
Rs, 734 lakhs as loan and Rs. 152
lakhs as subsidy have been approved
by way of central assistance for the
forest development programme for
1959-60 Actual sanction will issue at
the end of the current financial year
on the basis of actual requirements
of the State Government.

Quarters for P. & T. Employeeg In
Andhra

1215. Shri M. V. Krishna Rao: Will
the Minster of Transporti and Com-
munications be pleased to state the
places mn Andhra Circle where
quarters for P. & T Employees are to
be constructed during 1959-607

The Minister of Transport and Com-
munications (Shri 8, K. Patil): Follow-
ing 1s the list of places where quarters
have been sanctioned for construction
during 1959-80:—

No. d
Name of place guarters
1, Vi tnam ]
e :
3. Nellore . . 16
4 Kakinada 2

$. Rajamundry E7-2
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At the following places plans for
the provision of quarters are under
consideration for sanction during this
year'—

Nawms of Place No of
mﬂ' €ry
1 Vishakhaparnam R
2 Viysyawada R6
3. Ongole . . 2
4 Jagmayyapeta . 2
§  Sulurpera 2
% Fluru 1
7  Guniakal y 8
3 Gudivada 1

Telegraph Offices in Andhra

1216. Shri M V Krishna Rao: Will
the Minister of Transport and Com
munications be pleased to state the
names of places where telegraph faci-
lities are proposed to be provided in
Andhra Pradesh during 1959-607

The Minister of Transport and Com-
munications (Shri § K. Patil): A
statement 1s laid on the Table [See
Appendix II, annexure No 115]

‘Wireless Stations for Laccadive Islands

1217, Shri Nallakoya, Will the Mims
ter of Tramsport and Communications
‘be pleased to refer to the reply given
to Unstarred Question No 2196 on the
20th March, 1959 and state

(a) the present position 1n regard to
the installation of wireless stations in
the Laccadive Islands of Androth
Kaverath and Amindivi, and

(b) how long it will take to com-
plete the work®

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
and (b) The decision has been taken
#o open wireless stations at Androth,
"Kaverath1 and Amindivi Estimates
‘have been sanctioned and equipment
Tequired for installation obtained
Action 13 also being taken to call for
-+olunteers for manning these sgtations
1t 1s expected to open the stations by
the end of the year

€c) Does not arise
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Poultry Development in Andbrs

1818, Shri M. V. Krishna Rae: Will
the Minister of Food and Agrientture
be pleased to state the amount given
to Andhra Pradesh during 1959-80 so
far for poultry development?®

The Minister of Food and Agrieul-”
ture (Shri A. P. Jain): Central assist-
ance amounting to Rs 11-49 lakhs has
been approved for allotment to Andhra
Pradesh in 1859-80 for development of
Animal Husbandry including sheep,
wool and poultry development This
amount includes provision for the
eatablishment of poultry extension-
cum-development centres under the
Sccond Five Year Plan The exact
amount to be allotted for the purpose
has been left to the discretion of the
State Government

Recognition of Unions

1219 Shri Ram Krishan Gupta Will
the Minister of Rallways be pleased
io refer to the reply given to Unstarred
Question No 1307 on the 4th March,
1859 and state the nature of the deci-
sion taken for the implementation of
decisions of the 15th and 16th Sessions
of the Indian Labour Conference held
in July, 1957 and May, 1858 regarding
recogmition of Unions?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): The criteria
for recogmtion of Unions as approved
by the 16th session of the Indian
Labour Conference are not being
adopted The procedure that |is
already in force on the Railways for
recognition of trade unions 1s working
smoothly

Ribbon Development alongside
National Highways

1229 [ Shri Subodh Hansda:
1\ Shri 8. C. Samanta:

Will the Minister of Transport aad
Communications be pleased to state:

(a) whether the views of the Stat~

Governments for proposed legisiatic
for restriction of Ribbon Developmer
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slenguide the National Highways have
been peteived; and

(b) if so, the views of the State
Governments?

(Shri Raj Bahadur): (a) and (b). The
Governments of Bombay, Mysore,
Rajasthan and Uttar Pradesh and the
Administrations of Delhi, Himachal
Pradesh and Manipur have accepted
the draft proposals. The Rajasthan
State Assembly has passed a resolu-
tion empowering Parhament to enact
the proposed legislation. The Gov-
ernments of Bombay, Mysore, and
Uttar Pradesh are taking steps to get
the necessary resolutions passed by
the State Legislatures The views of
the remaining State Governments are
awaited

Central Health Service

1221. Shri D. C. Sharma: Will the
Minister of Health be pleased to refer
to the teply given to Unstarred Ques-
tion No 1578 on the 9th March, 1959,
and state the further progress made
in the constitution of the Central
Health Service?

The Minister of Health (Shri Kar-
markar): The Central Health Service
Rules, 1859, were published on  the
1st June, 1859 and the Service has
been constituted with effect from that
date

N.E.S. and C.D. Blocks in Punjab

f Shri D. C. Sharma:
<\ Shri Daljit Singh:

Will the Minster of Community
Development and Co-operation bhe
pleased to state:

(a) whether 1t 15 a fact that the
programme of NES Blocks and the
CD. Blocks in Punjab has been upset
due to the reduction of allocation by
the Government of India;

(b) what 1s the amount of alloca-
tion applied for 1859-60 by the
Government of Punjab; and

178 LSD.-3.

1222.

{c) what is the aspount of alioca-
tion sanctioned for the same period?

Development and Oo-operation (Shri
B. B. Murthy): (a) No, The annual
plan allocation to Punjab was made by
the Planning Commission after discus-
sion with the State Government's
represeéntatives,

(b) Rs. 253 00 lakhs,

(c) Rs. 19681 lakhs,

Loan from Canada

1223, Shri D. C. Sharma: Will the
Miruster of Food and Agriculture be
pleased to state:

{a) ihe toilal amount of assistance
authorised during the years 1857, 1958
and 1958 so far by Canada for India
as grant and Joan for the purchase of
wheat:

(b) the total amount of assistance
recerved so far as loan and grant, and

(c) the total amount of assistance to
be recewved as loan and grant during
the r1emaining period of the Second
Five Year Plan?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) 65 million
Canadian dollars

tb) 58 milhon Canadian dollars

(¢) 7 mullion Canadian dollars, so
fa1 as 1~ known at present

Model Town Planning Legislation

rShrl D. C. Sharma:
1224. { Shri Ram Krishan Gupta:
Shri A. M. Tariq:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No 1284 on the
4th March, 1959, and state the further
progress made in the flnalisation of
‘Model Town Planning’ legislation?

The Minister of Health (Shri Kar-
markar): The proposed conference of
representatives of State Governments
has not been held so far No progress
has since been made in this regard
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Rallwsy Uniferms Comamsittes

Shri D. C. Sharma:
1226. { Sh Kunhan:
Shri T. B. Vittal Rae:

Will the Minuster of Rallways be
pleased to refer to the reply given to
Unstarred Question No 346 on the
16th February, 1959, and state

{a) whether the consideration of
the Report of the Railway Uniforms
Commuttee has since been finalised,

(b) if so, the main recommendations
made by the Committee, and

(c) the decisions, if any, taken by
Government thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c)
The Report of the Railway Uniforms
Commuttee 15 still under consideration
and a decision will be taken as early
8, possible

Flood Control in Punjab

1228. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No 3871 on the
1st May, 1959 and state

(a) the extent of reduction proposed
in the flood control allocation made to
Punjab during the Second Five Yea:
Plan, and

(b) how this reduction will affect
the flood control schemes already
approved for Punjab State for the
Second Five Year Plan®

The Deputy Mmnister of Irrigation
and Power (Shri Hathl). (a) Onginally
the provision in the Second Plan for
flood control works all over the coun-
try was Rs 60 crores On this basis
the tentative allocation for the Punjab
was Rs 4 crores Consequent on the
reduction m the total plan outlay
from Rs 4,800 crores to Rs 4,500
crores, the plan provision for flood
ventrol was reduced to Rs 49 crores
This hag now been raised to Rs. 56
crores and on this basis, the tentative

allosstion for the Punjab i Ri. 3¢
lakhis. The extent of reduction is
.Rs. 8 lakhs only.

(b) This reduction will not affect
any of the flood control schemes
already approved for Central loan
assistance, as the total cost of the
schemes approved by the Centre is
less than the allocation of Rs 394
lakhs

Co-operative Laws

1227. Shri Rajendra Singh: Will the
Mmuister of Community Development
and Co-operation be pleased to refer
to the reply given to Unstarred Ques-
tion No 3074 on the 15th Apml, 193¢
and state*

(a) whether Government  have
received the “fuller report” on Co-
operative Laws from Indian Co-
operative Union,

(b) if so, whether Government have
given due consideration and arrived
at some conclusions, and

(¢) what are those conclusions
arrived at?

The Deputy Minister of Community
Development and Co-operation (Shri
B. B. Murthy). (a) Yes Sir

(b) and (c) The contents of the
“Fuller Report” were carefully
examined by the Central Government.
Co-operation being a ‘State’ subject,
certain suggestions regardmg simpli-
fication of Co operative Laws and
Procedures were communicated to the
State Governments and they have
been adwvised to appoint a small com-
mittee, 1n each State, consisting of
non-officials and officials to examine
the whole question of Laws, Rules and
Procedures, relating to Co-operation

Sutlej-Beas Link and Right Bank
Power House at Bhakra
(Shri Ram Krishan Gupta:
| Shri D, C. Sharma:
1228 { Shri Ajit Singh Sarhadi:
| Shri Hem Raj:
| Shri 8. A. Mehdi:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
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given to Starred Question No. 1032 .on
the 28th March, 1959 and state:

(a) whether the proposal for the
construction of Sutlej-Beas Link Pro-
Ject and Right Bank Power Station at
Bh;krl. has since been considered;
an

(b) if so, the decision taken thereon?
The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) These
proposals are still under examunation.

(b) No decision has been taken so
far.

Participation of Labour in Management

of Integral Coach Factory,
Pérambur

1229, Shri Ram Krishan Gnpta; Will
the Minister of Rallways be pleased
to state:

(a) whether Government have con-
sidered the desirability of introducing
participation of labour in the manage-
ment of Integral Coach Factory,
Perambur; and

(b) if so, from what date?

The Deputy Minister of Railways
{Bhrl Shahnawas Khan): (a) and (b)
The manner in which workers’ partici-
pation 1m managemeny should be
secured 1n one or more of the Work-
shops on the Indian Railways is under
consideration, It is too early to say
whether, when and how the scheme
will be inaugurated,

Water Supply in Delhi

Shri Bam Krishan Gupta:
Shri D. C. Sharma:
1230. { Shri Bhakt Darshan:
| Shri Shree Narayan Das:
{ Shri Radha Raman:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No 1518 on the 28th
March, 1959 and state:

(a) whether the Government have
received any specific proposal regard-
ing supply of water from the Delhi
Municipal Corporation;

(b) if s0, the details thereof;

(c) the nature of assistance asked
for; and

(d) the nature of assistance given?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) and (c). A statement giving
the required information is laid on the
Table. [See Appendix II, annexure
No 116.]

(d) The proposal of the Delhi Muni-
cipal Corporation hay been received
only on 12th August, 1959 and is
recelving attention.

Primary Health Centres

1231. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether the scheme for open-
ing Primary Health Centres during
1950-60 has been finalised; and

(b) if so, the number of health
centres to be opened during 1088-60
(State-wise) and names of places?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) A statement showing the num-
ber’ and location of Primary Health
Centres to be opened during 1959-60
(State-wise) is placed on the Table
of the House. [See Appendix II,
annexure No 117]

Al] India Institute of Medical
Sciences

1232. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
refer to the reply given to U
Question No 83 on the 18th Novem-
ber, 1958 and state.

(a) the nature of steps taken so far
for the construction of a permanent 250
bed hospital sanctioned for the All
india Institute of Medical Sciences,
New Delhi; and

(b) whether the plans and estimates
for its construction have since been
finalized?



The Minister of Healih (Sbrl Kar-
markar): (a) and (b). The construc-
tion of the All India Institute of
Medical Sciences hospital wall be
undertaken by the Institute Planning
for the building 18 in progress

Transport Problems in Delhi

1233, Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to refer
to the reply g@iven to Starred Ques-
tion No 1600 on the 6th Apnl, 1859
and state-

(a) whether Government have con-
sidered the recommendations of the
Study Group appomnted to study the
mass transport problems in Delh,
and

{b) if so, the result thereof?

The Minister of State in the Minis-
try of Transport ang Communications
(Bhri Raj Bahadur): (a) and (b) The
recommendations of the Study Group
arc still under the consideration of
the Delhi Municipal Corporation

P & T Board

Shri Ram Krishan Gupta:
(Shﬂ D, C Sharma
Shri S. M Banerjee: .
Shri Jagdish Awasthi:
 Shri Bhakt Darshan:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Starred Question
No 253 on the 16th February, 1859
and state

(a) whether the scheme of setting
up the Posts and Telegraph. Board
has been finalised, and

(b) 1if so, the details of the scheme?

The Minister of Transport and Com-
munications (Shri B. K. Patil): (a) It
18 being finalised

(b) It would be premature at this
stage to give the details of the scheme
but I shall apprise the honourable
member of the position as soon the
matter has reached finality

1234,
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Telophone Tarills

1235, Shri Ram Krishan Gapla:
Will the Minigter of Transport and
Communications .be pleased to refer
to the reply given to Unstarred Ques-
tion No 3641 on the 28th April, 1838
and state at what stage 1s the ques-
tion of revising and rationaliming
telephone tariffs?

The Minister of Transport and
Communications (Shri § K, Patil):
The recommendations of the Tele-
phone Tarff Revision Commttee are
actively under the consderation of
Government and 1t 15 hoped that deci~
sions will be reached shortly

India-Nepal Postal Agreement

1236 Shri Ram Krishan Gupia:
. Shri Bhakt Darshan:

Will the Minister of Transport and
Communications be pleased to refer ta
the reply given to Starred Question
No 2076 on the 28th Apnl, 1850 and
state the progress since made m the
negotiations with regard to an agree-
ment between India and Nepal for
Postal and Telegraphic Communica-
tions?

The Munster of Transport and Com-
munications (Shrl 8. K, Patil): No
further progress has been made so far
and the matter 15 still under con-
«ideration

Construction of Roads under Village
Panchayat Roag Scheme

f Shri Ram Krishan Gupta:
1. Shri A M Tariq

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Unstarred Ques-
tion No 3057 on the 15th April, 1959
and state

{a) whether the modified proposals
r1egarding construction of roads under
Village Panchayat Road Scheme have
since been received from the State
of Pun)ab and approved, and

(b) if so, the details thereof?

The Minister of State in the Minfs-
try of Transport and Communications
(8hrl Eaj Bahadur): (a) No, Sir.

(b) Does not arise.

123%
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Railway Earniags

Shrimail Ila Palchendhuri:

1388, | ghrl Kalika Siagh:

Will the Minister of Rallways be
pleased to state:

(a) the total railway goods and pas-,
senger earmings during the months of
Apnl, May and June, 1859 as com-
pared to the corresponding period in
1988; and

(b) the reasons for increase or
decrease therein?

The Deputy Minister of Rallways
(Shri Shahpawazx Khan): (a)

(1n lakhs of rupecs)
Earmings

Goods
1959 1958 Varations
il 20,67 18,50 r2,17
. 20,03 18,00 -2,03
June 20,30 20,05 +25

ToTAL 61,00 56,55 r4:45
Passenger Earmings

1959 1958  Varations

ﬁ;ﬂ 1 : :; : 10,07 1 f‘
1 I 7

June . 11,56 1%3‘1 +78
TOTAL 35,18 33,32 -1,86

(b) The increase under passenger
earnings 1s due to the fact that the
fall-off mn passenger traffic 1n the
earlier months of 1958-58 was arrest-
ed and coynteracted towards the end
of that year and this has been man-
tained in the first quarter of this year
(1858-60) The Increase in goods earn-
ings 18 due partly to the introduction
irom 1-10-1858 of the revised freight
structure, which did not therefore
figure 1n Apnl, May and June 1858,
and partly to the commencement of
mcreased movements to and from the
Steel Works

Desert Afforestation Research
Statien, Jodhpur

1238 Bhrl Ram Nrishan Gupta:
Will the Minister of Food and Agri-

The Minister of Food and Agricul-
ture (Shri A, P. Jain). The technical
and orgamsational details of the

provides for a set up conmsting of five
Divisions vz I  Basic Resources
Studies, II Resource Utilisation Stud-
les, III External Liaison, IV Human
Factors Studies ang V Special Ani-

proposed to be orgamsed during
first year and Division V in the
year Financial approval is
awaited

of five

years Divisions I, II, III and IV are
the

In

Lac Production

1240. Shri Pangarkar: Will the
Minister of Food ang Agricuiture be
pleased to state

(a) whether there has been declhine
m the production of lac during the
year 1838-59 as compared with produc-
tion of lac during the year 1957-58;

(b) if so, the reasons therefor, and

(c) the actual production of lac
during the year 1958-597

The Minister of Food and Agrienl-
tare (Shri A P Jain): (a) Yes

(b) The
were

reasons for the dechine

(1) Unfavourable climatic condi-

’

(u) Scarcity of broodlac during
the infection season, and

(w) Low prices of stick-lac during
the last two years
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(c) The production of lac during

1958-59 was 9,27,300 mds (provision-
al)

Surface Drainage Schemes In Orima

1241. Shri Panigrahi: Will the Minis-
ter of Irmygation and Power be pleas-
ed to refer to the reply gaven to Un-
starred Question No 3071 on the 15th
Apnl, 1959 and state

(a) whether the Government of
Onssa has subrmutted any surface
drainage schemes for implementation
in 19859-60, and

(b) 1f so, what are those schemes,

(c) whether those schemes have
been considered by the Central Flood
Control Board?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
Only one scheme, namely, con-
struction of a channel near Nuagaon
and Padmanavpur connecting Brah-
mun: with Pathasala, estimated to cost
Rs 19,650, has been received from the
State Government

(c) The Central Water and Power
Commussion has examined the scheme
and called for some additional in-
formation from the State Chief Engi-
neer On receipt of his reply, the
technical examination of the scheme
will be completed and steps will be
taken to approve the scheme for
Central loan assistance This 15 a
minor Scheme and does not requre
the approval of the Central Flood
Control Board

Minor Irrigation Schemes in Onssa

1242. Shri Panigrahi Wil  the
Minister of Food and Agricalture be
pleased to state

(a) whether 1t has come to the
notice of the Central Government that
mn Orissa various types of minor 1ir
rigation schemes have not made ade
quate progress during the Second
Five Year Plan period so far,
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(b) whether Government have mads
any suggestions 1o the Orissa Govern-
ment to expedite the work of minor
irrigation schemes, and

(c) if so, with what result?

The Minister of Food and Agricul-
ture (Shri A, P Jain): (a) Yes Sir

(b) and (¢) The progress of Minor
Irngation Schemes was reviewed at
the Regional Minor Irrigation Confe-
rence held in August, 1058 at Calcut-
ta, where 1t was observed that the
progress on these schemes in the State
particularly in the Community Deve-
lopment areas was slow, due to wva-
rious difficulties like acute shortage of
technical personnel, ngidity about
quantum of people’s participation, etc
The State Government have since
taken necessary action to expedite the
works on Minor Irrigation Schemes
They have set up a Minor Irrigation
Directorate at State level and have
effected some reorganisation of the
engineering personnel m the Districts,
as a result of which the pace of work
has since been accelerated

Groundwater Exploration in Orissa

1243 B8hri Panigrahi- Wil the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No 3424 on the
23rd Apnil 1859 and state

(a) whether groundwater explora-
tion work carried in districts of Bala-
sore and Cuttack in Orissa 1s proposed

to be extended to other districts of
Orissa,

(b) whether the 12 production tube-
wells dug under this scheme i1n these

two districts are working properly,
and

(¢) whethcr a statement will be lad
on the Table showing the places
where these tubewells are located?

The Mimster of Food and Agricul-
ture (Shri A P Jam): (a) Yes, pro-
vided the arcas are considered geolo-
gically favourable for the occurrence
of productive water bearing formn-
tions and surface irrgation is not
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likely to be provided in the foresee-
future

(b) The tubewells have not started
working as pump-sets are yet to be
installed

(c) The 12 production tubewells are
Jocated at the following sites

Location Dustni ¢
f. Balasorc Balasore
2. Remuna - Do.
3 Basna Do
4. Chandipur Do
5. Scro . . . Do
6. Haldipada . . Do
7. Agarpada s Do
8 Chandbah Do
9 Nalgunda . Do
10 Palaukoih Cuttack
11 Badegovindpur Do
12 Palsa . Do,

Catching of Fish in Hirakud Reservoir

1244. 8hri Panigrahi: Will the Minls-
ter of Food and Agriculture be pleas-
ed to refer to the reply given to Star-
red Question No 114 on the 1lth
February, 1959 and state whether the
results of catching fish m Hirakud
Reservowr have been assessed by now?

The Minister of Food and Agricul-
ture (Shri A. F Jain): It 1s too early
yet to assess the results, as the reser-
voir will take ten years to develop a
good population of fish with sufficient
natural food However, recent experi-
mental fishing operations have shown
encouraging vesults The total land-
g of fish was 6,448 lbs during the
period from November, 1958 to March,
1859

Milk Powder Pactories

1245. Shri Nagl Reddy: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether g team of six FAO
experts visited various places in the
country for the establishment of Milk
Powder Factories; and

{b) if so, what are their proposals?

The Minister of Food and Agricul-
ture (Shei A P. Jain): (a) Yes A
technical six-member Jomnt FAO-
UNICEF Team wisited Kanpur,
Hyderabad, Vyayawada and Banga-
lore during Aprnl-May, 1959 for
eviluating dairy schemes proposed for
these cities

(b) The Team recommended

(1) the establishment of a dairy
equipped to handle about
1250 mds, of milk daily in the
first phase in each of the four
cities,

(u) hnking up of the Vijayawada
and Hyderabad projects to
make available surplus hquid
milk of the former to the
latter,

(i) Provigion of equipment for the
manufacture of products from
surplus milk in each dairy;

(1v) distribution of high protein-
low fat content under each
project to cater for the re-
quirements of low income
consumers,

(v) procurement of milk to be

handled by each dairy through
rural producers’ cooperatives;

{w1) creation of a suitable adminis-
trative set up necessary to
implement each project; and

(vn) tramming of techmcal person-
ne] required for each

A proposal formulated in the light
of these recommendations for the
Bangalore project 1s to be considered
at the September, 1959 meetings of
the UNICEF Executive Board Pro-
posals for the remaining projects are
being formulated and will be submit-
ted for assistance to UNICEF in due
COUrsge
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Movementi of Foodgraing from
Rajasthan

1248, Shri Harish Chandra Mathur:
Will the Minuster of Rallways ba
pleased to state.

(a) what 15 the total quantity of
foodgrains which moved out of Rajas-
than during the year 1958-50 and the
quantity of foodgrains brought to
Rajasthan during the same period,

(b) what freight charges were
earned by Railways on these move-
ments of foodgrains, and

(¢) how many wagons were locked
up for these movements?

The Deputy Minister of Rallwaye
(Shrli 8, V Ramaswamy) (a) During
the year 1958-58, 5,068 Broad Gauge
and 27,855 Metre Gauge wagonloads
of foodgrains were moved out of
Rajasthan and 2,012 Broad Gauge and
6,721 Metre Gauge wagonloads of
foodgrains were brought to Rajasthan

(b) Rs 1,40,88,110 56 nP

(c) Presumably this means the
number of wagong utilised for these
movements If so, the reply 1s already
covered m answe: to Part (a) of the
question

Automatic Telephone System

1247 Shri Ajit Singh Sarhad1- Will
the Minister of Transport and Com-
munications be pleased to state the
names of towns in Punjab which are
going to be provided with automatic
telephone system during the rest of
the Second Five Year Plan period?

The Minister of Transport and
Communications (Shn 8. K Patil),
The list (as so far progiammed) 13 as
follows

Jullundur

Chheharata
Raya
Kartarpur
Banga
Phillaur
Lehrgaga
Tapa
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Safidon
Sampla
Gohana
Narela
Gharaunda
Tohana
Ucbana

A few more places may be included
later subject to availability of stand-
ard “Small” automatic exchange units
(S AXs)

T.B Control in Assam

1248. Shrimati Maflda Ahmed: W:ll
the Minister of Health be pleased to
state

(a) whether Government have re-
celved any proposal from the Assam
Government for fnancial help under
the National T B Control pro-
gramme, and

(b) if so, the action taken thereon”

The Minister of Health (Shri Har-
markar): (a) and (b) The requred
information is given below

(1) A proposal for the appointment
of additional staff for intensification of
BCG Vaccination Campaign 1n
Assam was approved in December,
1957 Central Subsidy of Rs 1,886 was
ganctioned to the Government of
Assam during 1958-59 on account of
psy and allowances of the additional
staff

(1) The upgrading of a TB Clinie
at Tezpur was approved and X-Ray
and laboratory equipment at a cost of
Rs 50000 was supplied for the cilinic
during 1957-58

(m1) The Government of Assam pro-
posed the establishment of an After-
care and Rchabihitation Centre for
TB patieniy at Gauhati The State
Government have been asked to
clarify certan points

FR-Iu IR WA aT W iyt o afy
tve ot e Wy o Ay
7% ¥ Y HO7 w4 R
(%) =ar7g 8w & v w-3ars-
IR #Y o 7€ Fd AT ot § W A
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Parking Places for Buses im Delht

1254. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
municatiens be pleased to state the
steps taken so far for construction of
parking places for Mofussil buses and
heavy vehicles 1n Delhi?

The Minister of State in the Minls-
try of Transport and Communications
(S8hri Raj Bahadur): The proposals
submitted by the Town Planning Or-
garusation for the location of inter-
State bus termunus and site for idle
parking of heavy wvehicles are wunder
the consideration of the Delhi Admi-
nistration

Fish Freezing Industry

1255, Shri Bibhuti Mishra: Will the
Minister of Food and Agricanlture be
pleased to state

(a) the quantity of frozen fish pro-
duced by fishing 1industry in India
annually;

(b) the capital so far invested in
India for fish freezing industry;

(c) the amount of foreign capital,
if any, invested n 1t}

(d) the names of fish freezing fac-
tories, and

(e) the places where they are locat-
ed?

The Minister of Food and Agrienl-
ture (Shri A. P, Jaln): (a) to (e). A
statement 1s laid on the Table. [See
Appendix II, annexure No. 118])
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Moesting with P. & T. Unions

(a) whether Postmaster-General,
West Bengal circle has stopped all
negotiations and monthly meetings
with the representatives of the Posts
ad Telegraphs Unions; and

(b) if so, what action has been taken
to restore harmonious relations?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
and (b). The Postmaster-General,
Caleutta has been extending the invi-
fation to the representatives of all the
Unions to attend monthly meetings
but representatives of only two unions
have been attending the meetings
gince August, 1958. After discussion
and correspondence an amicable ar-
rangement wag reached and it is hop-
ed that the full attendance at the meet-
ings will be achieved soon.
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Bullding for Head Post Office,
Koshikode

Shri Tangamani:
1238, 4 Shri A. K Gopalan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there were complaints
from the public and postal authorities
that the present building of the Head
Post Office 1n Kozhikode is unsuitable

for the purpose;

(b) whether there was a proposal
to build a new building for the Head
Post Office;

(c) whether land was purchased for
the purpose; and

(d) if so, what progress has been
made towards building the new office?

The Minister of Transport and Com-
munications (Shri S, K. Patil): (a)
Yes.

(b) Yes
{e) Yes

(d) Prelmmunaries upto the stage of
preparation of estimates have becn
completed. Expenditure sanction 1s
likely to be issued shortly.
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Freight Capacity of Rallways
rl’mdlt Munishwar Datt

1280, U y:
Shri M L. Dwivedi.

Will the Minister of Rallways be
pleased to state

(a) the estimated annual freight
capacity of the Railways by the end
of the Second and Third Five Year
Plan periods separately

(b) the volume of tiansport traffic
the Railways are likely to be relieved
of by the Road Transport, and

(c) how do they propose to meet
this threat?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) The
goods transport capacity of the Rail-
ways by the end of the Second Plan
would be 188 million tons per year
The capacity that should be provided
by the end of the Third Plan has not
been finalised

(b) and (¢) The division of traffic
between various modes of transport
will depend on the National Trans-

AUGUST 21, 1900

should recommend—

(a) what broadly should be the
long-term transport policy of
the country, so that the deve-
lopment of the transport
machinery may be effected in
consonance with our growmg
needs, with economy and effl-
clency, avoiding duplication
to the maximum extent prac-
ticable,

(b) 1n keeping with the policy
defined under item (a), what
should be the role of the
various means of transport in
the country during the mext
5 1o 10 ycars, and

(c) what 1s the best mechanism
for the regulation and co-
ordination of the wvarious
means of transport, so that
the transport needs of the
country are met in an efficient
and economic manner con-
sistent with the larger
mnterests of the country?

Water Taps in Kangra Valley Rallway
Cempartments
1261 Shr1 Hem Raj: Will the Mini.-
ter of Rallways be pleased to state

(a) whether it 1s a fact that the
water taps 1n the compartments of
trains runmng on the Kangra Valley
gection do not work,

(b) if so the reasons therefor, and

(c) the steps Government propose
to take in this regard?

The Deputy Minister of Rallways
(Shri Shahnawazs Khan): (a) No Sir
The water taps in the coaches of the
Kangra Valley Section will work, 1
operated in the proper manner
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(®) and (¢). Do not arise.

Coaches and Wagons en Kalka-Simila
and Kangra Valley Railways

1262. Shri Hem Raj): Will the Minis-
ter of Rallways be pleaged to state:

(a) the number of Railway Officers
Carriages, Rail Motors and Rail Moto1
Trollies plying on the Kalka-Simia
and Kangra Valley Sections, separate-
Iy:

(b) the number of coaches and
wagons allotted to the Kangra Valley
Bection which are under repairs; and

(c) for how long have they been
under repairs and when they are pro-
posed to be put on the line”

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): (a)

Kalha- Kangra
Simla Valley
Section S.ution
f1) 8—Whetler
Inspec 1on
Carriages 2 2

(1) Rail Motors 6
‘my Rail Motor
Trolhies

(%]

1

({b) Two coaches and 5 wagons ot-
longing to Kangra Valley Seclion ate
at prescnt under repairs

(¢) (1) The two coaches are under
repans in  Kalka Workshops sincs
22-5-1959 and 26-5-1959 and ‘hey a1
expected to be turned out very short
ly

(u) The 5 wagons in quertion hav
been under repairs 1n Pathankot suk
Tine for periods ranging from one to
eight months The materials for these
have since been manufactured and
these wagons are expected to be put
back in service very shortly

Refreshment facilities on Kangra
Valley Railway Stations

1263. S8hrl Hem Raj: Will the Mini.-
ter of Rallways be pleased to state

(a) whether it 15 a fact that ro
arrangements for the ‘refreshment,

lunch or dinner exist on any of the
stations on the Kangra Valley section
of the Northern Railway; and

(b) 1f so, the steps’Government pro-
pose to take in the matter?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
Arrangements for lunch and dinner
have not been made on the Kangra
Valley section in view of inadequate
demand for them But adequate ar-
rangements exist for sale of refresh-
ments, such as, bread, sweets, fruits,
tea and other beverages at Baijnath
Paprola, Nagrota, Kangra, Guler and
Nurpur Road stations Also 1t 1s pro-
posed to provide such vending ar-
rangements at Palampur Punjab and
Jawalamukh: Road stations

Pilferage of Railway Property

1264. Dr. Ram Subhag Singh: Wyl
the Minister of Railways be pleascd
to state

(a) whether the pilferage of Rail-
way properties such as electric bulbs,
dvnamo belts, cables etc has recorded
«N Inctease m recent years,

(b) 1f <o thc value of the pilferrea
properties for the years 1957-58 and
1958-59, Zonc-wise, and

(L) what precautionary measuies ao
Government propose to take 'o pre-
vent such pilfe rage®

The Deputy Minister of Rallways
(Shr1 Shahnawaz Khan): (a) Yes Sir
The piferage 15 on  the increase on
suome of the Zonal Railways

(b) and (c)
on the Table
nexure No 119]

Settlement of Khas Land In Tripura

1265. Shri Dasaratha Deb: Will the
Minister of Pood and Agriculture be
pleased to state:

(a) the total number of petitions
made by agriculturists m Tripura for
settlement of Khas land, during the
last three years,

(b) the number of such petitiona
from tribal peasants,

A statement 15 laud
[See Appendix II, an-
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(c) the number of agriculturists

ve been granted settlement of
land during the above period;
the

(d) steps taken to expedite set-
tlement of Khas land?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 11,143,

(b) 8,581,
(c) 4,575,

(d) Majonity of the petitions have
already been disposed of In respect
of pending applications enguiries aie
being made by the Sub-Divisional
Officers concerned to ascertain whe-
ther the lands asked for settiement
fall inside the Forest Reserve or the
Tribal Reserve areas These Officers
have been directed to complete their
enquiries quickly.

Fishing Co-operative Societies in
Manipur

1268. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state.

(a) the number of Fishing Co-opera-
tive Societies which have purchased
fisheries on lease from the Mampur
Administration;

(b) the total amount of money pay
able by these Societies for purchase of
the fisheries; and

(c) the names of the Societies?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) 17

(b) Rs 2,07,711 50, per annum

(c) A statement 1s laxd on the Tabl
[See Appendix 1I, annexure No 120]

Co-operative Socleties

1267. Shri Hem Raj: Will the Mium-
ter of Community Development ansd
Co-operation be pleased to state the
grant given by the Central Govern
ment to the State Governments for
the development of Co-operative
Farming and the Service Co-operative
Societies during 1959-60 so far?

AUGUST 31, 1950
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The Deputy Minister of Commu-
nity Development and

(Shri B. S, Murthy): A statement is
laid on the Table. [See Appendix II,
annexure No, 121].

Rallway out-Agencies

1268. Shri Hem Raj: Will the
Minuster of Rallways be pleased to
state:

(a) the number of Railway out-
agencies opened during 1959 so far
with the names of places where
opened, and

(b) the amount of gain or loss sys-
tained in respect of each one of them?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) A state-
ment giving the requisite information
is laid on the Table [See Appendix
11, annexure No 122]

(b) As far as the direct working
costs are concerned, these out-agen-
cles are worked on a “no loss, no pio-
fit" basis But indirect gains accrue
to the Raillways by way of additional
traffic from them, apart from the
additional facilities provided to the
publie

CHS Scheme

1269 Shri Pahadia: Will the Mirus-
ter of Health be pleased to refer to
the reply given to Starred Question
No 94 on the 4th August, 1959 and
slate:

(a) how many more families will be
benefited by the extension of the
Contributory Health Service Scheme
to the Civihlan Employees of Defence
Department, and

(b) how much expenditure will be
incurred on 1t yearly?

The Minister of Health (Shri
Karmarkar): (a) About 5,455 families.

(b) Approximately Rs 5'60 lakhs

Office of Director of P & T.
Bhubaneswar

1270 Shri B. C. Mallick: Will the
Minister of Transport and Comnmunica-
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tions be pleased to refer to the reply
pven to Unstarred Question No 362
on the 16th February, 1859 and state,

(a) whether the construction of the
new building to house the office of
the Director of Posts and Telegraphs
at Bhubaneswar has since been start-
ed,

(b) if not, the reasons for the delay,
and

(c) when the construction 1s lhkely
to be started?

The Minister of Transport and Com-
munications (Shri S. K Patil). (a)
to (¢) The question 35 still unde1
consideration In wview of the heavy
cost involved the point that arises 1s
whether 1t s urgent enough to merit
this being undertaken now or whether
it can be deferred to a time when
financially 1t would be easier to
undertake it

Catering at Madrag Ceniral Station

1271. Shri Shankaralya Will the
Minister of Rallways be pleased to
state

(a) whether 1t has come to the
notice of Government that there are
no good and full time catering
arrangements of Indian style at the
Madras Central Station and a gieat
inconvenience 1s felt by passengers as
a result thereof, and

(b) 1f so, what steps have been
taken in the matter?

The Deputy Mimuster of Railways
(Shri Shahmawaz Khan): (a) and
(b) At present a Restaurant serving
vegetarian 4nd non-vegetarian meals
cooked 1n Indian and Western styles, a
Quick Meal Counter serving food
packets, acrateq waters and coffee and
a Refreshment Stall serving lLight
refreshments, such as, iddhs, puri-
potatoe, vadais, tea, coffee ete, exist
at Madras Central These arrange-
ments have beeg found to be generally
satisfactory m: there have been no

complaunts that the service 15 inade-
quate,

With a view to improve the existing
facilities, however, the question of
opening of an Indian style Vegetanan
Refreshment Room, where full meals
will also be provided, 1s under
examination

Public Telephones at Calcutta Port

1272 Shri Muhammed Elias: Wil

the Minister of Tramsport and Com-
munications be pleased to state

(a) whether 1t 1s a fact that there
are no public telephones at Calcutta
Port, and

(b) 1if so, what steps are being taken
to 1nsial the same for the use of pub-
he?

The Minister of Transport ang Com-
munications (Shri § K. Patll): (a)
It 1s not a fact There are at present
two Public telephone offices at Cal-
cutta Port

(b) Does not arise However, more
Public call offices are proposed to be
opened 1n consultation with the Port
authorities

Bhakra Dam

1273 Shri P C Borooah: Will the
Minister of Irrigation ang Power be
pleased to state

(a) whether there 1s any proposal to
re-design the central spillway training
wall of Bhakra Dam,

(b) whether the proposal has beemw
accepted, and

{c) the amount sanctioned for the
same?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (¢}
Only the damaged portion of the
Central spillway training wall has
been re-designed The expenditure
incurred on repairs, including
strengthening, amounted to Rs
4,07,500 The work has been complet-
ed
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Lepresy

1274 Shrl Viewanaths Reddy: Wil
the Minister of Health be pleased to
Tefer to the reply given to Unstarred
Question No 3084 on the 15th April,
1639 and state.

{(a) whether 1t 15 a fact that the
incidence of Leprosy in the country i1s
increasing at an alarming rate, and

(b) if so, the special efforts, if any,
that are proposed to be made to com-
bat the disease”

The Minister of Health (Shn
Earmarkar): (a) No reports have
been received about the increase In
the mcidence of Leprosy

(b) Does not arise

Trunk Telephones at Ports

1275 Shri Assar: Will the Minister
of Transport and Communications be
pleased to state

(a) whether 1t 15 a fact that theie
15 demand to instal trunk tclephonc.
in every port and

(b) if so the decision taken bn Goy
ernment”®

The Minstér of Transport and Com-
munications (Shn 8§ K Patl). (u)
ang (b) Trunk telephone faulity 1
available through telcphone exdchang
or Public Call Officts instelled in
most of the Ports in India Where n
such faecility ewasts at present, provi-
sion of the same will depend upon the
demand for trunk service fiom the
place as wéll as the techmical and
economic feasibility of opening a
Public Call Office or a telephone ex
change There has been no special
demand for prowvision of trunk facility
in every Port

Income at Amritsar Station

1276. Shrl Daljit Singh. Will the
Minuster of Railways be pleased to
state the income from goods and
passenger traffic at Amritsar station on

AUGUST 11, 1889
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the Northern Rallway diiring 1988 and
1959 so far? .

The Deputy Minister of Rallways
(8hri § V. Ramaswamy): A state-
ment giving the required information
is laid on the Table of the House [See
Appendix II, annexure No 123 ]

~ Letter Boxey

1277 Shri Daljit Singh: Will the
Minister of Transport ang Communi-
cations be pleased to state

(a) the number of villages in Punjab
State which are not provided with
letter boxes, and

(b) the names of willages which
will be provided with letter bdxes
during 1859-60”

The Minister of Transpor{ and Com-
munications (Shri §. K Patil): (a)
The Posts and Telegraphs Department
does not provide letter boxes n every
villagc The policy of the Departinent
1s to provide lctter boxes wn aural
areas in localhities which post two ot
more letteis pe1 day and are <ituated
at a distance of onc mule or mor¢ from
the neaiest post office or letter box
There are m a'l 31 v89 wvillages 1n the
whole of Punjab State  Qut of these
letter boxes are justificd 1n 9,750
villages Letter boaes could not be
provided in 174 village. onlv

(b) The st showing the names of
villapcs which wall be provided with
Ietter boxes duning 1958 60 1s placed
or the Table [See Appendix II,
annexurc No 124 )

Poultry and Poultry Products

1278 Shm V P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state what, 1f any, 1s the
increase 1n the production of poultry
and poultry products in India in the
year 1958-59 as compared to the year
1951-527

The Minister of Fooq and Agrical-
tare (Bhri A P. Jain): There has
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peen no all-Indip survey on produc-
don of poultry and poultry products
in 1951-52 and 1958-58, According to
tentative estimates, the production of
eggs In India has gone up from 13,412
lskhs in 1045 to 20,853 lakhs in 1956

Poultry Farming

1279. Bhri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state what 1s the present
position of intensive poultry farming
in India?

The Minister of Food and Agricul-
tore (Shn A. P. Jaim): Apart trom
State Poultry Farms and Demonstra-
tion Centres established wunder the
programme of normal activities of the
State Animal Husbandry Departments,
300 Pouluy Extunsion-cum-Develop-
ment Centres are to be set up all ovel
the country under the Second Five-
Year Plan About 170 out of thesc
30D Cenires have started functioning
These Centres will be responsible fo
incumbation of eggs, supply of improv-
2d brecds of poultry to the villagers in
the blocks and demonstration of
modern methods of poultry keeping to
the farmers In addition, 5 Regional
Poultry Farms which are intended to
acclimatise and supply high-bred
chicks to the State Poultrv Farms for
use at foundation stock are also pro-
posed to be set up under the Second
Five-Year Plan One of these
Regional Farms has already started
functioning while the remaining four
are in the process of bemng set up

Increase in Poultry Yield

1280. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how far the introduction of im-
ported birds or eggs has increased the
yield from Poultry, and

(b) what are the successful varieties
of such birds found so far in Indian
Poultry Farming?

The Minister of Food ang Agricul-
ture (Shri A. P. Jain): (a) Accord-
ing to a tentative estimate, the total

178 (Ai) LSD—2.

production of eggs in India increased
from 13,412 lakhs in 1846 to 20,853
lakhs in 1956. This increase 1¥ largely
attributable to introduction of birds
of foreign breeds.

(b) Rhode Island
Leghorn.

and Whte

Construction of Roads in Uttar
Pradesh

1281, J Shri Radha Mohan Singh:
* 3 Shri Kalika Singh:

Will the Minister of Transport and
Communications be pleased to state-

(a) whether the Central Govern-
ment have received any scheme from
the Uttar Pradesh State Government
for the construction of roads during
1959-60 under the Central Road Fund
Scheme, and

(b) if so, what 1s the scheme and
whetns. 11 has becn approved?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): In April 1959,
five schemes estimated to cost Rs
10 93 lakhs weie approved for being
financed from the State's Allocations
from the Central Road Fund A state-
ment giving the names of the approv-
od works 15 laxd on the Table [See
Appendix II, annexure No 125]

Further proposals are awaited from
the Government of Uttar Pradesh

Post Offices and Sub-Post Offices in
Ballia Parliamentary Constituency

1282 Shri Radha Mohan Singh: Will
the Mimnister of Transport and Com-
munications be pleased to state:

(a) the number of Post Offices and
Sub-Post Offices opened during 1958-
59 in Ballia Parhamentary Consti-
tuency with names of places; and

(b) the places where 1t 15 proposed
to open new Post Offices and Sub-Post
Offices during 1959-60 in the same
Constituency?

The Minister of Transport and Com-
maunications (Shri 8. K. Patil): (a)
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One extra departmental branch office
at Surajpura

(b) (1) Kuren
(2) Gopalpur
(3) Bonhibabra
(4) Biauta
(5) Barsangarh
(8) Nadam

Underbridge at Warangal

1283, Shri Madhusudan Rao. Wil
the Minuster of Railways be pleased
to refer to the reply given to Unstar-
red Question No 748 on the 24th
February, 1859, in respect of under-
bridge at Warangal and state whether
any action has since been taken 1n
regard to the construction of an
underbridge at the alternative site
suggested by the City Municipality?

The Deputy Minister of Railways
(8hri 8 V Ramaswamy), Yes, Sir
The site for the proposed underbridge
at Warangal has been inspected jointly
by the representatives of the Railway
Administration and the Warangal
Municipal Authorities The Railway
Administration have asked the
Municipal Authorities to examine the
1ssue In consultation with the Public
Works Department of the State Gov
ernment and submit their concrete
proposal, complete with necessary
technical data The Raillwav Adminis-
tration will take further action after
they have received a reply from the
Municipal Authorities

Famlily Planning

1284, 8hrl 8. A Mehdi* Will the
Minister of Health be pleased to refer
to the replv given to Unstarred Ques-
tion No 125 on the 11th February
1959 and state

(a) the numbe: of people operated
upon during 1958 for sterilisation 1n
Kerala and Madras States, and

(b) whether any State has objected
to this sterilisation process?

The Minister of Health (Shn
Karmarkar): (a) The number of
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steribisation cases reported are as
follows

Kerala 3,260
Madras 2,850
(b) No Sir

House Building Co-operative Societies
in Delhi

1285, Shr; Ram Krishan Gupta: Wil
the Mimster of Health be pleased to
ctate

(a) whether any applications from
the House Building Co-operative
Societieg 1n Delhy are pending fou
approval for house building pro
gramme,

(b) if so, the names of the socielies,

(c) the dates sinte when these
applications are pending,

(d) reasons for delay in consideriny
them, and

(e) when these arc hkely to be
approved”

The Minister of Health (8hri
Karmarkar) (a) to (e) Necessary
information 1s being collected and
will be laid on the Table of the Sabha
1n due course

12 hrs

MOTIONS FOR ADJOURNMENT

ALLEGED VioLATION oF INDIAN * A
SPACE OVER CALCUTTA

Mr Speaker: I have received notice
of twa adjournmont motions regard
g violation of our air space ovel
Calcutta by foreign malitary jet air-
craft with impunity One was given
bv Shr1 Sadhan Gupta and the o her
by Shrimat Parvath: Krishnan and
Shr1 Nagi Reddy They relate to the
same thing Has the hon Minster
to say anything in this regard?

Shri Sadhan Gupta (Calcutta-
East) May I submt

Mr. Speaker. There 1s nothing to
say It 1s not a question of admis-
sion He has quoted some portioms
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pere. It 13 clear that he wants to
xhow whether any forefgn arcraft
hllﬂtlﬂl!dmcilbuttl

The Minisier of Defence (Shri
Krishna Menon): Sir, hon Members
are rightly perturbed about a press
report that appeared 1in Calcutta
phpers in pronounced headlines two
days ago It said that in the first weck
of this month and for the second 11me
n a fortnight air space over Calcutta
was violated by a foreign plane when
a medium range jet fighter few In
{from north-west etc and that carlier
in the last week of July, a heavy Jet
bomber without any 1dentification
mark flew over Calcutta These
violations, says the report, were
detected by a powerful radar and the
awrcraft were given necessary signals,
but no response was received

The facts, as known to Government,
are that there have been no v olations
of our air space and no contravention
of international law or agreements in
regard to these two occasions The
two aircraft had been cleared by us
and all the necessary formalities had
been observed

On the 9th August, a Canberii
bomber, No WG 727 Royal Air Foree,
took off from Delhi en route Rangoon
overflying Calcutta The mnecessary
clearance had been given and all for-
malities ob-etve@ 1n this case In
regaid to the other ane on the 25th
July, a United States Air Force C-121
Copstellation aireraft, No 4070 of the
Mihtary A r Transport Service that
18, US Mlitary Air Transpoit Ser-
vice, landed at Delh: from Bangkok
overflying Calcutta Again, on the
28th, the same aircraft took off from
Delh: for Bangkok overflymmg Cal-
cutta These aircrafts are not umden-
tified ones 1 have g ven thair num-
bers and in both cases the clearance,
asccording to usual procedures, had
been given by the Ministry of Eater-
nal Affairs with the concurrence of
Air Headquarters

As for the last part of the state
ment, which refers to detection by a
powerful radar and all mgnals being
given to them but there was no res-
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ponse, Government desire to say that
the facts are not as alleged No douht,
our radar would detect any aircraft
and dd spot these also in the usual
course But no question of detection
or warning arose in this matter

Mr. Speaker: There is no founda-
tion for this and m wview of the
statement of the hon Minister, I dis
allow these adjournment motions

Shri Sadhan Gupta: The Constel-
lation aircraft of the 15th July

Mr. Speaker: Both of them have
been licensed, or at any rate, all
papers have been sent in respect of
these

Shri Sadhan Gupta: The press
report says that it was a heavy j.t
bomber As far as we know Constel-
lation aircraft are not jet awrcraft 8o,
1s the story of jet awrcraft wrong’

Shri Krnshna Menon Yes, Sir 1
gave that information also That
refers to the second aircraft News-
papers probably do not know the
d flerence between a heavy bomber
and a medium jet bamber It 15 a
Canberra )et bomber

Mr. Speaker. It 15 a )et bomber
Now, papers are 10 be laid on the
Table

12 05 hrs
PAPERS LAID ON THE TABLE

RFVISION OF CONSTRUCTION SCHEDUI= OF
BHAKRA Dam

The Deputy Minister of Irrigation
and Power (Shri Hathl): Sir, on
bchalf of Hafiz Mohammad Ibrahim,
1 beg to lay on the Table a copy of
a statement regarding rev:sion of the
construction schedule of the Bhakra
Dam ([Placed m L brary. See No LT-
1549/59 ]

NOTIFICATIONS ISSUED UNDER MOTOR
VesrcLes AcCT

The Minister of Transport and
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Communications (Shri 8. K. Patll):
Sir, on behalf of Shri Raj Bahadur, I
Beg to lay on the Table, under sub-
pection (3) of section 133 of the
Motor Vehicles Act, 1939, a copy of
each of Notifications Nos. F 12(5)/58
and F.12(41) /56, dated the Tth May,
1959, making certan amendments to
the Delhi Motor Vehicles Rules, 1940,
published mn Delhi Gazette [Placed
wm Library, See No LT-1550/59 )

NOTIFICATION ISSUED UNDER ESSENTIAL
CommoniTiEs Act

The Deputy Minister of Agriculture
(Shri M. V. Krishpappa): Sir, 1 beg
to lay on the Table, under sub-scction
{6) of section 3 of the Essential Com-
modities Act, 1955, a copy of Notifica-
tion No. GSR 922, dated the 8.
August, 1959, [Placed in Library, See
No LT-1551/59]

NOTIFICATIONS ISSUED UNDRR ESSEMTIL
CoOMMODITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
Sir, I beg to lay on thc Table, under
sub-section (6) of scction 3 of tht
Essential Commod 1es Act, 1855, a
copy of each of . .>llowing Notifica-
tions.—

(iy G.SR No 9832, dated the Tih
August, 1959, containing the
Delhi Wheat and Wheat Pro-
ducts (Export Control)
Order, 1859

(n) G.SR No 934, dated the 9ih
August, 1959, making certain
further amendment to the
Manipur Foodgrains (Move-
ment) Control Order, 1956
[Placed wn Library, See No
LT-1552/59 ]

12.052 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha'—

(i) “In accordance with the pro-
vigions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
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Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha at its sitting held om
the 10th August, 1959, agreed
without any amendment te
the Employment Exchanges
(Compulsory Notification of
Vacancies) Bill, 1868, which
was passed by the Lok Sabha
at its sitting held on the 4th
August, 1959.”

() “In accordance with the pro-
visions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting 1eld oa
the 18th August, 1858, agreed
without any amendment to
the Public Wakfs (Extenson
of Limatation) Bill, 1859,
which was passed by the Lok
Sabha at 1ts sittng h-ld om
the Tth August 1959 "

12061 hrs.

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
M: Speaker, Sir, you were pleased
to extend the time of discussion on
the motion regarding rise in food-
grains prices to 5 hours, As you are
awarc, Sir, this discussion 13 to smrt
todas and would continue upto
2-30 pm when the Private Members’
Buuness would be taken up In
defuience to your wishes. the Prime
M nister announced yesterday ‘hat the
additional time would be made avail-
able without a big gap It has accord-
ngly been decided that the discussion
on this motion may continue tomorrow
after the disposal of the International
Monetary Fund and Bank (Amend-
ment) Bill. In order to accommodate
thus d'scussion tomorrow, it has been
deaided to postpone for the tima being
the discussion of Shri Harlsh Ch.ndr-
Mathur's motion
Annual Report of the National Squl
Industries Corporation (Private) Ltd.
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Commattee

Bhri Nagt Reddy (Anantapur) On
a pont of information, Sir The
Business Advisory Committee has
recommended, 1 today’s business
papers that we have received, certan
motions for discussion I would hke
to know what has happened to the
motion for discussion which we had
given on the Matha: affayr and about
which certain papers were laid on the
Table of the House Quite a number
of us had requested for a diwscussion
on it here

Shri Satya Narayan Sinha. This
was not on the agenda of the Business
Advisory Commuttee yesterday, o~ you
are aware

Mr. Speaker This motion relates to
the agenda that was disposed of jes-
terday He wants that the Business
Advisory Commuttee’s report may be
accepted So far as the other motion
13 concerned, the motion 1s still with
me I am considering as to what
ateps ought to be taken m that regard
If I admit 1t, 1t will come up for
discussion

1298} hrs,

BUSINESS ADVISORY COMMITTEE

ForTY-FIRST REPORT

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha)
Sir, I beg to move

“That thus House agrres with
the Forty-first Report of the Busi-
ness Advisory Committee present-
ed to the House on the 20th
August, 1959"

Mr Speaker The question is

“That this House agrees with
the Forty-first Report of the
Business Advisory Committee
presented to the House on the
20th August, 1950 "

The motion was adopted

12,09 hre.

DISCUSSION RE RISE IN FOOD-
GRAINS PRICES

Dr, Ram Subhag Singh (Sasaram)
Sir, I nise to raise a discussion on the
situation ansimng out of nse in food-
gramns prices 1n the couniry with
special reference to West Bengal
where levy and price control on rice
has been withdrawn

The problem of food at present is
very acute and it 13 exercising every=-
body's mind It 15 not so much
because of the non-availability of food
as the production during the last
season was quite adequate as has been
disclosed by the Government, which
has been due to the efforts of the
peasants m the country, but it s
because of the high food prices which
are not within the reach of the com-
mon man Every one of us knows
that the priee of rice 1s somewhere
near Rs 30 per maund practically in
all the big cities m the country Even
coarse rice 1s sellng at about Rs 26
to Rs 28 per maund 1mn Delhr In
Bombay, the price 15 Rs 30 per
maund In West Bengal also, the same
price prevalls Even in paddy pro-
ducing areas where paddy and rioe
were procured or purchased by the
Government at controlled price--for
instance, paddy was procured at Rs 9
per maund and rice at about Rs 16
or 1n between Rs 16 and 17 per
maund—the price of rice at present is
somewhere near Rs 25 per maund I
am talking only about coarse and
medium rice, mostly coarse rice This
morming I heard that the price of
indigenous wheat 15 above Rs 30 per
maund 1n Bombay

This indicates that the situation of
food m India 1s not very happy at
present despite the fact that we are
unporting enormous quantities of
foodgrains from foreign countries and
have purchased also a significant
amount of foodgrams this year Why
18 1t so this 1s the mamn problem Ik
it because of the faults of the pro-
ducer or because of the faults of the
consumer or because of our defective
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government machinery which is mnot
in a position to keep the prices at a
proper level?

This is a planned era in our coun-
try. We have, as the Govermmont
has disclosed, successfully implement-
ed the First Five" Year Plan und are
also succeeding in the implementation
of the Second Five Year Plan, But,
we have virtually failed in tackling
with our food problem. Because,
every year, even a slight flood in
Bihar or an earthquakec in Assam or
some natural calamity anywhere
practically disrupts the entire activity
of food movement and we are not in
a position to control the food prices.

In the south also, just like Bombay,
Delhi and Calcutta, the price of rice
has gone up practically by Rs. 20 a
bag. Not only that. It has been
reported in the papers that price of
iddly and dosa has also gone up. If
you will permit me, Sir, I will read
out....

Mr. Speaker: Hon. Members have
got accustomed to cat them also?

Dr. Ram BSubhag Singh: Not
accustomed. I do not want to leave
out your part of the country

Mr. Speaker: That 1s why prices
have gone up.

Dr. Ram Subhag Singh: There, the
people are feeling the pinch as much
as in any other part of the country
Thercfore, 1 want to be fair to cvery-
body including gur hon. Minister

Prices usually go up only durug
war time, because all cfforts are
directed towards the production of
goods which are generally not con-
sumed by the people—l meusn arma-
ments, etc. At that time, Govern-
ment spending also increases and the
moncy income of the” people. there-
fore. increases. In that contingency,
it 13 natural that prices of foodgrains
go up. But, during a development
period, it is not necessary that prices
should go up, especially when we
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claim that our production has also
gone up. I do not fully share this
argument of the Government, because
the trends of production in the coun-
try have not been very happy, parti-
cularly about the production of paddy
and wheat.

Since achievement of freedom, our
acreage under paddy and wheat has
gone up by about 5 million acres. But,
production has not been proportion-
ately increased to that extent, because
the trends of production show, though
this relates to 1857-58, that compared
to 1948-50, paddy production or
medium rice production increased only
by 18 million tons and wheat pro-
duction only by 1'3 million ions. This
is insignificant because our acreage
has enormously increased by about §
million acres. All these ind cate that
our agricultural policy as well as our
control policy were not as good as
they should be.

1 should also say that our agricul-
tural policy and our control policy are
not policies, because they are, virtual-
ly, a conglomeration of various steps
taken from time to time to deal with
certain situations. They were never
planned or they are not at all based
on any scientific study or on any prac-
tical considerations. This is 4 great
handicap and it is because of this that
the producers also complain, the con-
sumers also complain and the Gov-
vrnment is not in o position to deal
with the matter.

When 1 was telhing about war time,
in the war time, the price and control
policy was accepted and they suc-
ceeded to some extent because.from
1943 1o 1945, production went down
and the Government succecded in
keeping the prices at a particular
level despite hoarding and  black-
marketing Compared to 1939, the
prices prevailing in 1943 and 1945
were not very high. After 1947, they
have increased enormously. If we
take 100 as the basic price of paddy
and wheat in 1939, the price of rice
has increased to about 700 during this
year and the price of wheat by Rs. 500
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during 1850. When we take this
situation of our planned development,
on the one hand, we are enlarging
the scope of investment and, there-
fore, one can safely claim that the
money ncome of the people has gone
up But, the money income of the
people has not gone up if we com-
pare 1t with its purchasing capacity,
because the prices have increased so
much that all the income which might
have gone mnto the pockets of the
people 1s eaten up by the puice
mcreases About producers also, thuri
15 usually a claim on the part of some
uninformed people m the Government
and some professonal type of persons,
because certain sample surveys are
taken from time to time. This morn-
g also the hon Minister was refer-
ring to some sample survey in which
some students might have been sent
lo certain areas where they took some
samples and said that the peasants in
Bihar pay wages in maizc to then
labourers for paddy cultivation But
these surveyors do not know

The Minister of Food and Agricul-
tare (Shri A. P. Jain): That 1s abso-
lutely 1ncorrect I never said tha:
farmers in Biha: wire paying wage-
to labourers 1in the form of maize I
referreq to Madhya Pradesh In
MsAhya Pradesh, noimally farmers
used to pay labour in the form of
gram, now thev arc paying in  the
form of wheat

Dr. Ram Subhag Singh: 1 do not
want to repudiate the hon Minister
But, 1 want to say that if he 1 shft-
ing his position so suddenly that in
one hour, he has gone from Bihar to
Madhya Pradesh, I can onlv leave 1t
to hum to decide

1 still claim that f any sample su-
veyor says that the producer< have
hoarded prod.c of rce nnd wheat,
neither that s'.rveyor knows the cor-
ditions, nor are the persons who put
forward any claim on that basis well
acquainted with the situation For,
everybody knows that even so ta1 a«
Delh: 18 concerned, muilk, mest and
other things come from the neighbaur-
g localities, milk comes cven from
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Meerut, while wheat and gram come
from Gurgaon, Hissar and other
neighbouring dutiacts, in fact, even
from Rajasthan Similarly, in the
case of Calcuita also, rice and other
things come from places three
hundred miles away; even from
Buxar, rice goes to Calcutta. So,
paddy and rice usually go towards
Calcutta not only from the neighbour-
ing villages but also from the neigh-
bouring States If you create condi-
tions whereby such a natural flow of
supply 1s restricted, then, naturally,
your policy 1s not gomg to <ucceed
anywhere In the country, Siumlarly,
this natural flow of supply has been
restricted 1n Bombay or even in
Kerala Therefore, our difficulty is
becoming acute

As I said, during the war-time, the
price was kept under control by cer-
ta n measures But immediately after
the war, we relaxed the price control
policy, and soon we found that the
piices were gomng up, So, again, this
control was resorted to. After some
time, the Korean war came; then the
recession followed, and after that,
agamn, the prices went up But, due
to good monsoon, there was good pro-
duction, and so, the prices again
started falling. Then, the price sup-
port policy came

Today, Government are not having
an adequate quant:ty of foodgrans as
a buffer stock, for, I am informed—I
do not know, again, I would not claim
that this 1+ a correct figure, because
this information was given to me on
telephonc—that while on 1st January,
1858, the buffer stock with Govern-
ment was 7 47 lakhs tons, on Ist
Januarv 1959 1t was 5 24 lakhs tons

Shri Yadav (Barabanki)* Who
gave thic information?

Dr. Ram Subhag Singh: This 15 the
«tock with Govermment Of course,
Government may say that they can
get so many shiploads every month,
and this stock mught up to a million
tons i one day, that can happen.
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Sir, 1 was referring to the price sup-
port policy, even in 1884-55, Govern-
ment could have easily purchased
mullions of tons of foodgrans had they
cared to purchase i1t from the farmers
Even this year, the price was so low
that many people approached the
Prime Minister and made representa
tions—the price of rice was some-
where between Rs 4 and Rs 8 1n
Madhya Pradesh at that time—Gov
ernment could have purchased mul-
lions of tons of rice ang rushed it to
Calcutta or to any other place where
scarcity was being felt But that did
not happen [ do not want to blame
anybody even for this, but that could
have been easily done

Then, there 18 the question of the
export business also In the case of
sugar, last year, we resorted to export
Whenever there 13 good production
people think that they are in a dream
land and they start exporting, but
soon they realise the folly of that
but ultimately the country suffers due
to the wrong policy which Govern-
ment resort to

Now, the situation 13 that every-
where 1n the country, from producer
to consumer, everybody 1s suffering
Only a hittle while ago, the Minister
of Community Development was
referring to blacksmiths They also
get something from the farmers
either mn kind or in cash So, even
people like blacksmiths, dhobies
barbers etc, are also suffering a lot
because rationing and price control
has not been introduced m the rural
areas

It was introduced in the rural areas
to some extent, in Bengal, but, they
have muserably failed 1n implementing
this levy and price control order
This levy and price control order
particularly, in regard to levy, was
there in Bengal for a long ttme But
the price control on wholesale dealing
in foodgraing came m February, 1058
This year, :n January, they introduc-
ed both levy and price control and
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they had it until June this year, and
they removed 1t on 24th June thus
year I do not understand why tius
Jevy and price control system was
introduced, and why the Government
of India advised the Government of
West Bengal to introduce this system
if they knew that this system was not
going to be implemented effectively
At least, we could have said ‘Halt' to
the West Bengal Government instead
of saymg that we did not like 1t, stll,
we advised them to go ahead and
accept a wrong policy

Whatever may be the authority of
Government or of any particular indi-
vidual, nobody should be allowed to
go according to his whims, hecause
ultimately 1t 13 the people who suffer
as a result of a wrong decision on
the part of any individual or =any
group of individuals

Within <ix mionths after the intro-
duction of the levy and price control
system, they found that this gystem
was not working They say that the
producers were withholding the sup-
plies to the rice millers And since
the rice millers were not hawving
adequate quantity of rice with them,
therefore, they wanted to remove this.
Similarly they say that the producers
were withholding the supplies because
the producers were feeling that g day
would come when their stock would
fetch better prices, particularly, dur-
ing the lean season If that be so,
then what was 1t that compelled the
Government to resort to such a
policy? After all, 1t 1s quite natural
for anybody who has to depend only
on the sale of one or two maunds of
rice or wheat or anything, to think
that he should wait until a time comes
when his produce will fetch a better
price But it 13 not always so, because
the producer is a person who has
nothing else to depend upon, I can
say this about at least 99 per cent of
the producers, because, in India, agri-
culture is not an industry, but it 1s
only a way of living, most of the
farmers are subsistence farmers, and
they are having very little margin,
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and it i3 out of the sale proceeds of
that little margin that they are paying
off their revenues, they perform
W ceremonies, death cere-
monies and whatever other cere-
monies they bave in their houses, and
educa their children etc. So, nobody
lhmﬂd under this impression creat-

ed particularly by the survey report,
hat the people are withholding the
supplies.

Considering it from another point
of view, at present, on the basis of a
2 per cent increase in our population,
we should have about 80 million tons
of foodgrains for keeping our popula-
tion going; and even these B0 million
tons will not suffice for ensuring a
good amount of calories to each indi-
vidual, as compared with any other
country. Even for keeping their lives
in their bodies, it is necessary that
we should have at least B0 million
tons. But the best production that
we have this year is only about 73
million tons. Even if these 73 million
tons are left with the people, they are
going to be left with a population
which constitutes about 70 per cent of
our total population. From this angle

Shri Kallka Singh (Azamgarh): Is
this figure of 73 million tons a tenta-
tive estimate or a final estimate?

Dr. Ram Subhag Singh: This is
what Government have announced. It
may be wrong or it may be right; I
do not know. My argument is that
we cannot go to the extent of leaving
it with the people. Even then, that
is not going to solve our problem,
because we need about 7 million tons
more. We are going to import only
about 3 or at the most 4 million tons.
Still we will be requiring about 3
million tons more of foodgrains. Only
if we can arrange to have this quan-
tity, will we be solving the food pro-
blem of our bigger cities. But we
have by cordoning or by our zona!
system, or whatever system we are
having at present, created surplus and
scarcity areas. Due to our recent
policies, which are not based on any
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sound principle, as I indicated, we
are also suffering because in scarcity
areas, the people are made to pay
higher prices, not because of their
fault but because of the fault of the
policy-makers. In the surplus areas
also, the producers are made to suffer,
not because of their own fault but
because of the fault of the policy. I
do not want that they ghould get a
black-market or exorbitant price, but
they should at least be given a fair
price.

So I want that there should be a
clear guarantee on behalf of Govern-
ment that we are not going to have
any haphazard price control or levy
policy, but a clear price policy, for
the agriculturist. Similarly, we must
guarantee to the consumers that we
are going to give them their require-
ments at a fair price. That fair price
need not have a margin of Rs. 15 or
Rs. 20, as it obtains today. In Bom-
bay in respect of wheat, the difference
between the price which the producer
is getting and the price which the
consumer is paying is about Rs. 20.
This difference of Rs. 20 compels even
the persons who are wholly with Gov-
ernment to say that their manage-
ment is completely defective.

So we should have a clear price
policy and a good agricultural policy.
Therefore, 1 want that Government
should have at least advisers, because
now nobody knows how the Govern-
ment are being guided, at least in
agricultural and price matters.

So there should be a guarantee to
the country at large that we are not
going to have any of this sort of price
control, because somewhere we are
having fair and in that very
area we are having a free market.
They say that the fair price will be
Rs. 15-8-0 for atta in Delhi. But it
is not available at that price. So the
fair price is not going to influence the
free market price. Therefore, ] want
that Government should follow a
policy under which the supply must
be in a position to keep pace with the
demand and the fair price must be
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in a position to influence the {free
smarket.

All these matters should be scienti-
fically studied not by students who
carry on their sample survey, on the
basis of whose reports they frame
their policy. Government are mostly
guided by persons who do not know
anything about agriculture and other
matters. So 1 suggest that for long
we need not be guided by policies
which are not real policies. We must
formulate a policy which must bring
prosperity to the country.

Shrimati Renn Chakravartty (Basir-
hat): Mr. Speaker, we open this food
debate in the background of the most
brutal repression that has been let
loose by the West Bengal Government
to crush the people who, fed up with
the corrupt and despicable pro-
hoarder policy of the Congress,
specially in West Bengal, and its Food
Minister, Shri P. C. Sen, have started
this movement to change that food

policy

Shri A. P. Jain: On a point of order
Is the hon. lady Member within her
rights to refer to a person who is not
present in the House, in these
deprecatory terms?

Shri Muhammed Elas
Of course, without that
nothing can be discussed

(Howrah)-
reference.

Mr. Speaker: 1 would urge upon all
bon, Members not to refer to any
other Government or its change of
policy. Nor can they urge that they
have not got an efficient policy. If
that Government has got the right to
impose certain restrictions or remove
those restrictions, unless this Govern-
ment 1s charged with any responsi-
bility in the manner, there is no good
accusing that Government here They
are not here to answer. Here hon.
Members are entitled to refer to the
hon. Minister here and ask hum ques-
tions.
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Shrimati Renu Chakravastty: 1
would urge for your considerstion
that everything that has bben done
in West Bengal for the last two years
has arisen out of the Essential
modities Act and out of complete con-
currence between the Union Minister
and our State Minister. I will show
that item by item.

Mr. Speaker: The hon. Member is
entitled to accuse the Union Minister,

Shrimati Renu Chakravartly: I
will show that he has concurred with
every act of the West Bengal Govern-
ment, which, I say, has gone against
the policy of control of food prices.

Mr. Speaker: The hon. Member is
at hiberty to do so. I do not restrict
her; she can say that this hon. Minis-
ter has not discharged his duty but
has allowed that Government to pro-
ceed that way. But let her not accuse
that Government. I have no objection
to allowing her to say anything she
likes concerning this Government.

Shrimati Renu Chakravartty: It
15 a concurrent subject The two are
intricately bound up He has said
here—] can quote to you what he has
said—that he takes the responsibility
for every commission of the West
Bengal Food Minister He has stated
1t himself here,

Shri A. P. Jain: Then condemn me.
Do not attack the West Bengal Gov-
ernment.

Mr, Speaker: If the hon. Mimster
has said that he 18 in favour of what
the hon Minster did there, let the
hon Mimister here be condemned. It
15 open to any hon, Member here to
take to tesk a Minister who is res-
punsible to this House, for his actiom,
bui not a Minister who is responsible
to that Assembly. Therefore, even if
that Minister has erred, if the Ministry
here is not responsible, hon. Membars
must brief some other persons there
to quarrel with that Minister in that
Assembly. But I will allow her to may
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anything—of course, in parliamentary
lapguage—against the Minustry here

Shrimat! Resa Chakravartty: It is
parhamentary language

Mr. Speaker: I will allow any
amount of accusation against this

Minster, but not against any othe:
Minister elsewhere

Shri Tyagi (Dehra Dun)
very hard

That 15

Shri Sadhan Gupta (Calcutta-East)
On a point of order Under, article
105 of the Constitution, we havt
freedom of speech which can be res
tricted In casc of defamation It 1s
undcrstandable that we should not
abuse our frcedom of specch 1n such a
way as we could not have indulged
in outside For instance if we wan
tonly defame a  person under  the
shelter of freedom of speech here, 1t
is certamnly a very regrettable’ thing
and we should control i1t by our rules
and proccedure—and you are there to
control 1t But accusations against a
Governmcent or against any person for
th¢ mattcr of that 1n terms in which
accusations are being levelled herc
are not defamation We can go outside
in Delhy, to any place and proclaim
it from the house-tops The law can
not have us The law THllows us 1o
do so Then why should you restrict
that freedom of speech here? After
all it 15 not a court of law, 1t 1s not
that every charge musf be answered
here There s the Press Govern
ment can answei it there when we
make 1t herc The only thing 1 that
we should not assassinate the
characte; of a person That i1s what
should be pievented As regards
accusation when 1t 1= allowed out-
side, why should we not allow 1t here”

Mr Speaker He need not make an
elaborate statement 1 am aware of
arbicle 105 We are working under
a Constitution, under which there arc
State Legislatures also with répresen
tatives of people there Under the
Constitution, subjects have been
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divided between the Centre and the
States There are some concurrent
subjects To the extent of their res-
ponsibility, they are autonomous, to
the extent of ours, we are autonomous

Article 105 does not enable any hon
Member to abuse any Minister of any
of the State Governments If that
Minister misbchaves, 1t 1s open to the
Mem'vrs of the legislature there to
dtiuse him, and he 15 entitled to
reply If they are not satisfied, they
can send him out of office Bimilarly,
this Minister holds office at the plea-
sure of hon Members here If they
pass a vote of no-confldence aganst
him, he 1s bound to go He s bound
to go if he is not able to answer pro-
perly All that I am saymg 18 that
hon Members may even condemn this
Minister as the person responsible for
all the havoc that has occurred in Cal.
cutta [ have no objection to that
But I won't allow any hon Member
to say that those people who are there
in that State are despicable etc
Article 105 does not empower us to
do so0 We must not abuse the State
Legislatures and all the Minsters
there for what they do from day to
day It will become impossible for us
to get along here n this House
Therefor. we have not allowed 1t It
15 not that the law allows The law
clearly does not allow our referring
to the conduct of any Minmster who
15 responsible to another legislature
He 1s not responsible to us Let us
take to task anv Minister who 15 res-
ponsible to us

Shrimati Renu Chakravartty If
this House 15 responsible for the
supply of foodgramns to the State of
West Bengal, then at every stlage
whenever there has Been shortage—

and these shortages these figures,
these amounts art varned from
time to time—it 1~ absolutely

necessary for us in order to ronvince
th House ay to the way things are
moving 1n West Bengal and why there
dre shortages, to refer to these things
I think the West Bengal Government
has been given something hke 286
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lakh tons—I shall give you the exact
figure—of foodgrains last year. They
have given the highest amount to
West Bengal, and even now, this year
the West Bengal Government has
given us three different figures of de-
ficits at different times Are we not
then to discuss here what 1s happen-
ing 1n West Bengal, because the whole
of Inda 15 now interested in this
matter?

Mr Speaker: I am giving my rul-
ing on this pomnt It 13 open to thehon
Member to say that the West Bengal
Government complains that as suffi.
cient quantity has not been given to
the West Bengal Government for dis-
tribution, 1t will be the default of this
Government if the Government has
undertaken to supply, to procure and
supply or otherwise supply to West
Bengal or any State for the matter of
that If thal responsibil ty has been
undertaken either under the Const:-
tution or under rules or even by con-
vention, I will allow any amount of
discussion on that matter and to say
that the West Bengal Government has
not been provided with sufficient
quantity of grain But 1f i1t has been
supplied, the respons bility of this
House 18 over And i they mus-
manage, for every Member of this
House there are at least five Members
in the West Bengal Legislative Assem-
bly to take up that case and fight
that battle and dismiss that Minister

Therefore, let us be clear I am not
gomng to allow this It 13 not one of
first impression The hon Member 1s
entitled to say that sufficient quantity
of food hag not been given to the
West Bengal Government for distn-
bution there, and therefore they are
starving If the hon Mmister satis-
fles the House that he has given but
that that Government has not distn-
buted it and so on and that he has
not committed any default, it 1s for
those Members to take that Govern-
ment to task or it is open to this hon
House to advise the Government not
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to give anything more to that Gow-
ernment if they are not able @
account properly Beyond that we are
not to go into the details of manage-
ment of the West Bengal Government
here and accuse those Ministers

Shrimati Rena Chakravartty: You
better rule whatever you want when
I am speaking There 1s no other way

Mr. Speaker: Order, order The
hon Member 1s exceeding her hmits.
Yes, certanly 1 am entitled to rule
Somebody must rule, and I am ruling.
What 8 the meaning of her saying
“you are entitled to rule”” That &
not the way in which the hon Mem-
ber should treat the House or the
Chair

Shrimati Renu Chakravarity: You
have not heard what I said

Mr. Speaker: I heard her

Shrimatl Renu Chakravartiy: What
did T say?

Mr Speaker: I will repeat what dhe
has said She said that I am entitted
to rule whatever I want

Shrimati Renn Chakravartty: T
said

Mr Speaker: That I am entitled to
rule what 1 want

Shrimatl Renu Chakravartty: Yo
please be a little patient I think you
are frightened that we are going @
throw out Shri P C Sen from here

Shri Kamalnayan Bajaj (Wardha):
It 13 a charge on the Char

Shrimati Renu Chakravartty: I said:
you please rule wherever I am outside
the purview of your ruling Because,
I am not very clear 1t s very difficult
to make a distinction between where
the purview of the Centre ends and
the purview of the State begins That
is what I said

Mr, Speaker: Very well But to say
‘whatever you want to rule" s
a different matter

Shri Tridib Xumar Chasdhurf
(Berhampore) Sir, you just now
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ruled that if this Government has
supplied all that was to be supplied
to certain Governments, the responsi-
pility of this Government ends. But
are we not entitled to criticise this
Government for having supplied cer-
tan Governments with huge quanti-
ues of food stocks and for not seeing
whether they are bewmng properly
utilised or they are gomng down the
deain.

Mr Speaker: If it 1s the junsdiction
of the House, hon Members can say
that all that 1s bemng given to that
State 15 not being utiised It 1s that
Government which has to be responsi.
ble to those Members. But it 1s open
to this House to say that this hon
Munster nced not give anything more
or shall take steps to see that they
are utilised properly If those direc-
tions are not gnen,  certainly it s
open to them to say those things But
to go on saying that those Min.sters
have musbehaved and so on 1s not
right If they say that it has been
given but 1t has not been utilised or
that 1t has not been g ven sufficiently
and so on, 1 have no objection But
bevond that, to accuse each individual
M nister or those Mimisters as despl-
cable and other things 1s not right
Then there will be a boomerang

Shri Muhammed Elias: Sir, you
have very lindly allowed this dis-
cuss on on the food prices throughout
the country, especially the food prices
in West Bengal Therefore, without
referring to the situatio 1n  West
Bengal how can the d scusston be held
here”

Mr. Speaker: Very well If 1 had
only known that this hon. Minster
of the Central Government has sup-
phed the West Bengal Government
sufficient stocks, I would have hesitat-
ed to allow thic motion to be brought
up here. 1 thought that it was the
default of thys Minister i1n not procur-
mg sufficient quantity and sending it
there. All that the hon Minister can
do is to send quantities to the various
Btates, and it is the responsibility of
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the State to carry on, and if it doas
not do so all that can be said is “you
don't send them anything more” or
“gave directions”. We cannot super-
sede every government.

Shri C. D. Pande (Naim1 Tal): May
I pownt out that the hon, lady Mem-
ber while speaking sad, “despicable
Mr Sen".

Mr. Speaker: That word “desm-
cable” if 1t has been used against Mr
Sen will go out of the records And
I would urge upon the hon Member
not to refer to any indiv.dual mem-
ber of that Government.

Shri C. D Pande: Lack of manners.

Shrimati Renu Chakravarfty: May
I just ask you to look mnto the Han-
sard® (Interruption) 1 know English
well enough

Mr. Speaker: Order, order,

Shrimati Renu Chakravartiy: I sawd:
“despicable policies of Mr Sen”,

Shrt C D Pande: You said “despl-
rable Mr Sen".

Shrimati Renu Chakravartty: I said
‘despicable policies of Mr Sen™—as a
matter of fact “the despicable and pro-
hoarder policy of the Congress Gov-
ernment”—that 1s what I said

Shri C. D. Pande: You can say that,
and you have been saying that

Mr. Speaker: Order, order 1 ghall
deal w th th s matter The hon Mem-
ber 1s not entitied to criticise that
Government saying despicable policy
or otherwise She 1s entitled to
criticise this Government to any
extent, provided of course the langu-
age used 135 parl amentary, and she
can give directions to this Govern-
ment to take particular steps to see
that there 1s fair and proper distribu-
tion to the extent that they are res-
ponsible. Beyond that, let us not go
into the conduct of that Government
She can say that it has not been dis-
tributed properly. Beyond that it is
not proper to go nto that matter.
The hon. Member may now proceed.
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Shrimati Renu Chakravarity: I am
giad. I hope you will see, Sir, that
ffteen minutes have been taken away

Mt. Speaker: What can 1 do”

Shrimati Renu Chakravartty: T did
not bring it up. It was the hon
Mimivter who intervened and Mr. C
D. Pande and others who have been
wasting the time. I would hke you
to note that fifteen minutes have been
taken away I am glad to see that 1
have touched the soft spot, the sensi-
tive spot of Members oppos te

Shri Tyagi: That you always do

Shrimati Renu Chakravartty: 1
know that the policies whch are
being carried out, the pro-hoarder
policies which are bemng carried out
by the Government, that is the sensi-
tive spot, and therefore the wonder-
ful gentlemen on the other side are
so touchy about 1t

The special background ,n which
we are d scussing this is not the situa-
tion of food scarcity We have been
told by the Prime Minister that it is
a period of record production, and we
are told that when we have more pro-
ductinn there will be greater pros-
per tv  We know that there is overall
deficit, but every year we are told
thut our production 1s going up But
what 1s the result” The re.ult 1
that we see more scarcity, higher
prices and greater starvation

I do not know, Sir, whether you
will rule 1t out or allow it, but take
the deficit figures which have been
given to us from tme to time 1
would like the House to consider is
this the type of plann.ng that we
want for our country? The deficit
figures are mampulated whenever it
is required to cover the Government's
mability to check their corrupt policy
which 1s bringing so much starvation
In May 1958 the Central Government
says that the total deflcit n West
Bengal 1s seven to eight lakh tons
What do we hear from the West
Bengal Government’s Agricultural
Departmant forecast® I do not know
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whether you will allow it, but they
say that it is twelve lakh tons.
Statistical Department says that
figure is different, that it &5 between
six to seven lakh tons. What happeds?
This 18 the way things go on. Not
only that

On the 8th of May 1958, the Centre
promised to give 5 to 6 lakh tons of
wheat and 1,75,000 tons of rice to mest
the deficit of West Bengal, when the
Centre said their deficit wag 7 lakh
tons I think actually 258,000 tons
nf rice was flnally given What hap-
wcns” We find that in Calcutta the
price of 1ice rose from Rs, 23/75 in
June 1958 to Rs 27/50 in September
1958

These are the figures given Now,
let me take certain other figures that
are now being given We were told
in January thi~» year by the Chief
Minister that the Agriculture Depart-
ment estimated that there would be
a production of 40 lakh tons and
then they said that the requirements
wnuld be 47 lakh tons

Mr. Speaker: What would be the
requirements”

Shrimati Renu Chakravartly: First
they sa.d that the production would
be 40 lakh tons and the requirements
47 lakh tons That means a deficit of
7 lakh tons After that they said that
the first estimate ‘of production was
found, on further experience, to be not
correct The Agriculture Department's
point of view was that paddy produc-
tion in the State seemed to be good
but actually it was not found to be
~atisfactory In February 1959 we
were told that i1t was 38 lakh tons
and so the deficit increased And, in
August, now we are told that the
defieit 15 15 lakh tons That is the
latest That 15 the statement that is
giwven on the 16th August. Once they
calculate 1t on the basis of 15 ounces
and now calculated on the basis of 30
ounces and the deficit 1s 15 lakh tons.
I do not know if you would permit
me to put what we want to put before
the House It is not a question of eur
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not wanting the West Bengal Gov-
ernment to get anything. But our
point is that this paddy belongs to
the entire peovle and whatever is
being rushed to any part of India
which Is needed for the people of that
State rhust find 1ts way to that State
and to the people of that State, to
the poor people of that State, to the
starving people of that State. It 1s
our sacred duty to see that this 13
done. And I do not think we should
stand on any technicalities. This 1s a
concurrent subject and it 1s our duty
to see that the policies for feeding
the people, both by the Centre and by
the State machineries, should be
functioning properly.

This 15 why [ stated that these
policies are going wrong ‘The Prime
Mimister tells us that we must n-
crease production. If there 15 more
production then we seem to see more
food crisis 1 will take up what has
actually happened I will take a short
review from what has been happcn-
ng since the Asoka Mehta Committee
report saw the light of day in Novem-
ber, 1958 to show that it 1s the food
policy that is going wrong It 18 not
a question of 2 or 3 lakh tons here
or there If there 15 an agitation we
get a few lakh tons more here and
there, a little bit more of rationing
cards come 1n, and maybe for 2 or 3
weeks regular supplies are given I
will take what happencd 1n December
1957—the harvest of 1957-58—whach
was a year of bad harvests I take
first the year of bad harvests Cordo-
ning order 13 promulgated under the
Essential Commodities Act

How 1s this cordoning actually im-
*plemented” No effective steps are
taken. Actually, we find that very
few check posts are put up; check
poata are not there There is no
machinery to follow the smugglers
from one district to another. The dis-
triet magistrates have said® that
smuggling is going on but they look
on helplessly. It 18 not only a case
of Siddharta Roy making these alle-
gations, Even the committee formed
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by Congress MLAs have come to the
conclusion that cordoning has been =
fajlure. They say that they have
come to the conclusion that if it had
been strictly enforced there wguld
not have been this position Not only
did this cordoning not taking place
effectively but special permits were
also given Reasonably, special per-
mits should be allowed from surplus
districts to deficit districts We find
the Ministry coming m and the diree-
torate coming in and giving special
permits to people .

Shri A, P Jain: T am sorry I have
to intervene

Shrimati Renu Chakravartty: We
find that the Central Government
moves in at this moment of time

Shri A, P Jamn: The Central Gov-
ernment did not 1ssue the permits.
Whatever permits were 1ssued were
1ssued by the State Government

Mr. Speaker: I am sorry the hon
Memier must tesume her seat I
definitely ruled that we are not en-
titled to go into the conduct of the
State Government All that can be
urged here 1s that the Central Gov-
ernment should not send so much to
the State We can say that whatever
has been sent must be utiised in a
different manner Utihisation 18 not in
the hinds of the Centre  We can give
dircctions to the Centre not to send
any mote foodgramns or to give a
warning to the State Government that
cordoning should be enforced If that
Government has not done so this is
not the forum Hon Members must
go to the State

Shrimati Renu Chakravartty: How
then dig_ the Central Government
ask that cordoning must be done
away with® That 1s the statement of
the Food Mimnster of West Bengal
(Interruptions)

Mr. Speaker: The hon Member may
accuse this Government for having
done that. i



3587  Discussion re:

Shrimati Renu Charkravarity: Cor-
doning was imposed under the Essen-
tial Commodities Act. What I am
4rying......

Shri A, P. Jain: We have never
issued any permits. With regard to
the giving or not giving of permits,
the responsibility 1s not ours. We
have imposed cordons; if the cordons
have to be remaved 1t is done by us
“The giving of permits and other things
1s not our responsibility at all. It 1s
done by the State Government

Shri Tridib Kumar Chaudhuri: The
Central Government imposes cordon-
mg The Centre asks the State Gov-
ernment to impose cordons The State
Governments by-pass the Central Gov-
ermnment’s order and issue permits and
all that Already two Chief Ministers
are sitting there I am not enticising
them. But 1 ask, how do these things
happen?

Bhri A. P, Jain: That may be a good
reason for throwing out that Govern-
ment but not for criticising me

Shri Tridib Kumar Chaudhuri: We
are going to throw you out If you
find that your order does not run
in the country you should not occupy
that seat

Mr. Speaker: The hon Mimster 1s
entitled to give them directions as to
how this defiit that is being met by
the Centre ought to be utilised. To
that extent he can give directions to
them If he gives directions to them
to impose cordons, it is the duty of
the hon Minister also to see that these
directions to impose cordons are im-
pPlemented If they are not followed
m an mdirect manner by the issue of
permits and so on, then he must either
do something which is satisfactory or
he must wash his hands off. If the
imposition of cordons 1s not effective
he must pursue that matter and not
merely rest content by saying. I no
doubt 1mposed cordons but they go
on breaking it. So the hon. Member
is right when she says that cordoning
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is useless. Therefore, either do i or
do not do it. '

Shri A, P. Jain: Sir, may 1 explan
the position? It is the State Govemn-
ment that suggests that cordoning
should be imposed. We impose them
legally. After that the giving of per-
mits ete. is their responsibility. I
cannot interfere. I have no power
to interfere and say whether the State
Government should or should not
issue a perrut m a particular case.
No Central Minister can discharge the
functions of dealing with permits be.
cause permits are being issued from
day to day. Al that I can do is to
remove the cordon. I cannot inter-
fere 1n the day to day operation of
the State Government in issuing or
not 1ssuing permits (Interruptioms).

Dr. M. 8. Aney (Nagpur): Aid is
given by the Central Government
under the impression that it 1s likely
to give good eflfect to the food policy
that it wants to follow If the hon
Minister finds that that policy 18 being
defcated by the State Governments by
certain other policies or things done
by them, 18 1t not the duty of the
Members of this House to bring that
fact to the notice of this House?

Mr. Speaker: Very good, but Jet it
be done without jll-will  (Interrup-
tions)

Shrimati Renu Chakravartty: 1 will
put it this way Cordoning was done
m such a way that i1t proved ineffec-
tual I will not raise the question of
the permits which were given ad Lb
to the various favourites I need not
raise that

After that what happened? (Inter-
ruptions)

Shri Kalika Singh (Azamgarh): I
say that the word ‘favourite’ should
be wathdrawn ‘Permits to the favouri-
tes of the Government were given’
.-+. . (Interruptions).

13 hrs,

Shrimati Renu Chakravarity: On
the 11th February 1088 when the
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crop—which as I have already
said is the main crop—had gone out
dnto the market into the hands of the
big trede and rice mill owners, with
the concurrence of the Central Gov-

—a 25 per cent levy. Here again, I
may mention that we had stated that
it should be more and not only 25 per
cent. Our West Bengal Minister has
said that it 1s the Central Government
which is insisting; it did not agree to
cent Now, what

it was brought in at a time when there
was no surplus in the hands of the
peasantry at all Not only that The
statutory price control order came
oaly in the end, in January 1958, The
Btate Government had given the figure
of 1,358,000 tons to the Central Gov-
ernment for internal procurement
They procured only 65000 tons last

year

1 do not want to go into the cunclu
mons of the Food Enquiry Committee
of the Congress but I will now show
you i1n this record production year with
& harvest of T3 3 million tons wha'
happened On the eve of the harvest,
we have been told by our Deputy
Winister, Shri Krnishnappa we arc
going to get very good rice crop The
National Development Council meets
in November and says. now, more
and more, we are going to slowly take
over the wholesale trade progressivels
Even in the West Bengal Food Enquiry
Commuttee Report, one of the conclu-
sions was that the minimum price of
paddy and rice must be fixed, other-
wise whenever there is an increase in
the price, 1t 1s the middlemen, the
hoarders and the rice.millowners who
actually make the profit What hap
pened 1n December, 18587 There waz
no floor price of paddy given with the
result that when the poor peasant had
to sell, he had to sell at any price
In spite of the fact that we have been
tlamouring that there should be a
floor price and that there should be a
minimum of Rs. 12 and a maximum of
Rs. 13, Government gave a price at
which it was not possible to procure—
178 LSD -5
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Rs 10. There was no floor price.
Again, we wanted that five lakh tons
should be procured and they said that
they would procure only one lakh tons
Our Minister here, Shri Jain has also
said that the rice prices were falling
On the 1st of January, the price con-
trol order was issued. after the big
bulk of the aman crop had come into
the market almost for more than a
month ‘We find that the trader starts
his profiteering trade and rice begins
to disappear In spite of the decision of
the National Development Council, we
find in April, 1959 that our Food and
Agriculture Ministry 1n the Centre
savs that in the interim period the
wholesalers will be permitted to fune-
tion as licensed dealers purchasing at
their own rates on their behalf and that
the State has a nght to acquire whole
or part of 1t at controlled prices and
that they aie at liberty to sell the rest
Now. what happent” In May rice goes
underground We are told in June by
the West Bengal Minister that fifty
per cent of the rice produced 1n Bengal
was actually fine rice and vet the price
which had been put for the procure-
ment at controlled piice was the price
at which only med-um sariety of grain
«ould be procured Naturally, procure-
ment could not be dune as expected.
Now, what 15 the 1¢.ult? The trade
has rice m its hands. 1t starts going
underground At that time we are
fold consumei~ you must organise
« buvers' strike  But there 1s no rice
m the ration shops Can people starve?
We are told that so many ration cards
die giv n For every distiict, I can
give figure~ If you say that in a
particular , .ace there are 700 people
with ration cards, 1 can point out that
there peiple do not even get ration
for 700 pcople You say “We are
givirg ration for 148 lakhs of people”
but th. people of West Bengal know
the State of rationing and how few of
them actually get their rations This
House 15 delued by figures, time and
again they are de'uded by figures Then
it Ir also a fact that atta 1s sent for
test relief and atta goes into black-
market, When the poorest of the poor,
the agricultural labourer works on test
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relie! and goes to get atta, he finds
{iat much of it has gone wnfo black
mitket You go anywhere, you will
hpar 1t  You will actually get doru-
fnentary proof of it Therefore, people
in May, 1939 start de-hoarding opera-
tlons The 1etailers say they are help-
Jess because price control does not
apply to the retailers because they are
getting at higher prices from  the
wholesalers and the comtiol price 15
only applicable to wholesale prices
The public 1s able to dehoard 400 o
800 maunds here and there but it is
not very successful because 1t 15 al-
ready June We find that the women
and children are coming to Calcutta
streely and begging  Bul you are
coming here and telling this House that
you are giving higher  amounts of
tood to West Bengal than the whole of
India You have given a higher
amount, I do not deny Bul where 1
ii gomng”® That 1, the qusstion we ask
Out of the target of one lakh tons for
procurement this year 1n West Bengal,
a year of record production we find
only 48,000 tons have heen procured
You have bettered 1ne last vear’s 1e-
cord, which was a yedr of bad haivest
Then we had procuted 68000 tons but
this year in June, the procurement
comes up to onlv 48,000 tons and the
rice prices shoot up between Rs 25.30
On the 13th of Junc, our Ministry In
the Centre rushe~ 1t. Principal Secre-
tary to Calcutta For thiee oo  foul
days the people of Calcutia and We-t
Bengal are looking with baited
breadth as to what 15 happening behind
the closed doors We have heard at
times that there is differencc of opin-
jon between the Centr+ and the State
Government and we find that there 1~
a critical reference by the Principal
Secretary to the way the State Gov-
ernment has functioned but then
finally he comes out and says there i<
complete unamymity as to what should
have been done Then on the 23rd
of June, what had been tricd to be
promulgated bv the West Bengal
Cabinet earlier—the price control order
~ i3 withdrawn  This is one of the

Dbiggest victories for the wholesale
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traders and for the policies of the
Swatantra Party because this is going
to lead people to the conclusion that
State trading 1> bad; it canmot be
carried on I do not subscribe to that
policy I say that State trading needs
to be taken up and done m a sincere
wavy We have got to act at the
11ght ime and we have got to give
the real ptices which are fair and
announce them at the time when it
woula henefit the peasantry We have
diso got to take stringent measures
aganst hoarders and we have to take
people’s co operation After the price
contiol we were told that things will
mnpiove Figures have been given to
w1 dr not wan! to wasle the time
of thi« House on that Everybody in
this House, 1+ fed up bv these statistics
Aiven to us 1 have also written to
all our districts and we have - also
s01 preva.my  figuies which are
‘c1y high  You are telling us today,
aftcr the Famine Resistance Com-
mittee has come into the field, that
the price are fallng Why is it?
Tl about a few days ago, the prices
Wire gomng up to Rs 28, 30 32, 35
ind ~o on—not helow Rs 28—beyvond
thy pmchasing power of the people
¥ou tell us that 140 lakhs of people
die gomg to g« ration cards Most
ot 1t will he paper cards and they
will hold 1t on for hours in front of
the 14tion shops Out of the 300
lukh' of piople o very large percen-
tipe of people do not have the pur-
thasing power to take even the rice
which vou mav or may not supply.
[ _an say that the prices which are
given here do not show the correct
Picture  the prices are higher

Shri C. K. Bhattacharya (West
Dinajpur) May I ask the hon Mem-
ber to state whether she draws her
*ations from the ration shops® (Inter-
ruptions)

Shrimati Beau OChakry : Per-
sonally, 1 do not have a ra extd
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mllmwana!mteﬂym But

do not know why this persopal
muﬂ is being esked.... (Inter.
ruptions.)

Shri C. K, Bhattacharya: Bhe does
npot draw her own rations from the
ration shops, .. (Interruptions)

Shri Mahammed Elias: I draw my
rations from the ration shop, I have
got twenty ration cards.... .(Inter-
ruptions )

Shri Tyagi: How is 1t that one
gentleman has got 20 ration cards?

Shri Maohammed Elias: There are
twenty family members—my mother,
my brother, my children—everybody
is there. It is a very big family

(Interruptions )

Shri Sadhan Gupta: Hc has not got

a westernised family

Shri C. K. Bhattacharya: At least
the:¢ ration shops give food quite
sufficient to keep Shri Elias in such
good health (Interruptions)

Shrimati Renu Chakravartty: 1
hope that Shri1 Bhattacharya's speech
will be read by the people of Bengal
1 do not think many of them will
laugh because they know what
pinches them and this is not the way
in which we should indulge in cheap
jibes when people are really suffer-
ing (interrupt.ons )

Mr. Speaker: Order. order She
should conclude now

Shrimati Renu Chakravartty: After
all thig interruption, Sir

Shri C. K. Bhattacharya: I may say,
#ir, that 1 draw my ration from the
ration shops and 1t 1s a good supply.

Mr. Speaker: The hon Member will
have an opportunity

Shrimati Renu Chakravartty: It is
snly now the movement has been
started. It is being repressed. Pre-
ventive Detention Act is being used
which was never used against the
Mosnders. We will be going to-
marrow and we may also be arrested,
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possibly on charges of violemce and
s0 on. But the point is, some
people have asked: “Will the mave-
ment bring you food?” I would like
to answer that question. One of the
ubjectives of this agitation is de-
hoarding, because neither the police
nor the policies of the Central or
State Governments have helped in
this. They have always helped the
hoarders. As a result of this pro-
gramme, ail big wholesalers rushed
to Writers Buildings and met the
Chief Minister on 19th August. They
told him that de-hoarding is going to
take place and asked for police pro-
tection. The Chief Minister has pro-
mised them police protection. Then
a little rice started coming m. Im-
mediately 11 was reported in the
paper~ that a record crup 15 coming
int, the market, the prices are falling
and, therefore, there is no legitimate
rcason for an agitation

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
And you were distressed

Shrimati Renu Chakravartty: But,
Sir, the people who are coming from
West Bengal cannot be so deluded.
They know that after East Bengal
has gone to Pakisian the aus crop
coming into the market has no subs-
tantial effect on the prices. It 1s the
aman crop which 13 the mam thing.
That 15 why tcday even a gmall threat
to the hoarders 1» bringing out rice.
This 1s the greatest justification to
show that it 13 your policy, your pro-
hoarder policy, your anti-State trad-
ing policy. your policy of really
helping those black-marketing traders
who are actually controlling the
marketl ana squeezing the poor peaple
and holding the community to
ransom, it is that which is responsi-
ble. Unless this policy 15 changed
now, when the new aman-crop comes
in, however big the crop may be, our
people in West Bengal will continue
to suffer. That is why, 8ir, it Is an
agitation both within this House and
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also outside for a change in the pro-
hoarder policy of the Government

Sir, m the papers it 1 said that
the Union Minister has offered to
resign Well, he has every reason fo
it 1 think 1t 1s good that he has
realised even so late as this that
there i1s something very seriously
wrong with the implementation of
his food policy and people in the
country and the hon Members who
represent them m this House are
critical of im  But I only say that
the real culprits are there also in
the States, those whom he has aided,
abetted and protected and I say that
even thoce State Ministtrs have to
P15

Some Hon Members rose—

Mr. Speaker Shri Tyagi—] would
like to give preference to hon Mem-
bers coming from Bengal—one from
thic side and one fiom there

Shri Tyagi Sir, food 15 4 veny
important question not from the
point of view of Bengal alone but
from the point of view of the whol
of India

Shri C D Pande It 1s not a political
guestion either

Shrl Tyagl. Sir, | was put to shame,
indeed, by a fellow passenger m =a
train A beggar who was very able
bodied and hefty wa. going about
begging 1 started asking him “Why
are you begging” You must take
pains and do some labour”™ A friend
of mine sitting by asked “What about
your Mumster® He 13 begging about
m the whole of the world” 1 then
realised that 1t was a matter of shame
really, for India that mmediately
after we were free we took the
beggar's bowl and went round the
whole globe begging about for bread
and money The Minister who brings
more is congratulated In fact, I am
ashamed that we should not have been
able, by now, to put our own house
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for dignity and all that

Sir, the problem really i1s not
ser gus as we have made it, that
m, mpression It 1s not that prod
tion cannot be increased, but the
culty 15 that all our manner of
pagating the increase and development
of agnicultural activities is based on
borrowed wisdom We either borrow
from the statistics of the visionaries
or borrow from some foreign coun-
tries

35&.:

13 14 hrs.
IMR Dxrurv-Speaker in the Chair)

Shri Kamalnayan Bajaj: As long as
we do not have to return it, what is
the harm?

Shri Tyagi: Sir, there 15 the Plam-
ning Commussion which plans how to
effect more and more production They
give some plans But I am prepared
to make this challenge If they are
shown two blades one of wheat and
the other of barley I bet that none of
them will be able to distinguish
between the two Such are the peopl
who plan for our agriculture Have
they got anv agricultural talent? The
practical talent 13 lacking in them. It
1s only the utban people who have
come together the statisticians, the
seientists, the theorisits and others It
15 they who give the wisdom I am
afraid that my hon friend over there
and his senior colleagues, from end
to end, they all depend on that wisdom
and do not try to draw any wisdom
from the soil In fact, the practicsl
wisdom must be had from the rurs
areas where agricultural operations
are undertaken Even an illiterate
peasant, I bet, would give you more
wisdom about agricultural productiom
than what your theorists would do in
Delh:

The problem is basically a rwured
problem. But it seems to me that the
prices are generally high because they
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ks shape in cities, in the big markets
which are now tending to further
increase. The cities are expanding
like anything Population is simply
rushing into the cities because in
India, let me frankly confess, the
villagers are considered like seif.
going about. They must give you the
arop, whatever they reap, at a fixed
price of say Rs 10 a maund We are
not ashamed of that We fix the price
for the peasants, Rs. 10 a maund fo
paddy, as they are the serfs in India
to gfive food to the urban people A
peasant has to labour and te:l in the
feld and yield the result of his labour
at Rs. 10 a maund For whom”? The
ration 1s meant for the urban people,
not for the rural people The urban
people must live because they are
“citizens of Rome"

Shrimati Renu Chakravartty: o
have ration 1n ow disiricts also

Shri Tyagl: That 15 vcry gond

Shrimati Renu Chakravarity, RBut
they do not pet it

Shri Tyagi: That 1s what 15 happen-
ing now The towns are growing and
they want more food Prices aie no
doubt, evolved out of the formula of
supply and demand But because the
cities are growing thewr demand 1s also
increasing [f thev do not get enough
the prices go up It 15 also published
m the papers that the prices have
gone up—with the result of that the
whole of India 1. affected, even the
rural areas are affected” In most
cases high soarmg prices are the effect
of concentration In towns and increuse
i demand They do not get from
the neighbouring wvillages so much as
they eat Therefore the prices go up
there Once the prices go up there
the papers say that the prices have
gone high, The whole of India takes
note of this and the prices go up
everywhere

Prices depend upon the market
The market 1s always a bit too
wmervous It 1s° sensitive and there
is much psychological effect upon it
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Once it starts going high, 1t goes up
higher and higher That 13 the usual
trend

Thercfore, prices arc not a factual
indication of the gquestion of supply
and demand A lot of other factors
also come mn As wy friend here
says, the question of foreign exchan * ,
industrial relations and all those
things come into play

Production 1s the only cure We
have tuckled production only by means
of propaganda Our  production
methods mostly have been the Rabi
Campaign which involve quite a few
lakhs of rupees for the Government
For this rabi campaign the urban
people go Those who have not
touched a -pade befor« publiely
touch & -pade and a photograph
appears 1n the Press They do not
simile but they just wear a fictitious
smile before the photographer Ewven
an emotion, Sir, has now become a
commercial commodity Snule is
God’s best and the purest emotion
cven this i~ now adulterated with
artifimality That 1s what 1» done in
the case of rabi campaign, when a
Minister or a high dignitary goes for
mariguiation of the rabr campaign
That neither enriches the soil nor
irmgates the fields That also does
not give any fertilisers That only
pives a sori of tamashae But that is
one of the means that we have adopt-
ed and we scem to think we have
done enough We are <atisfied with
that

Another way 1 through the com-
munity projects That 15 some other
type of propaganda ‘There 1s the
“grow more food" campaign All
those people m the commumnty pro-
jects, 1f you just have a survey.
believe more in sample surveys and
not in wirtual survevs. Virtual surveys
are again based on Mahalanobis' rule
today Therefore, through these
sample surveys people gather wisdom.
But, unfortunately, they do not con-
sume it My fear and grouse is that
that wisdom, even if they draw it from
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the sky or the air, they do not con-
sume. Every month there is a Press
conference. There are monthly courses
of Press Conferences, and there all
that gathered store flows out. That
is what is happening. Even that
wisdom is not actually conserved or
used.

~Then, for some time India was mad
after the Japanese method of cultiva-
tion. Now 1 understand we have
switched on to another, the Chinese
method. Perhaps they feel that people
have faith in new ideologies. There
are ideologies of theirs which we
follow; even a whisper of a magic
slogan, we think, perhaps will do
more good than the fertilisers. They
are enamoured very much of China.
I have heard the Prime Minister once
saying—I iaughed at it while he was
making a speech or an announcement
—that China had solved all her food
problems. I am simply surprised.
They say that China has taken a very
big leap. I want the House just to
peep into their leap. It is said to be
too deep. They said that the Chinese
plough their fields five feet deep. That
is what they say. Perhaps it is a little
less than five feet.

Dr. Ram Subhag Singh: Four and a
half feet.

Shri Tyagi: Nearly five feet. I
have a photograph of their tractor.
The Shanghai agricultural machinery
plant hasg turned out a kind of deep
ploughing for the 27 H.P. tractors. It
can plough as deep as one and a half
metres. That means nearly five feet.
“Here are agro-technicians measuring
the depth of the soil ploughed. Photo
by Haia-Tao-ling”,—their official
agency. I have seen this plough.
The height of this plough will come up
to or indeed below the human belt.
That is the height. It cannot be five
feet, unless the Chinese are about 15
feet tall.

But then there are our friends going
by these things, because they are so
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thirsty and are starving for wisdom,
and so they can believe all these things
blindly. I am .surprised how they
can plough five feet deep. I come
from a peasant family. I hope you,
Sir, also know about agriculture. We
generally plough one foot deep.

Mr. Deputy-Speaker: The man
behind the plough might not go so
deep as the plough.

Shri Tyagi: We do not believe in
deep ploughing. If all the soil or the
richness of the soil is allowed to per-
colate with water down below even
one foot, the whole field will be
spoiled. That is our knowledge. Why
do they want the shoots to go down
below the richness of the soil? The
plants do not go down very much.
Our paddy root does not go five feet
down. What is the use of ploughing
five feet when the root will not go
so deep? 1 cannot understand. But
my friend over there wants to do what
China has done. He has read about
red China, and my friend is a little
dark in colour. Perhaps he wants to
borrow their colour. Is it because of
that?

Mr. Depuly-Speaker: China may go
red by its own choice, but the Minis-
ter has not gone black on account of
that!

Shri A. P. Jain: That is Nature's gift.

Shri Tyagi: Our people believe all
this not because it all comes from
China! Here, we are not starving for
wisdom. Are we living purely on
plagiarism or absolutely borrowed
wisdom and on nothing of our own?
Cannot we go to the villager and talk
to him. Even an illiterate villager
will tell the authorities, all about agri-
culture and its development. “For
God’s sake, do not shout these slogans
of ploughing 55 inches deep and all
that”” People will laugh at us.

Then there is another aspect about
the problem. I have read about it and
it is confirmed in their own literature.
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I is said that in China they had pro-
duced 190 million tons in the previous
year and it jumped up by 100 per cent.
this year; that is, the production now
15 380 million tons. They claim 1o
have produced at the rate of 358 tons
per acre. That is their production. I
have made some calculations about
this. It means 162 1bs. or two maunds

per square yard. It means a heap or.

a layer nine inches high, spread over
the whole field. This is the quantity
which they are said to have produced.
and my Jriend believes it. He is send-
ing a delegation and not only that; his
leader, the Prime Minister, says that
they have solved the problem in
China. (Interruptions). I this js the
‘method of production which we are
going to adopt—this is exaggeration,—
1 can solve the problem of India in one
minute. In fact, their paddy does not
seem to grow, it seems to breed. The
breeding just goes on. How can that
be possible otherwise?

On the top of all this we have
information that there is famine in
China today. The rations have heen
reduced in China. My lady friend was
just enquiring about it and the hon.
Prime Minister said that production
‘had increased this year. Why there
should be a famine then? We have
just borrowed all these formulae from
the Red countries. We cannot help it!
This increase in foodgrains has been
published through their statistics: not
m the fields.

An Hon. Member: It is 3538 tons:
not 358.

Shri Tyagi: Ak the Minister. He
nas got  the report. He must be
having the report.

Mr. Deputy-Speaker: Thut would
not make much difference.

Shri Tyagi: Yes: tnal too would not
make much difference. Bui there is
famine. The ration has been reduced.
There are no chickens and poultry.
There are cals and dogs today.

Shri Muhammed Elias: May I know
the source of your information? The
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UN.ES.C.O. report is
different. (Interruptions),

absolutely

Mr. Deputy-Speaker: The  hon.
Member is giving his facts.

Shri Muhammed Elias: What is the
food situation in India? Discuss that.
Why are you bringing in China here?

Mr. Deputy-F_eaker: Can [ ask him
not to mention China?

Sh.__m. - . was referring to China,
because . . . . (Interruptions)

Mr. Deputy-Speaker: We should
listen to the hon. Member patiently.
He is just giving us certain facts
according to his belief. He must be
responsible for the sources that he has
and from where he got his facts. We
have to listen to him. If his points
are to be rebuited by any subsequent
speakers, that can be done at the pro-
per time,

Shri Tyagi: | was submitting that. ..

Mr. Deputy-Speaker: The hon.
Member perhaps gives his facts in a
lighter mood as if he is not serious
about il.

Shri Tyagi: I thought I might tell
the truth howsouver bitter 1t may be.
Now. attempts are being made in
China, in famine conditions, asking
the army to reduce their three courses
of meal. They are not prepared to
reduce it, and my fears are. perhaps
the same condition might be repeated
here. Sometinies  you may ask the
army to reduce their courses or those
who have power in  hand may ask
them 1o reduce their courses. That is
the condition of famine there in China
There were communes opened and
there were community Kitchens also
opened. There are food riots in front
of the kitchen.. So. if ix not a ques-
ton ool managemesnt alone. and it s
nol the same thing here, as in China.
I svinvathive with  them. 1 do not
want 1o meake fun of thom because
ihose people are also in trouble. I
can sympathise with them, but the
facts and circumstances are such that
thev cannot always be settled or
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arranged by means of controls alone.
That is what I wanted to say.

An Hon, Member: By paper.

Shrt Tyagl: Yes; by paper It 1 sain
that China has solved the problem
But 1 tell you, you do not send your
delegations to China, because I do nov
believe in their method of solving the
problem. Please send your delegation
to the villages and the villagers reall\
will give you the wisdom

Mr. Deputy-Speaker: But would it
not be u-eful for the hon Member if
the delegation sent to China also
corroborates what he says?

Shri Tyagi: Then they must send
mi The Natronal Dovelopment Coun-
c1l 15 2 representative Council Rep-
1esentatives of the whole country rom2
there and sit My fear, however, 14
that they only put their - al—I have
attended once or twice the meeting-
of the National Development Council,
mostly they put their seal of approval
on the proposals whch are pul up
from the Planming Commission I
propose that real decisions must be
taken by persons who are directly
concerned with the operation of agri-
culture.

They decided about controls and
State-trading State-trading 15 &
good thing, but State-tradng requires
complete control and a big mach nery
It it 15 fool-proof, I am 1n support of
State-trading, but no good measure
can be effective if 1t 1s done half-
heartedly. 1 think 1t 1s wrong; let us
not try to compete in slogans until we
are prepared to implement them 1
accuse this Government of coming
with nice, polished slogans, knowing
that they will not be able to imple-
ment them [ consider this objection-
able, I think they must think twice
or thrice, and first try to find out
whether they have the machinery to
immplement these measures, and then
oply come out with those slogans
They decided in November last that
wholesale dealers will be licensed.
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They have not been licensed all over
th country up till now. They suid,
brices must be controlied. Beme af
the States announced price controls
and some did not The Geovernment
Would take over as much as they
liked That will be one of the provi-
tions, Then, purchases from villagers
Wwill also be contirolled and that will
be done through the co-operstive
Soc.eties But they knew jolly well
that within 8 or 10 months, they wiil
"ot be able to organise co-operative

. Societies n all the villages How will

they purchase from the willagers.
They should have made all the
arrangements first

I think the responsibility lies not
Anly wth this gentleman, but the
Whole team which decided these
Rolicies and failed 1o implement them,
desetves to be condemned by this
Houwe and not one man only. Lat
Liuth be told and let the nation know
Where the fault hes It 13 not a ques-
fion of accusing one person or the
Uthei, but I want to accuse the whole
Ibt of us, the whole party We are
Fesponsible for it. I am also prepar-
€d to chare 1t, because we have not
‘lopped them from slogan-mongermg
and they have not implemenied them.

An Hon, Member: You are -peaking
Not for the whole paity

Shri Tyagi: I speak for myself, [
dm a member of the paity and I know
there are people who differ from me.
Rut by speaking in such terms, 1 give

em a chance of opposing me and
thus commng into the sight or notice
9 those persons whom they relish
o please It 15 a very good idea; 1
Bive them a chance to oppose me, 8o
that people might note and recognise
them I am annoyed at it because
decisions were taken and they were
Not implemented I am also bound
by dwciplme and considerations like
that, 1 have also got some loyalty to
the party, but the party will be
Stronger 1f the people at large knew
that there were people who do some
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mtrowpection, It is no use mying,
averything 3 OK, I cannot say so
before the hungry. If I were to say
that, with what face can 1 go to
Caleutta? The situation today has
arisen because you started the slogan.
with the result that all the natural
flow of foodgrains which used to go
to-the towns and mandis suddenly
stopped Unless you had made alter-
native arrangements, you ought not
tfo come with that pohicy I am in
favour of that policy I beheve that
State-trading must be done But do
1t seriously, do not do t only for the
purpose of publicity

Previously there were two or three
States in & zone Now those zones
have been «queezed, and they have be
come Statc-wise Each State has be-
come a zone It Rah Ahmed Kidwai
succeeded | was then associated with
the Financ« Ministry and I :emember—
it 15 not d.vulging a seciet—he gave
me the mussion to canvass Raja)yi who
was then Chief Mimistet I canvas-
sed Rajap and said, “Could Rafi
come to vou” Wil] you make a state-
ment that you are opposed to this
zonal control, etc” He said “Yes” and
he started for Madras and there they
both hatched the conspiracy to hift the
zonal controls That wa. the post
tion Factually there are still a num-
ber of people who think that the
zonal arrangements are the evil
genius of all the controls, etc

If there 1s scarcity, let the whole
nation face 1t squarely and suffer
equally It is not fair that the scar-
aity areas only will suffer or Bengal
alone will suffer and not the other
surplus areas Why should people of
one State eat more and those of an
other State less? The whole nation
must suffer uniformly It there n»
surplus, let all citizens 1 ke members
of one joint family enjoy the benefits
of a better harvest If there 15 a loss
of harvest, let everyone suffer, 1
would very much Lke to do away
with zones If you organise State-
trading, do it completely I am one
with you But please do not tinker
with the problem Let there be free
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communication. I would go to the

Wil be given first
aliotment of wagons and freight on
toodgrains will be halved,™ so that
wherever there . scaiuty food-
grains may naturally be ru.hed from
one corner to another and thus the
market will look after all scarcity
Either you do 1t completely or let the
natural forces do it themselves '

In Bombay whenever there was a
deficit, Andhia, Madhya Pradesh and
Rajasthan used to supply Now
cverything 1s locked in  watertight
compartments Onyy because the
National Development Council bor-
towed wisdom from some v sionaries
and they did not bother about the
practical wisdom of the problem,
because that man, the v.llager, 1s not
worth sitting with you, he 18 not well
tlad because he comes from the wil-
lage, he cannot understand English
Aand so he cannot speak about plan-
ning matters, because he does not
know anything exceplt his flelds,
bullocks and the plough You can
ask hun to give his views before the
Planning Commmsion and he can say,
what 15 possible and whether we can
de that or cannot do that But they
are not consulted

Now, Bombay 1+ in tiouble, because
all the resources of Bombay have
biyn  rlosed perforce on them on
account of your cheapish policy The
lesult 1s that Bombay 18 & scarcity
area thus prices there are apt to go
high and prices are rising every-
where So s the caie with Bengal
Control orders were announced. I
am surprised at it, whether it 1s the
Chief Minister or somebody else who
15 responsible for it But the fact is
a fact It was announced that even
the price at which a peasant can sell
h.y produce shall be controlled What
a dictatorial order it was' No peasant
can sell his produce at a price higher
thay the price fixed—Rs 10 or so

Shrimati Rena Chakravarfty: And
there wac no mummum price fixed.

»
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Shri Tyagi: All peasants and
growers were under control, as if the
Government had such a big machin-
-ery to control. All the retail sellers
and wholesalers were controlled.
Control orders were given, but the
Government did not bother whether
they were carried out or not. This
is a thing which is bringing lawless-
ness into the country. If one law is
disrespected, all laws are disrespected.
All laws, with the whole family of
Acts, go together. Respect of one law
‘means respect of all laws. If one law
is disrespected, take it that the whole
prestige of the legal machinery has
been dsrespected. The prestige of
Government is going down, because
you pass laws which you are not in
a position to implement. 1 beseech
and pray, for God’s sake do not pasz
laws which you canneot really imple-
‘ment.

I do not want to 't'ake more time,
‘because I am really angry with what
is happening. So, I want to lodge my
protest against this policy of coming
-out with big policies and not imple-
menting them.

Sir, may I lay on the Table* this
iractor?

Mr. Deputy-Speaker: Would the
Table be able to bear all that?

Shri Surendranath Dwivedy
(Kendrapara): Mr. Deputy-Speaker,
‘Sir, exactly a year ago, on the 20th
August we had a discussion in this
House on the food situation and Mem-
bers expressed their dissatisfaction,
as they are doing today, from all
sect.ons of the House. Ultimately it
‘was so hot for the Minister concern-
ed to stand to the accusation of the
Members that the Prime Minister had
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to intervene and say, “I own the res-
ponsibility for what is happening.
The entire policy matter is not decid-
ed by the Minister alone, but by all
of us in the Cabinet”. He wanted to
protect his Minister—that is but na-
tural for him but I want to know what
steps actually have been taken in the
course of the year to 1improve the
position. That is the question at
issue. But we are confining our dis-
cuss.on today to the question of prices,
On the 15th August the Prime Minis-
ter, while speaking from the Red
Fort, giving his message to the nation,
has stated:

*This rise in prices cause us
deep anxiety. This problem has
not been brought under control
although we are trying. This was
in the ma:n the result of a trait
of selfishness in some people.”

Who are these “some people”? Are
they not the Ministers and the Con-
gress? Who are the selfish interests?
Does it exist with the producers? It
is the flight of imagination to suggest
that producers do not want to sell
their produce. Then, is it with the
hoarders? If it is with the hoarders,
under the Act that you have passed
how much have you been able to
bring out from the hoarders? You
have not given any facts that under
the laws that you have passed, with
the policy that you have followed
under the leadership of the Prime
Minister, you have been able to bring
so much guantity of rice from the
hoarders. It is only just a white-
wash to accuse the people, to put the
blame on others when they them-
selves are to be condemned and blam-
ed in the country today.

If we look into the achievements of
the Food Ministry we will see that
it is a Ministry of bungling and in-
efficiency and nothing else. It is not
a question of whether the Minister
resigns or not. I read in the papers
today that he has offered to resign.
So also when we were discussing the

* The dopﬁment was not treated as laid on the Table as the Speaker sub.
ssquently did not accord the necessary permission.



I am zaying this because he has
been actng m a

on the [2th of August when the ques-
tion of the rise in prices was ramed,
he said—I have got the answer here—
that there has been no increase of
price in the country Then he said
that there may be some increase here
or there but not in the country as a
whole But I will place facts before
him from the records of his own
Ministry, from “Agricultural Situa-
tion in India” June 1ssue, where 1t is
stated

“During May the prices of
wheat and mawze declned fur-
ther, while those of most other
foodgraine viz  rice, jowar and
bajra rose to some extent

The price index of rice, on the
other hand, rose from 9850 in
April to 984 m May Dunng
this period, the index of Jowar
rose from 107 5 to 111 7 and of
Bajra from 124 9 to 126 4~

So, 1 accuse the Mimster for conceal-
mg facts even from this House There
fore, therg s no jushfication for him
to continue  When he himself admit
ted that there has been increased
production why 14 1t that Government
have not bcen able to adarrest this
«bnormal incrcace In prices?

Some time back we heard that the
Prime Ministe; expiesstd much con
cirn about the failuie of the food
policy and that h¢ had written to the
Stateg concerned stating that the
Chief Ministers themselves should
take charge of the portfolio of food
and agriculture If that is so, why
not he humself take up that portfolio”
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I think this petblun 13 more import-
ant today than the External Affeirs
Départment. We are not very much
cohcerned with the cold war between
USA and USSR, but we are concern-
ed with ouf hungry people, thousends
who have become beggars and do
get food So, if he really feels
the country should progress and
Plan should succeéed then 1t 13
he look up this subject in Efs
hends and gave the subject
n#! affairs to somebody else Beca
as hiis been very rightly pownted
by friends who gpoke before,
infiease 1n price of fool§Fainsy will
hive 1ts réepercussions on the entire
economy of the country This insth-
willty In the Tood Tront will com
wstabulity in  other sectors
intluding the industrial sector That
15 & great bottle.neck for us There.
fore 1t 1y & depressing picture

T

Eel

1 will again refer to the same
«Agricultural Bituation ;n India” It
would be seen from the table thit I
have been able to prepare from thia
magatme that not only m the cuise o
rce but allo in the case of wheat,
gram, jowar, maize potato, sugsr and
gur there has been a substantidd
wicrease In the price from May 1958
t¢ May 1860 I am surprised—and I
adk some explemation from the Mimms-
t¢r concerned—to see from the
magazine that while the comparative
figures of all the food articles are
given, there 1. no comparative figure
<0 far as r ce 15 concerned They have
cleveriv managed to see that no com-
parative figure« of rice in price of
rite are given m “Agricultura] Bitua-
tion in Indin But I find from Indus~
i1y and Trade journal that even for
c0arse rice theie has been an increase
N price Whereas 1t was 22 72 1n
May 1958 1t was 25 25 1n Mav 1959
Therc has been a litle decrease in
the rates s0 far a super fine rice
concerned  But that 15 because the
people are not able to affoid to buy
super fine rice

So, there 15 a paradox in our coun-
try today that whereas there fa
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quite natura]l for a developing
economy. But this phenomenon is
existing In our country for the last
20 many years

The Mnister 18 always quick to
Plate before this House the compara-
tive fgures about the achievements
regarding production. But I accuse
him for not placing the figures hefore
us to show how much, during the last
12-13 years, the prices of foodgrains
have increased. It is only when those
figures are available that we will be
in a postion to judge his achieve-
ments, I say that the rise in prices
has been steady, espccially after the
commencement of the Second Plan, It
18 contnually rising, whereas before
that there wa~ some fluctuation mn the
price of rice

Again, 1if vou take 1839 as the base
year with a figure of 100, the relevant
figure for 1956-57 was 388'9, an
increase of 83-4 per cent For 1957-58
the relevant figure was 417 8, an
mcrease of 100 per cent In the Food-
gramns Enquiry Committec Report
they have stated that in April 1857,
over 1855, mn the piwe of rce all
along there was an increase to the
tune of 40 per cent When the state
of affaurs 1s such, would anybody
ever believe that the Plan 1s going to
give more food and 1t 18 gomg to
succeed? The flgures show that the
situation 1s detemorating or worsen-
ing day by day. This again shows,
as my hon friend, Dr. Ram Subhag
Singh has pointed out, there is no
single policy but there is a conglome-
ration of policies I say that there
is no co-ordinated policy

Shri A. M. Thomas: The hon Mem-
ber comes from Orissa  May I res-
pectfully ask him the level cf prics:
in Orissa?

Shri Surendranath Dwivedy: I am
coming {o that. You just please wait,
Orissa 15 not the whole of India 1
am coming to that,
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So, what 1 submit 15 that M we
want really to achieve our goal
there should be a co-ordinated food
policy for which three of our
requirements have to be satisfied.
We should have a purchase price.
We should have sufficient stocks in
hand. There should be fair price
shops to distribute food so that it may
be available to the people. The Food-
grains Enquiry Committee which was
appointed spec.fically to examing the
causes and the trend of food prices
since about the middle of May 1958
and io make recommendations with
due regard to the interests of the comn-
sumer and the maintenance of reason-
able cost structure in the economy,
went 1nto this matler very carefully
and gave its recommendation They
have made certain  suggestions
which, I think, are very sound be-
cause they d'd not recommend any
rigid formula, They said that it will
vary from day to day. There is no
rig:d formula anywhere 1n the world
but certain pracucal policies should be
taken up That 1s what they suggested
They suggested a price  stab'lhisation
board Thev suggestid socialisation of
the food trade There should be a
proper price of agricultural commo-
dities—cash crop and the food crop
Theie should be some relationship be
tween the industrial sector and the
agricultural sector They say that all
thesc things should be taken into ac-
counl while fixing a price by the
establishment of a price stabilisation
board

What was his objection? He did not
~ay that this 1 a wrong policy or that
this 1s a wrong recommendation alto-
gether All right, we agree. But how
can this Government delegate 1ts fune-
tion to a body of officials who will sit
in judgment{ over the economic
policy? No, no, we are not going to do
fthat What did he propose instead?
He said that the Cabinet and its
economic committee would always be
keeping constant vigilance. As Shri
Tyag: has pointed out, those whe



But what has been its recommenda
tions and what has been actually the
achievement®” 1 will not infer any
opinion of my own This 13 the
opiuon very recently expressed by
the Ford Foundation Team which went
into this matter of asgricultural pro-
duction Its report has been publish
ed in April, 18589 Now, what do
they say® They admit that there will
be fluctuation of a price policy

“Even with these qualifica
tions,” they say, “the price dis
parities have been unreasonable

Then, about your achievement, what
do they say”?

“Indian experiments with price
control tn recent ycars have beun
aimed at checking excessive pricc
rissm or falls rather than achiev-
ing any continuing price stability
These temporary programmes of
exped ency fail to protect ade-
quately the interests of either the
producer or the consumer ™

I do not know with whom he 1s fair
“They lead to " what?

“They lead to speculative act
vities

The Government 14 serving the inter-
ests of speculators m this country

“They lead to speculative acti
vities and do not provide the pro.
per basis for the planned progress
which 1s fundamental to growth*

They suggested as a befinning

“As a beginning we suggest
that minimum prices be establish-
«d only for rice and wheat on an
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all-India basis, and other import-
ant grains on regional basis®

They also said

“Floor price be announced be-
fore sowing time and remamn mn
effect for one full year”

Thus has more or less been the demand
of all sections of the House from the
very beginning and this Government
has been refusing to consder that
demand They have also taken into
account all these difficulties and they
hav. suggested a machinery which
will do that They have also suggest-
ed

“The major need for price stab:-
lsation 1s a systematic and con-
tinuous effort to maintain food-
gram prices at the demired level
This can be accomplished only by
a permancnt agency which can
formulate price policy and imple-
ment this policy with the required
action "

These are the words of the Ford
Foundation Team which went round
this country and produced such a
valuable report

Mr  Deputy-Speaker The hon
Member s time 1% up

Shri Surendranath Dwivedy I have
two or three more pointe and then I
shall conclude

As regards State trading, at lomg
last the Government decided ft,
although at first thuy hesitated to
announce their policy But when they
were driven by circumstances, when
hoarders were actually caught under
the eyes of the people and they were
not able to control them, they staried
State trading But what has been the
result? As Shri Tyagi has rightly
said, you started this State trading
policy also half-heartedly You your-
self perhaps did not want that this
should succeed, because the maim
object

Mr. Deputy-Speaker: The records
would show that I was guilty of that.
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fhrl Tyagi: You represeni ¢i\ervone
of us

Shri Surendranath Dwivedy The
ohject of State trading was to ehmni
nate and the Government could go to
the villageis and the sellers direct so
that there would be direct contact, the
monev of the State would be saved
%0 a great enten! and som: benefit
would be available to the country But
what has heen the achievement?
Again they «omplain that the hoarders
today also ue hoarding It 15 the
same thing And who 15 their agent?
It 1 the sain wholesalers, the same
black-matkeic <1~ Have they prohi
bited u licenst or 4 permit to 4 person
who has been c(ayght for black
marketing befui« lor bein; appointed
as an ageni o State utading any
where® No Sir They also are given
this license and they continuc to func
tion a< they wert doing before So
what 18 this  policy® The private
traders and hoarders act as before
They still have the monopoly and
control the prices

He was 1eferniing to O1issa We are
suffering in Orissa as anything What
hxve they done” After various re-
presentations very recently the Gov
ernment has onlv increased the price
to Re 1 per maund in Orissa In
whose pockets docs it go? It goes to
the pockits of the hoarders and the
mill-owners who have already pur
chased rice from the producers They
did not announce 1t flye months back
ar two months back Thev have an
nounced !t when all the rice has gone
from thc¢ producers and has come to
the mill owners Now they will very
handsomdly—mv Congress Party
friends will excuse me—donate to the

¥ 1n power That 1s the purpose
1= how you are feeding them

I want a clarification Now there 1v
& contemplation that State trading
voqld function only 1n surplus areas

the deficit areas would be left

N 1, 1089 Rwe in
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ot What will happen a5 » sl
of this policy? It 1 a dapgevoys
policy 15 really this policy is follow-
ed, what would happen 18 that.the
people in surplus avess wul maffer.
They will get less and less, whereas
black-marketing and rise in prices
will rule as before in the deficit arepy
Tus 1s & very dangerous polwy, if it
1s going to be pursued I wall say
that it 1s a swcidal step if they are
contemplating because of their own
inefRciency to change this policy Hke
this I was told that there 1z gomeane
who has smid this present dffioulty
arises mainly because the producess
have not given the rice 1 want 4o
kpnow whether this 1s happening

Mr Deputy-Speaker The hon Mem-
b rs time 15 up

Shri Surendranath Dwivedy One

woid about West Bengal and
1 conclude and that 13 thie
There was much agitation on
account of the withdrawal of

11+ Puee Control and Levy Order
I have read vuiy carefullv the state
m nt of the West Bengal Chief Minis
1t and the Government I have found
thdat s1¥ months was not sufficient
umc to come to a Judgment and the
vntire Price Control and Levy Order
had failed because from the Chit
Minister s account itself it shows—he
hay admiutted that——that while avail
abiltty of 1we in March and Apnl had
mproved -1t was promulgated 1n
January and m Maich and Apnl, he
admits there was some improvement

and prices In many d4rias = were
dlmost at par with the control price—
that also he admits—in May thev
again rose This 15 not sufficient tume
The Amrita Bazar Patrika commenting
on this has said

Ity muserable failure has to be
attnibuted not to its basic defpcts
but to the evident weakness of the
Government m implementing 1t
with 48 much promptness and
vigour as it called for”

That 1s what 13 wunted Xt seems
there 13 nothing wrong with it The



supply them that much 8tll if st 1s
faling, 1t 15 failing because the dis
tnibution machinery in that State has
completely fmled So, it 15 time that
the Central Government should take
over the distribution machinery 1n
West Bengal if 1eally they want that
the food policy should succeed

Shri N, R Ghosh (Cooih-Behar)
Mr Deputy-Speaker, Sir, thc food
positon 1n the country 1s certanly
very acute and I can fully und:rst.nd
why so much heat 15 being introduced
m the debate But I think that that
#s not a coricct approach If 1t 1s a very
acu ¢ problem, we should app oach it
with a sober mind

Many things have been spoken
against the West Bengal Goveinment
Now I come from West Bengal and I
tell you that the pcople there b'l1 ve
that the Ministry there has mide and
15 making cvery earnest atliempt
every <incere attempt to alleviate the
miseries of the people I know that
some of the leftist parties do not hold
this view

14 hr,

Shri Tridib Kumar Chaudhuri Is
this 1in order, Sir* If we cannot crit1
c1se the West Bengal Government, 1t
1t in order also to go out of our way
to praise it?

Mr, Deputy Speaker It was crit:
cised Just now

Shri Tyagi. On a point of order
Sir, I want to clarify Praises can be
effered 1n the absence of a Memb-r or
any person, but not cnticism

Mr. Deputy-Speaker. We do not
allow even praises to be offered hcre
But, now, because it 15 a question of
the responaibulity of the State and the
Centre, bo h are being criticised Just
mow. we heard that the distr:bution
machinery in the State has totally
falled Therefore, if some other hon
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Member gets up and says that it has
tried its best, 1t Is not out of order.

Shri N. R. Ghesh: It 13 most unfor-
tunate that our miseries are exploit-
ed by certain political parties [ have
noticed it in the case of the refugee
problem I am noticing it now when
there 1s distress in the country re-
gatding food It would have been
much better 1if these questions—the
distress of the people—had been put
above parties That 15 not being
done It 15 being utihised for party
purposes [ would submat that we
whould have a detached view of the
~ubject

Much has been said about market-
ing of foodgrains But, what are the
facts” How much of the foodgrains
1~ actually marketed® 1 shall read
fiom page 98 of the Ford Foundation
R port

‘By far the largesi portion-—
over 75 per cent —of India's food-
grains production 13 never market
ed Most of the cultivators have
small acreages, and since their
yields are low, their total produc-
tion per farm is not great Food-
glains comprise a major portion
of their diets and manv .ultiva
tors consume all that they pro-
duce and may even buy addi-
tional supplies Also, in the wil-
lages, labour 13 commonly pud
with foodg!ains for both agricul-
tural work and other service.
Additional -upples are retaned
for seed”

The accompanving lable summaris-
ey the estimat; of marketable surplus.
for foodgrams fo: several years

I shall read only two lines So far as
rce 15 concerned, n 1956-57, b 9 per
cent was marketed So far ay wheat
1s concerned, only 3 3 per cent was
marketed In 1957-58, in rice / 8 per
cent was marketed and in wheat only
2 7 per cent was marketed There-
fore, 1 everything was not all right
regarding marketing, that does net
even touch the fringe of the question
The problem 13 elsewhere We must
look at 1t sguarely with an unbased

mnd
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The real problem 3 that our
tountry is not producing sufficient
foodgrains and that ought to be given
the top priority, Here also, I may
e permitted to read out a few lines
from the same report

*“We believe that the crisis in
food requires action at the highest
levels of Government.”

1 agree with the views expressed by
some hon. Members who spoke about
.3

“But, there must be follow-
through at all levels Legislative
as well as administrative branches
«of Government must be aware of
the urgency of the situation
Decisions which are binding on
all Ministries of Government and
on all levels of Government and
which are supported by political
ieaders, must be made The cru-
cial role of agriculture must be
recognised and the best technical
‘knowledge on food production
must be brought to bear on the
problems without equivocation or
delay

Far.reaching centralised autho-
rity with a clear line of command
and execution, alone can meet the
challenge of growing more food "

This 1s the crux of the problem
Unless we mcrease our food produc-
tion, all these noises about faulty
marketing will not solve our problem

A criticism has been levelled why
the West Bengal Government tried to
control even retailers’ prices I can
tell you that the people of West
Bengel including the leftist parties
wanted that If you want to control,
you must go the whole way any you
mus: control also the retailers’ prices
Certainly that was a wise decision
Buat, 1 adinit that the West Bengal
Government or any Government,
perhaps, in this country, has not the
necessaty machinery to implement
this, That might have been a mistake
of judgment. That was a bona fide
mistake. There was nothing wrong in
it We do sometimes make mistakes;
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but we should not accuse the Ministry
unjustly and for nothing.

As regards the removal of the
Levy and Price control, that was also
because the people of West Bengal
wanted it. From the market all the
foodgrains evaporated. Some people
who are now loudest in their gecusa-
tion, perhaps had some hand in {t.
The people of West Bengal under the
circumstances wanted that this ought
to be de-controlled. That was done.
It was unfortunate, but there was no
help

I believe there are many vital things
to be done on the question of the food
problem, and the Central Government
certainly will consider all these ques-
tions and come to an integrated policy
which may solve it It must be given
1op priority. .

As regards regulating the market,
we pught to have a regulated market
But, as the mechinery of the Govern-
ment stands at present, many people
scriously doubt whether control is
actually any solution We know the
war time situation of fonrd and the
immense dificulties and corruptiom
prevailng at the time and the
whole country breathed a sigh of
relief when the late Shri Kidwai with-
drew controls all over India [ would
submit that if really you want to
have state-trading, you must have the
complete machinery for 1t Other-
wisc. half-heartedly if you go into i,
it will not succeed and if, on the othex
hand, you can produce sufficient food-
grains, there will not be any necessity
of amv control whatsoever The
ordinary trade channe] would thems
very well look after it Again, te
come back to the food question, I may
be allowed to read a few lines from
this Report

“Many leaders and administra-
tors are aware of the eritical

importance of increasing produc-
tion. Others, unfortunately, have
an air of complacency—".
as has been pointed out by wome of
my friends—

“not warranted by facts”
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“It is clear to us that food pro-
duction increases at the rate
required to reach a 110-million-
ton target cannot be realised
unless an all-out emergency pro
gramme is undertaken, and sde-
quate resources are made avail-
able This means that agricul-
tural development must be siven
the highest priority among all the
categories of development for the
rema nder of the Second Five
Year Plan and for the entire
Third Plan period”

Therefore, I would submit that all
this requires an integrated policy

So far as West Bengal 1s .oncein-
ed, that 1s an unfortunate S ate You
know theie 15 the refugee problemn
Millions of people have come from
East Bengal and the population pres-
sure there 1= almost unbearable As
a result of partiton most of the
districts which were the granarics
of Bengal we have lost Under
these circumstances, it 15 a peiularly
different problem The hon Minister
must look at 1t from that angle of
view It cannot be looked at in the
same manner as he would deal with
the other States, bucause the problem
of West Bengal 1s a different problem
altogether Therefore 1t 1s no grod
accusing the West Bengal (Govern-
ment or certain Ministers We know
that actually all these talks and all
this agitation have a different pur-
pose They want to explmt s
miseries for political purposes and 1
would submit that that would never
solve the pioblem  That would only
worsen the problem

Bhrl Tridlb Kumar Chauvdhuri: Mr
Deputy-Speaker, the previous speaker
began with some comphmentary
reference to the West Bengal Govern-
ment

An Hom. Member: No harm

Shri Tridib Kumar Chaudhuri: No
harm! I am just stating a fact He
did 1t He need not do it. (Infer-
rupton)

178 LSD~8
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Mr. Deputy-Speaker: Order, orde:.
He may continue

Shri Tridib Xumar Chandhuri: .
and ended also with a pramse of that
Government and condemned the
agitation that has started But onc
patent fact stands out, namely, that
from the very day the agitation
startcd, the prices have started coming
down The hoarders nave taken
fright, they all went to the writers'
bulding, as one previous speake¢: has
pointed out, asked them for police

mprotection, ana got promises of police

protection

Shri C. E. Bhattacharya: Is that a
compliment to the agitation’

Shril Sadhan Gupta. Yes

Shri Tridib Kumar Chaudhuri: My
hon friend has another way of look-
ing at 1t I have my way of looking
at it Immediately, the prices started
com ng down

But before I take up the West
flengal food situation, I want the
House to consider very calmly thc
position and the polictes of this Gov-
ernment for the past three vyear:,
that 15, since the beginning of the
tfe of this House

In 1957-58, we had a rather bad pro-
duction In 1958-57, in spr'e of satis-
factory production, the prices started
gomng up It was 19 meet that con-
tingency and to suggest a programms
of constructive policy that the Food-
gramns Enqury Committee was
appointed, and after four months of
labour, that committee produced what
I should say was a very competent
teport, and made very senuble and
npacticable suggestions But n Mav
1858 the hon Minister came forwara
before the House during the budget
session and gave his arguments a:; to
why the recommendations of the
Asoka Mehta Committee could not hc
accepted, and why the poliLy nf State
trading, as suggested by *hat corfni-
tee, could not be accepted

The whole crux of the problim was
‘hat the committe suggested that ther.
should be an overall price policy mn
regard to foodgrains, and on the basis
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of that, there should be a reserve
stock or a buffer stock at the disposal
Government so that Government
to the market from a posi-
strength and influence the
relessing stocks when
go up, and by purchas-
the market when prices tend
The committee pointed
nd we also know, that this was
very revolutionary suggestion.
other countries, very dignified
and honourable capitalist countries,
are having that system, The .ommit-
tee mentioned Canada, for example
Even our neighbour Burma is having
that type of food administration.

EEEEEE“
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But, snywey, the Cabinet wn thew
wisdom decided that they could not
accept that policy. They could not
decide upon a fixed price level; they
could not give this responsibility of
fixing foodgrains prices to any other
independent or autonomous body
They said that the whole Cab net,
sitting with the Planning Commission,
which is the economic committee of
the Cabinet would decide these things
This was in May. The Cabinet
decides in May that there is no need
to change the policy. But within the
course of a few months, in the
National Development Council, the
very same Cabinet with the very
same people decides that there should
be State trading, there should be
nationalisation of whole-sale trade;
and immediately, an atmosphere is
treated, a climate is created in which
we almost feel that we are going
towards socialisation of foodgrains
But after months of labour when Gov-
ernment announced this thing, when
Ministers went about making speeches,
ey knew very well—and 1 charge
this Ministry and this Cabinet—that
they did not have the machinery and
they did not have even the plans
ready and thev appointed a working
group. The working group, after
months of labour, after mountains of
labour produced a mouse. And we
just got a plan which was not very
much different from what we were
having. And State trading was the
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country. That was the name
given to State trading. The whole
idea of State trading, and nationalisa-
tion of whole-sale trade in foodgrains

country, or the whole-sale trade in
this country and people high up in
Government, and they saw to it that
the policy deterruned wupon by the
National Development Council was
sabotaged. They can thank them-
selves, and they can pat themselves
on their backs that they have suc-
cessfylly done it.

Now, we find that the gentlemen
sitting opposite are coming and accus-
ing Government, “Oh, you ought not
to have done this sort of thing, with-
out first preparing your plan; the
policy was good, the people wanted 1t,
but you ought not to have done this
thing without preparing your organi-
sation, without preparing your
machwnery, you did not have ihis tvpe
of machmery or this type of organisa-
tion So, 1t was a mistake, and,
therefore, you must scrap the whole
policy at least for the time being”

Mr. Deputy-Speaker: Here, in this
House, we address all the Mrembers
either as hon Members or as Minis-
ters; we do not address them as
gentlemen or as persons or as others

Shri Tridib Kumar Chaudhuri: I
am sorTy

It was the same policy on a smaller
scale, but with more serious and
disastrous results, that was adopted in
West Bengal, 1 do not really know
whom to accuse, because I happened
to be a member of the All-Parties
Food Advisory Committee appoainted
by the West Bengal Government, and
1 know some inside story; I also hap-
pen to be a member of the informal
consultative commitiee constituted by
the Prime Minister; there also, we
came into possession of certain facts.
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It has besn the contention of the
West Bengui Government that what-
ever they have done with regard o
price contrel and levy was done w.th
full concurrence and approval of the

tral Government has the whip hand,
West Bengal is a deficit State, it can-
not have its owm way without the
concurrence of the Centre, bacause
the Centre gives 1t the suppl es that
it requires So, I cannot believe that

adopting this price control pnlicy
This price control policy which was
imposed m January was a (ontrol,
and as §hn Tyagi has pointed out

Shri A P. Jain: Did the hon Mem-
ber object 1n hus capacity as a mem-
ber of the advisory committee®

Shri Tridlb Kumar Chaudhurl: We
did object, and not only that we even
said when they wanted to control
price at all levels and fix a ccrtyin
price for procurement from the pea-
sants, that that prce was too low,
they said that we should go with the
Central Government

Bhri A. P. Jain: My question was
a different one, namely, whether the
hon Member objected to the prmn-
ciple of imposing conirols on pr.ces
and levy Did he or did he not
object?

Shri Tridid Kumar Chandharl: Tt
13 not a question of our objecting to
the prineiple because, as Socialists, we
accept that principle The question is
of the whole set-up, what you are
going to do and how you are going
to do it To that extent, T accuse
this Government in that they permit-
ted this policy, even knowing that 1t
would fail. They either impelled the
West Bengal Govefnment or compel-
led it or were persuaded by it to take
up that policy.
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And what wis the result? The
result was that within six months,
they came out with all the arguments
which ought to have been known to
that Government even in January In
June, they say that 1t is a deficit
State, in a free market, it 15 very
dufficult to impose controls at all
levels, they did not have sufficient
stocks, that therr  distribution
machinery was mnadequate, that they
could not rely on thewr police admms-
istration properly etc Were these
things not known either to the West
Bengal Government or the Central
Government who gave uapproval to
this policy in January®” And what has
been the result” As everybody knows,
n West Bengal due to the pressure of
population and the smallness of the
farms in the possession of agricul-
turists, roughly one-third of the
population in the wvillages not only
hive on starvation level but live in
perpetual slavery, because they were
forced by this law to sell rway their
produce since they could not wait
They, having no margin or saving to
fall back upon, were forced to sell
whatever grain they had produced
immedfately at the control price of
Rs 9-8 per maund At the present
moment they are purchasmng it,
because they have to purchase from
mahaifans or beoparis, at Rs 18 per
maund

Shri Bibhut{ Mishra (Bagaha): What
1s his suggestion® To purchase it from
the producer?

Shri Tridlb Kumar Chaudhuri: Yes.
We suggested that the procurement
price should be round about Rs 13
per maund

Shri Sadhan Gupta: Rs 12 per
maund mmimum and Rs 13 per
maund maximum

Shri Tridib Kumar Chaudhuri: It
has aiways baffled me why this Gov-
ernment fights shy of a procurement
price that it will pay to the producer
What should be the minimum price
that the cultivator should get? On
various occasions, I tried to raise this
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question and it bests me why the
Government coyld not caloulsts the
cost of production sad the expectad
remuneration over the oytlay that the
peasant made Where 18 the difficulty®
Why is it that from year to year a
procurement price or a floor price
cannot be announced beforehand, as
the Ford Foundation Committee had

? But this has not been
donas, ejther for the whole of India or
for the State of West Bangal We now
find there a situation whare people
have started suspecting that there
must be some collusion between peo-
ple who decide policies and the food-
gramns trade—the millers, hoarders
and profiteers It 18 very easy to
KEanaer @ meramand by adgpbae  af
repressive measures &nd sweepwng
arrests under the Preventive Deten-
tion Act But if past expenence has
any meaming and significance for us,
a movement that starts with the
flame of hunger in the stomachs of
people yltrmately burns  everybody
who may be in the pedestal of power,
whether that 1s our hon friend, Shni
A P Jan here or other hon gentle-
men who are his coypterparts m other
parts of the countyy Know i1t for
certayy that the whole edifice, your
Constitution, your democracy and the
new society that you are gomng to
build up, your plans—all will crumble
down f we cannot solve this prob-
lem, the basic problem of all, the
king-pin of our whole society and
whole economv

&hri Barman (Cooch-Behar-Reser-
ved-Sch Castes) Mr Deputy-Speak-
er, there are two questions involved
in this discussion today First of all
there 1s the question of the price of
fopdstuffs that obtains today, both as
regards rice and wheat throughout
India Secondly, end more particular-
ly, 13 the guestion regarding the levy
and cogtrol policy that was once mn-
posed and later withdrawn by the
West Benga] Government, and the
effect that it has ultmately led to
We have to conmder the basic factors
which have led to all these things

AUGUST 21, 1000

Nyons that our country is heavily de-
fleat in food supply No argument Is
Necessary for that bacause year after
Year, we are importing millions of
tons of wheat as well as rice wher-
@ver obtainable from vutside There-
fore, when Members say that the
Basic problem for us is how to in-
Crease food production in this coun-
try and how to devise means—both
At the Centre as well as m the States,
%ther by the Agrniculture Ministry
dlone, 1if that be suffieient, or with the
help of all other Ministries working
together to solve that problem, there
Y we dispute edout i@ That s the
problem and we must solve it;
Gtherwise, other problems which are
dependent on that remain in this con-
tused state year after year afd we
Shall face such problems as have now
irisen 1n West Bengal I will not
Gilate on that broader 1ssue any more,
but I shall have to deal with the
broblem that has arisen m West Ben-
al particularly, in some detail, and
or that I crave your indulgence for
Some more wme

It has been said by the hon Member
Shrimati Renu Chekravartty, that
She had heard that the Centre was
‘upplying all that was asked for by
the West Bengal Government, but
after the cereals—rice and wheat—
had reached the State, they had not
reached the consumers properly 8hs=
has not expressed clearly what she
meant by that I think what she
‘wanted to say was that these lakhs of
lons of foodgrains were somehow or
other hoarded by some people or
passed on to somebody wherefrom
they could not be brought to daylight,
5o that they were not distnibuted pr>-

rly but had gone te hoarders who

d sold it at blaek-market prices. I
think that was her statement which I
nust certainly pontrovert because I,
being a resident of West Bengel just
as she 15, bave also seme oonnection
with the Food Relief Commitiee, with
Which my hen friend, Shn Tridib
Kumar Chaudhuri, is ulse sssociated.
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I Twow sbout the preceedings of &
{ew mectings that were held in Wesi
Beng this food problem
was month sfter month and
how the policiss were conducten
from day. It was not that this
West Bengul Government, which now
to the Congress Party, 1s
alone responsible for the policy. All
the political parties in West Bengsl
are associated in coming to some of
the decisions and how the pelicy
should be conducted. Therefore, she
cannot say that she does not know
what is happening there.

The Food and Relief Committees
had been formed at the State levcl.
Then there have been Food and
Relief Commuttees at the sub-divi-
sional level. In all these committees
all the political parties that count m
West Bengal are associated. There-
fore, it cannot be saia, when they arc
being associated with all these com-
mittees at the State level as well as
the sub-divisional level, that they
did not know how the vast amount
of cereals that were sent to We-t
Bengal could not reach the consum-
ers

I shall place certain facts how dur-
g the last year as well as this year
serfous situation has ersen in West
Bengal. It was not s0 two years back
or before that. Now, with regard 10
the question whether it 18 mismanage-
ment of the Government which has
been managing this food problem
since 1948 and whether suddenly
there has been some lapse on their
part or they had gone astray in cer-
tain matters 1n the management ot
this food question, or whether it 1s
due to something els:, on that I want
to dilate by citing some facts and
figures before the House.

Mr. Depuiy-Speaker: That he
might do the next day. We shall now
take up the Private Members’ Bus-
ness.
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COMMITTEX ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FoRTY-8EVENTE REPORY

Sardar A. B. Balgal (Janjgir): Sir,
I beg to move:

“That this House agrees with the
Forty-seventh Report of the Com-
muttee on Private Members' Bl
and Resolutions presented to the
House on the 19th August, 1959".

Mr. Deputy-Speaker: Motion moved:

“That this House agrees with the
Forty-seventh Report of the Com-
mrittee on Private Members® Billy
and Resolutions presented to the
House on the 19h August, 1959"

There 1s an amendment by Shri
Va)payee.

Shri Vajpayee (Balrampur): Sir,
the Commuttee has a.lotted two hours
for my resolution, aad I have tabled
an amendment that the time be ex-
tended by one more hour I thiunk
the question of Tibet i1ssue being re-
ferred to the United Nations 1s an im-
portant issue

Mr. Deputy-Speaker: He might not
advance further arguments. If that be
the will of the House 1t can extend it
just now, or the Speaker has always
the discretion to extend it by one
hour if he finds that that is the de-
sire of the House, and 1t can be done
at that moment. Sv the hon. Mem-
ber need not move his amendment
We will see as the debate advances,
and if the House wants we can ex-
tend the time

The question i-.:

“That this House agrees with tne
Forty-seventh Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 19th August 1050".

The motion was adopted,
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U3 hrs

EESQLUTION RE: NATIONALISA-
TION OF BANKS-——contd.

Mr., Deputy-Speaker: The House
will now resume further discussion of
the following Resolution moved by
fhri Ram Krishen Gupta on the T7th

August, 1950:—

“This House reccmmends that in
order to check tax-evasion and in-
crease national income, the banks
be nalionalised.”

Out of two hours allotted for the
discussion of the resolution, one
minute has already been taken and
one hour and fifty-nine minutes are
weft for the further discussion today.

Shri Ram Krishsn Gupta may ccn-
tinue his speech.

Nt ™ e A (RER) -
faY efvwe mgw, St & 7 fagefr qwr
g 9T g [T, N AN F -
wgdes & ford fmuy war R, wge wamer
wgfirmy w@ar § W o g
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sation of Banks
w} woeaery et dfrfedt ¥ fold-
A Fget A1 TN g fs Rt @
a¥ dve § ay o ©F A & Aae
g € 1 1w fird o ored § Br b
W Avdwrgw fisar aw, wife e
TR Y N TwwEETy, N e
Y T Wr AT T A & A A
W AT AR, AR W W W
AOWT & fad v W W@T o gRET)

Mr. Deputy-Speaker: Order, order.
I find so many Members standing in.
side and yet talking.

TR PR qWN Wy Gl
VT ELAAE, YA F
@ grew & of qwr wuf § qt &
WA A ow f Tty wagwy fe
€7 T BT gueam & fomdt oft €Rd
T ol oy el % o R raw ¥
W yEw W) Wi gw
g i sraw & weur afar
t o ¥ gf werh ¥ dw fim
o) Tagmarg e s Hwmorend
sy sfcar § 1 gudy 1o ¥ ¥ ag
fFEagign ¥ s
off &9 @ s W xefed F xw aw
9T wrar S o fe w9 w w f
T FEL R ¥ AT IR A, MNP
d% § I N Amaemer &< fear A
WY I & Y 5997 Iy AT § S W
W ¥ o § e fear
7T HET W WA A qg Fg W@T R
& gura ag vz § e el Wk
dey F o fedf Iy § g v @, 8w

I9 ¥ a0 W ) 7 g wEw e W
T vt Tt R W e W qu
woar Wik § oY g oo dEY WY ey
AvAarks s oy | der & | ol
ST AT,T A Y qF AW ¥ o an
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g oY Yrft, ete xw Dtequw & ofr
mash i watdwr TN
8 g &, o dvw wiw femr o
wg @ wg W e e W
dfear @ W wifeinn s gk
fiwar a7, & I 7 Fod¥E & & w= fawt
T ECGADME | T ¥ AT W R
 am e few 0% @ & 3w o
FTAAE R A4 g aw Hr e
Ty W aE At i T T Y H Ry
frarar | s 4 gg e g fe e
a® aF gomEr ar $fefae g, faa
A aTE wAW G ¥ A S
awar g, AW R 9o AT to B FR
Wy Riwd |
amTe TOW F, #Aw AmeieT ¥ A
AT IS § TG IT AR A T HT AW
&% I AW W A THT WGES @A
#Fwz W E WS @ e
I FT WA RO & | THIRE IT &
U9 § | S TEH &AW & W
qg g1 aWA A s &R e I A
wael ure wT ¢ At ag g ag A
qm A AW FEA | @ F Q FTM
¥ oF wr @ ag g oS A
WA A g & I W F W
@AY e AgY fe 9 & A & fgg
fere st vl ag & dvQEw
o wga &1 dur fefeam @ o
A/ A9 T 97 feqr AT &) X9
e & oft, sar fe & 3 it vy,
T #Y aTE SR e fvar war @

“So far es thr Commirsion 18
concerned, it has been vested with
powe~s to call for :nd exymine e
bank account of any party or pore
son which may Le conidered to be
relevant to the ianv(stigetion of any
of the cases referred, but even
otherwise and in the course of the
administration of the ordinary law,
it the co-operation of Banks 1n
India can be secufed in the same
mAanLer as was Gone in the U.S.A

ERAVANA 30, 188) (SAKA)

Notionalisatson~
of Banks ¥4

to truce all cash deposits and with-
drawals, -t.lchlnthejndmto:l

iransactions. "ne banks may also
be asxed to exr.cise stricter vigil-
ance in acceptiig introductioas for
new dccounts, sJ) as to avold benemi
accouats being opened. The prus-
pect: of obtainitg any iseful aid of
this character voiuntari'y from tae
bank are, how.ver, doubtfui as
unfortunately some of the Banks
appeal to be under the control of
the very persons whose financial
activives seem tv requicre scrutiny.”

T & e s At § s W wpr
Smarar & ?

W & WA W g 9T 9g W
¥er T g S gt ¥ & WA
¥ &% a7 g §, 97 & way frelt
raifeds woelt &, fomr & sTOw
AT TN, &A@ § o
Y ®TW 3T AgA T Felh ¥ )
TWwkar A q fod oF godt e @
trew & WA I wCT YA B |
T oft aga & &6 & QA §, o
T g IT W AW A A @
Y fir & guT Wit fam A A W
¥ W= &1 7 FT 9T, 9% 9 e
Trf AT 9 et & fgam & swar frem
Ty o e w7 3R gu ff s el
fragndva ¥ o FE R R 1

g8 ¥ warr & 3@ Ar wgAT,
K308 ¥ qg> o wgrar, e wrw feg-
117 & G A\ FART AT Y, I8
Apgrg, A e g A € R
Ig ¥k q.faw ek wca | g7 feqk
¥ gt ot AT g wid oy ww §
Ty A A< 5T wrx w5 vk v €
g ruc W ar e figid § s
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faft v e )

WX W% W A § 5 T &6 @
ey ffvew vt 2 §OT §, wa fs
e favifwze tvyo.y wdr g o
O ¥ WY g GRWAT WAT GET
€ fe dfvew feer wa § W
ot wr famm T o feqar
wgrer &, feaar sraiafews 3 ferfae
wa Negiwmmaavrw g s
ar t¥de wO¥ wgr fearfae @
I #Y fgd o aF a¥ fivefae ot
#O¥ 5o T ¥ 7 fFd g1 § 1 gafma
Ww el § 7F T8 T 737977
wT ¥ ¥ wra fevtiore w1 30 & st
 Iqfa & foq, IS 1w W
<A HT Foray ¥ fad WK qf wga
WA ® werwid) ¥ MY gem
fisgr wrg

w1 teus F i erar g g g
WX 3% ¥ 35 wgr w1 § G e feqifae
# QU FOE KT gATET guT
AT A ¥ w43 w0 wwa
ww§fe & 7 o SyEET T g
g afeaw H1 FTAT ] | T wEA R
feafmsrmin wsad

%9 ¥ WA § §¥ N 9% I
A o 77T A g fm & 7% 3w W
W wer QA v g fwgarcr maiie A,
AR AT T 9T ¥ g]IT 2T WEARE
B9 & ¥@ ITE WO w W W §
A ga g fammm e war g9 wearr
Y TN FT ¥ WE ST g 7 fqg>
to—{R A ¥ & fwar § swet
qa w4 )

WHFINT QA T gamwor
M grew ¥ gWA r@qT Amar g
ERTYT 4T & TYNT WA T aF TG

AUGURT 21, 1080

Nationaliszsion
of Banks s

™ 337wy fe W ¥ wiifew i
e {fem w Aoy s & @2
&% v §Fear ot earer ot | oy A
€Y teve ¥ gw & sy iy
qez qr fasar | T w1 g A9v g e
rem Aoy fma@ oe ¥ I
o\ gleefadre ox S 5% 76 &z w1
T Tz w1 K § W1 Y W7 uAr
WX femr g wite fman wan i €2z o1
w3t oY SqRT XITAT TG0 | KT ¥
ST 59w w1 ¥07 & fak e
#fez af w22 o g% & 1 ) =¥
&) 7 A fedrE ¥ df freag A Fa3-
anfw ¥ g% 3 @ R IF T {77 AwT
31 q7 5w ¥ ©F IT T8 W qe
Axtamdsr fpar orr a1 fF qTE are
RIFIWY) NIRRT w7
9 wite o & a1 6 I #1 & &
ot gfeqn & swT v w fagr gy

[ ot e geus & T wiko dte
#1 fawr dar oy o 97 fodr 3 Frgam
wrzi fafreet o o fro J@qa e
A g A ) g v fearar )
IMF RN FTAAGE 97 AW
BT YGIATES FT F (AT FH AT
et vt ami g efvirer w7 A R 1 T
T @ 1 7€ Fg7 7 O gard
Tifedr g avg ag Te g fw O ard
o @z i §, 37 P gT ATTAE
WA, e I FaR I awew 7
®1§ fare ady fwar

W ¥ wWEr I & weA ey
& Qo wréo Hro ¥ fawriw wY dqdwriy
Wi & 97 ot 9 TF 7 §F, 97 &
LI | &mtm«itﬂrw;‘
afe e q@ @ @ W w=E
qS fewmr aw g s der
TR ¢ 1 w7 o wreE TX W forr
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Q&g ¥ @reer qare wrko o ¥ wnr Y
Radervér fgr s a1 vy fw & fag
oY s g grerrer § AT Y 7 e e
Y ff Rgrarir wom wwlc R A
aft ?

g ¥ wafr eftw & e s fid
e HTAd, g QAN W LA I A
| W8 §% I qC YT T —

“Firstly, the business” that is the
LIC busmmness, “nust be conducted

with the utmosi econoryy and will

the full realisation that tte-morcy

belongs to the p>licyholder.”

a1 Qg i 91 Ie=Ar€ A gidr ?
q I N g % wr ahgar §e
miNfaemyam s § akwrag
Swal A qwr g ? =1 39 4
A Wy wals &
Qoo sirko "o ®i §34( A1 s qrferdy
Ceed ¥ wwWE G, a7« I8 w7
T .... .

SRAVANA ¥, 1881 (SAKA)
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Wt o idcfw Moo da
wdr wiwy dw fed Iv o 2wk ¥ wrw
wtfgx frar & s oy sammre fewfursd
o wama § WX gafad I@ W of
g IR #1 awa § arfe ag s iy
Wk Fler dcwdsnas
faT gemma & o

# oy aar ¢4 qf wc g g
AT #47F AT ETHT AT A ¢ §
® & gefr a we ¥ sm e
9§ ¥ ¢ AR 1T 9% A0fgR Y A
fF i #7 Aaierda #7F W
I & ol ST AET § A § Ag A
N fF gAR ¥@ 7 & g, TAW
g ¥ w=x, g fedr 4 2o
fra & &, o Tgr w1 gerafas
R AN mar g e &
afg7 & 1 oF afgar &/ w § AR @
qfgar qere wrko @ w78 | TH W WY

F Fa3mkx w2 fem dfwa gt Ao d
aT¥ (247 | (T FT A W9 FTEIAR
#I AET TITATEX FTAT 98T |

Shri Ramanathan Chettiar (Puduk-
kottai). Sir, are we discussing the
LIC or the banks®

Mr, Deputy-Speaker: We are dis-
cussing banks. But the hon. Mem-
ber 1s arguing that certam conditions
were laid down for the nationalisat:on
of insurance and he further argucs
that all those conditions are now pre-
sent and he finds justification for the
nationalisation of banks also on the

# gER g 9 o free ene
AT W A WY qY WA SR
fr fag™ (4 99 ¥ W & ageT N
deaet Ak g o, e 4w @
TETH W & AR G ATH ST A

same grounds. This is how he s
arguing.

R e T fE

frg @ § 710 wrdo Hio § wT, . -

ITSAW AECA : WT TR (G T
F e ferar goom e g @ v Qwar
et § Wk ¥ af ondge § @il
W WAATE TTEG WIAT AT AR W1
o o w3 )

oft Trw oW O : SX e d oy
WO F @A TIas W

fear o 1 € 1 g e oy wifew
g fv dw A gwx K= § frqr I
fF &% 7 Y ofems® w1 @ sy
g § afes & qg v e 9t dfew
W § I W N tw e WY
A A @ g

deeEfear & wRT & W
Trda gFfe AR 9T TRemy
#X fegr mar | 7O a 0% ¥ wifgr &
T Y T L&V F % HY ATy
*< foqr w1 o ¥ W A oY
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{sfr <t ooy qow]

fawew § a8 Orv § fv wg qufime
T AveEny A pwr dfew g &
oY wrT a® aE dww § 2y @ € and-
& ANTH THATHT ®T TWT SRrETeY
W HY FRIN FW@ ¢ 1 27 anw oy
Y 2wd g A g owy § 5 aww 0
weT Awrarey fear ang )

W # % fEX 9g a1 ST g
g fe @R agr 3w w1 FwTne w1
T w0 § | i gy w7 T fE
TR At F o daY T wgE w@ W°
wifiry ®F or Wr §, ag sw & W &
s @F v g 1 afer fed
TR agr e feew A b Sfedw
g€ § v W qu oM Ty e
R g |y awd § 1 xated
§ W a1 9T A |7 Avgan ¢ v dnt
® Agwemew fen ang

FET AT FEAATA I FT A &
W g9 €6F 9y Ay 9 ger 39
weTaY § SUE! THCS K7 9
& @ AR 0 famamw § e gy swen
o g &Y WA & | AT HT IF W
TR F § I T G T N
T FTH F AT AFET § | W I
THT B FRFATA § qea 1 faar
MWT a7 IH A AGTENET FE ¥
eqq ¥ ot RRewa T e

W W R ¥ g ] favame
wo g &5 @ T g7 aew AR
ATET W ST F9AT T W7 AW F owqT
€ Suwl @ & Iwfa & a0 & fd
I ¥ @M A7 wifeg # o ey
fe ol &fvw s TR =W WR
@ @ o M 7 e
L
Mr. Deputy-Speaker: Motion moved.

“This House recommends that in
order to check tax evasion and in-

AUGUST 11, 1950
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of Banks s

crease national income, the barks
be nationalised

There 15 an amendment. Does Shn
Prabhat Kar want to move it?

Shri Prabhat Kar (Hooghly): Yes,
Sir I beg to move:

“That for the original Resolution,
the following be  substituted,
namely —

“This House recommends that In
order to check tax evasion, increase
the national income, stop illegal "c-
muttance of foreign exchange, stop
rising trend of prices, and provide
extra funds for meeting the require-
ments of the Plans, the Banks be
nationalised *

Mr. Deputy-Speaker: A time-limt
shall have to be placed  The hon.
Mover has taken 25 minutes The
hon Mimster mugt have about half
an hour?

The Deputy Minister of Finance
(Shri B, R. Bhagat): Yes, Sir

Mr. Deputy-Speaker: That means
that only «ne hour 18 left I find there
are about ten hon Members who want
to participate So, it comes to six
minutes each Would ten minutes
do*

Shri Prabhat Kar: At least 15
minutes

Mr. Deputy-Speaker: Then only
four hon Members can be accommo-
dated Hon Members should try to
condense their remarks withmn 10
minutes

Shri Prabhat Kar. Sir, I rise to
stpport the Resolution moved by
Shri Gupta I have not only added
tax evasion but also sard that to in-
crease the national mcome, stop ille-
gal remuttance of foreign exchange
and stop rising trend of prices and
provide extra funds for meeting the
requirements of the Plans, the banks
should be nationahsed. While support-
ing the Resolution, I support all the
arguments put forward by Shri
Gupta.
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Mr. Deputy-Speaker: Would it be
an amendment at all? It is the same
resolution. The reasons may be dift-
erent. It does not make any differ-
ence if Shri Gupta's Resolution is ac-
cepted or if Shr1 Kar's Resolution 1s
uccepted; both are the same.

Shri Braj Baj Singh (Firozabad):
But it 15 likely he may withdraw his
Resolution and then 1t will not be put
to the vote of the House.

Mr., Deputy-Speaker: All right; I
will allow that.

Bbri Prabhat Kar: We should see
the change in the pattern of deposits.
It may be said that the bank deposits
being time deposits cannot be utilised
in long-term plenning and as such it
18 not possible to nationalise t and
utilise all the money for the develop-
ment of the country. In 1951-52, the
demand liability was about Rs. 570.99
crores and the time hability was
about Rs 288 22 crores In 1954-55 the
respective figures were Rs 549 and
Rs 349 crores In 1958-50 the pattern
has changed end the demand lmabilily
1s Rs 715 crores and the time hLabil-
ity is Rs. 833 crores. In June this
year, we find that Rs. 725 1s the de-
mand habihity and Rs 992 1s the time
habihty From Rs. 28822 crores in
1951, the time hability has gone up to
Rs. 99211 crores 8o, 1t will natural-
ly give an opportunity to utilise this
money for long-term investment.
After this change of pattern in the
deposits which I have tried to show,
more and more deposits are coming n
so far as the banks are concerncd
and this money can be properly uti-
lised for a long term investment
which can help in developing the
country.

15 hrs,

I would point out, Sir, how 1t 1s
necessary, There is the question of
tax evasion. 1 will give you one
example to show how taxes are bemg
evaded. If Rs. 10 lakhs which I earn
{s put straightaway in my name it wall
immedmtely draw the attention of the
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of Banks
income-tax authorities Therefore, it
is being depomted m ten different
Names Then, ten different names give
gUarantee to a eleventh man who gets
the benefit of Rs. 10 lakhs by getting
an gdvance and utilising it mn his busi-
négs 8o far as the eieventh man 18
COncerned, it 1= not his own money
and therefore income-tax would not be
charged on um How does it happen?
Why do all these ten names give
8uarantee to the eleventh man? If it
15 gone into, Sir, you will find that all
Mmoney actually belongs to the eleventh
Man and 1t was only deposited m the
bank under fictiious names. In the
Shroff Commuttee Reports—it 13 now
forgotten because that was in 1954—
1t Is uld

“fn the opimon of the Commif(-
tee, the types of ingqusitorial
mnquiries that are being made at
present from banks, i1f persisted
in, could only retard the develop- «
ment of banking, as quite apart
from the question of taxation, the
general public of India are highly
sensitive 1n regard to the secrecy

of their financial transactions,
mc.uding transactions with banks "

The other day, Sir, there was an
amendment to the Banking Companies
Agt allowing the Reserve Bank to
Mspect foreign and Indian banks It
Was pointed out that if you allow this
there will be difficulties because the
Cystomer will feel insecure about the
tayes

Now, we know from answers given
to various queries that there 1s quite
2 good sum today in different banks
Outside India We do not know how
th's money has been sent. The other
day, one of the big leaders of banking
Institutions, Shn S. P Jamn, was fined
because he remitted some money with-
Out the permission of the Reserve
Bank or agamnst the provision of the
Foreign Exchange Control Act In
this transaction, could we visualise
that he could do it without the help
of the banking institution and, parti-
Cylarly, the banking institution to
Which he belongs” Therefore, apart
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{Shri Prabhat Kar)

from the question of tax evasion, here
is the question of foreign exchange
being remrtted

We have heard of Mundhra in the
LIC case How could Mundhra
become “Mundhra” and try to even
devour the LIC? If we go mnto it
we will find that at every stage 1t 15
the banking institution which was res-
ponuble for it How did he get con-
trol over Jessops by purchasing shares
in the London market without sanction
from the Reserve Bank? Nobody
knews how the money was sent there
Because of the enquiry all these things
have come out After that the LIC
business came Bad luck for Mundhra,
because he touched a nationalised
mstitution If he had kept away from
the LIC nobody would have known
what Mundhra 1s, and nobody would
have known what further calamities
would have fallen on the national
economy  Agan, 1t 18 due to the
banking mst.tul on

Sir, as you have said that I will have
on'y ten minutes I will point out that
today the deposit 1s to the tune of
Rs 1500 crores Out of these Rs 1500
crores within six months another
Rs 100 crores deposit 1s gone Out of
this deposit you will find that Rs 830
crores 18 the advances made and
Rs 206 crores 1s the investment It
comes to about Rs 1000 crores Rs 500
crores could not be employed properly
because according to the banks there
1s not so much demand or perhaps they
feel that the type of security they
want could not be had If the banks
were nationalised this amount of
Rs 500 crores could have been proper-
ly utilised by the Government for tne
development of the country’s economy
Not only that Even the Rs 830 crores
which has been advanced has not been
advanced in a properly planned man-
ner.

There 15 an admittance on the part
of the Government that today the
prices of daily neceasities of Life are
high Why is it s0? It 15 because the
banks are helping the hoarders 1 wll
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corhe to the question of food isber om
You may today hold some commodity
and release the hoarded commodity
when the prices go up The banks in
the meantume will provide you with
funds by way of advances So far as
the banks are concerned, they are not
concerned with the purpose for which
the advences are taken  They are
concerned only with the safety of the
money, about the securities that are
offered A trader may deposit some
shares and hoard certain necessary
commodities of ife The prices of
those commodities will start mnsing
After a certain time he will release
those commodities and see that they
are sold 1n the market at a high prnice
So here also the banks come in In
the question of msing trend in the
prices of daily necessities of life the
banks do help the hoarders by allow-
ing them to get advances agamnst the
commodities which they deposit and
thus forcing the prices of daily neces-
sitites to go up

So fa1 as foodgrains are concerned,
times without number the Reserve
Bank has pointed out that it must
be stopped I gave you an instance
ag t0 how moncy 1s deposited in the
bank 1n the names of ten different
persons and one man gets the benefit
of utilising 1t 1n his business without
paying any tax In the same way,
even though there 1s restniction in
advances against foodgrains, the banks
know that ten different persons can
be advanced Rs 50000 each. If ten
persons who never deal with food-
grains go and ask for an advance of
Rs 50,000 each and they are partners
or relativeg of the partners of a single
firm you will find that the total will
come¢ to Rs 5 lakhs Thereby the
banks satisfy the Reserve Bank's order
that advances only up to Rs 50,000
can be given But the result i1s that
a smngle firm may get Rs 5 lakhs,
Therefore, here agamn the banks are
responsible for it

With regard to inspection by the
Reserve Bank, it iz not possible for
them to go into each and every item.
What they generally see is whether
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investment security 18 there. They
only want to make sure that the bank
will not be in jeopardy because of the
money that it has advanced. I only
want to point out how many urregu-
larities have been pointed out in the
Reserve Bank's publication during the
last year, I am surprised to find that
no steps have been taken against
those banks On pages 24 and 25 of
the Trend and Progress in Banking
they have pointed out cases of con-
travention of various sections and uti-
lising bank's money not in terms of
the Reserve Bank or the Banking
Companies Act

1 would, therefore, say that when
this huge amount of money now les
wrndY are dwmbys, wiherr dhe aharge or
the pattern of deposit 1s there, 1t 1s
necessary that banks should be nation-
alised Last time there was a resolu-
tion m the name of Shr1 Tantia, but
under pressure that was not allowed
to be moved here 1 had an appre-
hension that this time also the same
thing will happen But, when 1t was
al'owed I had another apprehension
that perhaps here the Ministry 1s going
to take the opportunity to declare, to
give a green signal to banking and say
that under no circumstance are we
gong to nationalise it This 1s what
they have been asking for They want
a categorical assertion from the Mm-
1ster and that 1s why Shn Ram
Krishan Gupta has been allowed this
time to move and gct the resolution
discussed Then the hon Finance
Minister will come forward and state
the views of Government, The other
day, his colleague said .

Mr. Deputy-Speaker: Why should

he antic pate?

Shri Prabhat Kar: that not 1o
speak of the second Plan, even in the
third, fourth or the fifth Plans, they
are not contemplating it.

I will draw your attention to one
particu’ar factor in this connection In
the Bhroff Commuttee report, 1t |is
said:
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“There I3, in the country, a
Widespread feeling that, desp.te
the importance gwen to private
Investment 1n the Plan, private
ehterprise 1s in practice tolerat.
ey rather than accepted as an
Instrument of development.”

There 15 a constant threat of nationah-
sation What they want 15

“The Commuttee 15 of the opi-
Mon that avoidance of frequent or
Mmatory references to the statu-
tary power of nationalisation by
Government  spokesmen might
sllay, to some extent, the fears
€htertaned by the private inves-

tors®

The fears will be allayed by our Fin-
ancte Minister hcere and what they

asked for,—the threat of nationalisa-
tion—

L

Mr. Deputy-Speaker: The hon.
Member said that the report was old
and had been forgotten.

Shri Prabhat Kar: It is old, but
here, everytime, 1t 1s being repeated
and now the Finance Minister 1s going
to announce that for another ten years,
“¥ou do not think of nationalisation
and we are not going to nationalise
the banks”

The Minister of Finance (Shri
Morarji Desal): I have already
POken at the time of the budget and
I had c'early given my views

Shri Prabhat Kar: I would only say
that there are enough reasons which
have been shown and 1t is necessary
that m the interests of the develop-
meht of the country's economy bank-
ing 13 nationalised

Shri Damani (Jalore): Mr. Deputy-
Speaker, Sir, at the very outset I want
to oppose this resolution I do not
understand how the nation’s income 1s
EOhg to increase by the nationalhsa-
tion of banks According to me, 1t
wil] be harmful for the growth of the
economy of this country and the
natipnalisation of banks will not bring
any advantage
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The banks are funetionmng under
strict supervision and control by the
Reserve Bank of India All the banks
have to submit weekly return to the
Reserve Bank of India showmng all
the activities they had carried on
during the week They have to give
the details of the advances, and the
securities they are holding against
those advances given to the parties
So, they have to furnish all these
detauls All the banks are guided by
the general policy of the Reserve
Bank of India Over and above thus,
the Reserve Bank has inspectors and
auditors, and thev audit and inspect
the account books and the important
documents of all the banks periodi-
cally In this way they find out 1f
anything 1s wrong and then action 1s
taken if anything 15 wrong According
to me, the Reserve Bank 1s keeping a
very close watch on the activities of
banks Thus, In this way, our banks
are already semi-nationalised

Recently we passed the Banking
Companies (Amendment) Bill which
will come into effect very shortly
According to that Act, the banks will
have to obtain Government's conscnt
in apponting managing directors
chairmen of the board of directors and
general managers I think more than
sufficient precautions have been taken
by the Government in safeguarding
the interests of the public and safe-
guarding the interests of the public
monies

Our country is developing Our cur-
rency 15 expanding year after year
and 1t will continue to expand When
our currency is expanding, it means
that money 1s going into the hands of
the public and our public 1s, generally,
mostly m the rural areas They are
not habrtuated to depositing money in
bankg or wvesting money 1n Govern-
ment securities or other Institutions
We know that our small savings
schemes have not been so successful
as we anticipated, and therefore, 1t is
essential that there should be some
other sources or agencies who can
approach these areas, who can collect
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money and who tan create confidence
among the people and get money i
circulation  Our banks are doing a
very nice service in this connection

I will give figures which will speak
for themselves, and will show that our
banks are doing this Job very efficient-
ly I think 1t 15 most essentinl that
there should be a channel or a finan-
cial institution which can create con-
fidence and which can collect money
and which can create faith 1n the
depositors and get money from the
rural areas

In 1955-58 the deposits with all the
banks were Rs 1,008 crores, invest-
ment 1n Government securities was
Rs 370 ciores, other advances were
Ry 514 crores In 1857-58, deposits
bid increased from Rs 1,000 odd.
ciores to Rs 1318 crores In January,
1959 thc devosits had increased to
Rs 1,576 crores That means, between
1955-56 and January, 1959, the depo-
sits have increased by Rs 500 crores
Investment m Govunment securities,
which was Rs 370 crores in 1955-56, 1s
now Rs 834 crores That means there
has been a 70 per cent increase in the
investment in Governmont securities
That again mcans so much money has
been invested in Government securi-
ties That shows the public have
deposited large sumg and they have
come to assist the fulfilment of our
plans Other advances, which were
Ra 514 crores in 1955 58, have now
reached Rs 772 crores—in January,
1958 Though other advances have
not murcased proportionately, invest-
ment 1n Govirnment securitites has
increased by 70 per cent

Apart from these investments, the
banks are performing a very helpful
dutv by providing sufficient finance
to our small industries big industries,
agriculturists, etc, and in this way
they are rendering best service for
the development of the country's eco-
nomy Therefore, I feel that i1t would
be unwise to disturb the present pat-
tern of banks which are domg excel-
lent work
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s Ty o, el v wafs
W Ay ferer & femfest & 5o 7w
¥ wye ww oy oY 3w ¥ q¢ qEeg
ey sofy off 3 woefy s & wiwor oY
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O AR G aF, TEAET A
@ T RE ] x feam w1 oww
ar | fawr T ofY #f axe ¥ gy W
® Y & fow fafsm od sgaear wt
g qdf At & Sad @@
¢ 9P AR agT ¥ AT o 9 &
s A feay soaT | 7w gy
f 7 Iz vaT wifgd fF o gw fom
farwraard gvom A 99 @ E 399 g
sife® e 97 3w #7 a5 w37 T
& 1 4w & oy sqmre & ey TeT
¢ I faslt gumY & ot e &t
Y § | 9T gW fawTHareY g #
waR 9% @ € O\ |19 g 819 78 0
wred € % g% anmmae ol & aw
T 7F | 99 qTeaE a0% A wE
WY 7 qg aordt sda @ v 8 e
foft 5o Wik st &I W
frafra w4 & feafesr 4 wiv 3=
AT ¥ W K AwEE W %
feafes &, dvoar & sy & @
fro & faefad & &9y &1 smam
forgr s

oz faa a0 ft & fewer & 4
wm ¢ s fow o ¥ ofvwit 30y &
qaftarr st fastt sorr wlv e
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¥ar O WA qAET 9T Gwar § | e
& wgAr wiga ¢ e g aw i
T &7 sAw §, T feufy qwd A
¥ gut g 9 Suvmfy R
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THFT@E § WX d% & wwow
ura § woq foft s § s
% frofaer §, yaaeede & foafe™ &
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T o7 Y & 1 v 3w w1 A
T & g9 7 & 9™, o Ty gy
fa o9 v ¥ @Y § g faw
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W wrw § wfewty sfgofat O va
wkt w7 @ w
ey W ¥ o BT Wil |

Shri Somani (Dausa): Mr Deputy-
Speaker, Sir, we have to approach thig
prob'em from a purely pragmatic point
of view, completely divorced from
ideclogical considerations The mam
tassue before us 15 whether the
resources with the banks are being
utilised for the economic development
of the country according to our Plan,
or whether these resources can be
better utilised if the banks are nation-
alised There cannot be much room
for difference of opinion, if 1t could
be proved that the i1esources with the
banks are not b¢ing utilised at pi1esent
for the planned development of the
country, but they can be so utihised
only 1if there 1~ nationalisation of the
banking systtm  This question has
been examincd on several occasions by
many expeicnced experts The hon
move1 of the Resolution quoted the
speech of the former Finance Minster,
Shri C D Deshmukh and the argu-
ments which he gave for the nationali-
sation of the hife insurance I have not
got the relevant extracts of the speech
but I definitely remember that he had
made a categorical statement that
unlike 1nsurance compames the
Reserve Bank has got such a thorough
and adequate control over the func-
tonng of the banks in this country
that he was agamnst the nationalisation
of the banks and indeed, 1f I remember
nght, even recently Shn C D Desh-
mukh expressed humself aganst this
idea of nationahsation I do not thunk,
therefore, that the Mover has strength-
ened hig case by quoting the argument
given by Shn C D Deshmukh in
regard to the question of nationalsa-
tion of life insurance

So far as the misuse of funds is
eoncerned, we have got here the exam-
ple of the LIC 1tself where even after
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nationalisation the Mundhra affair had
occurred, Therefore, we have the
example that even under the nation-
alised system of working it can happen
that the funds may not be properly
utilized,

ot §o Wo W (Fuw) wg Tww
W T AW, WR ATE (W
Aareamea 7 faar mar a1

Bhri Somani: My submission is that
the hon. Member is underrating the
capacity of the Reserve Bank mn ns-
pecting the working of the various
banks Being associated with one of
the banks, I am fully aware of the
nature of the inspection which is car-
ried out periodically by the Reserve
Bank authorities of the working of
each and every bank in the country
This inspection 1s so thorough that it
hardly leaves any room for any bank
to go out of the way in transacting
its day to day activity Examples can
be cited where the Reserve Bank has
pulled the bank managements in cer-
tain cases where they have not follow-
ed sound banking practices

The question about advances for the
purpose of encouraging hoarding can
be easily answered by the fact that
the Rescrve Bank does exercise suffi-
cient control and does i1ssue directives
from ume to ttme to the various banks
in the matter of advances against food-
gramns or agamnst any essential commo-
dity The Reserve Bank keeps a very
strict vigil over the manner in which
the bankg exercise their discretion in
gwving advances aganst various com-
modities Therefore, there 1z no rea-
son to think that the banks under State
control would be 1n a better position
to regu'ate the economuc functiomng
of the country rather than the fact is
at present

My submission is at present there is
a healthy competition and our banking
system 13 functioning very eficiently,
leaving aside a few 1solated cases here
and there I may also quote the ins-
tance of the State Bank of India which
was established after nationalising the
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Imperial Bank of Inda. The State
‘Bénk also is following the same policy
which other ecommermial banks are
lollowing in the matter of finances for
the commercial fleld They have not
mm, radical departure from thé
policy which used to be followed by
We former lmperial Bank. The van-
us unks and the contacts which the
pusiness community have with the
State Bank continue {o be in the same
manner and to the same extent as was
the case with the Impenal Bank. So,
there is no reason to suppose that so
long as our State 13 committed to the
policy of mixed economy the policy of
the banks, even after nationalisation,
would be mn any way radically diffe-
rent from what they are following
loday. If the private sector 13 to
hunction then naturally the facilities
which they enjoy from the banks will
tontinue to be given whether the
banks are under private control or
State control

An instance about tax evasion was
tlso given. I would lhike to draw the
attention of the hon. Members to the
Iact that even after nationalisation, in
France and Argentina, according to the
fatest information, tax evasion s
rather on the increase than that prob-
lem being solved or tackled by the
nationalisation of a few banks 1n
those countries, Then another nstance
was given by Shri Prabhat Kar. He
said that certan benam: parties
deposit funds mn certain names and
the real owner utilizes those funds by
taking an advance from the bank. It
is true that such practices did preval
In the war and post-war period when
certain deposits used to be made in
the native States where there were
no taxes and certain parties did draw
loans from the British Indian territory
banks. But that is a system which
was detected by the Investigation
Commission and I do not think any
bank at present does any such advance
business on the basis of deposits by
some other benomi parties. My sub
misgion is that the income-tax depart-
ment has got wide powers to azk for

T ATGUST 1, 1989

1, therefore, do not think that it
will make any difference whatsoever,
aotnruthemuenﬂaxmmhm-
cerned. Those who do any transaction
todod;ehxnatunnywlnnotr-m
tohnl:mmtnntheﬁrnimtm.
Andlnybndywﬂlhkepmpercmh
mthnthedounndohismmuum
in a manner by which he may be
nughtmernnbynbmkmglmunt.
Genanlly,theux-dod:ennloﬂ %0
euhdnﬁnuinsuchumnnuthﬂ
they could not be caught, They will
::h go tlin a mﬂgbﬂmﬂd manner

e - My submission,
meretom.mﬂntlo!lruthhinue
of tax evasion is concerned, it is not
at all going to be solved by the
nationalisation of banks

So far as the utilisation of the
resources with the banks is concerned,
the same is being utilized at present
strictly according to the policy of our
pPlanned economic development and
strictly according to the directions
which the Reserve Bank jssues to the
banks from time to time. So, T do
not think that any benefit to the
national economy wll arise by resort-
ing to this nationalisation,

Mr Deputy-Speaker: Now, I find
that all the arguments in favour or
against can be placed before the House
withm § or 6 minutes. Therefore, 1
would request hon. Members to take
only 7 minutes.

Raja Mahendra Pratap (Mathura):
From all what I had heard yesterday
and from what I have heard just now
I am more and more convinced that
my ideas are needed in this House,
becluuewhutlmlsthatmpewh
like people fighting among themselves,
Formerly, some Rajas and Maharajas
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to see the bouts of ramg end
jambs and birds and #0 on. Here
some of our leaders want to see bauts
amongst us, the Members of Parla-
ment. So, I beg to say that the gentle-
man who has proposed this resolution
is under the influence of certain ideas
which are now prevalent in society
He cannot control himself, He is
controlled by those ideas. He thinks
that these are his ideas. But these
are not his ideas, but ideas which have
entered into his mind. So, I beg to
say that thus way of thinking 1s need-
ed in our society today. What are
you? Are you really independent of
the ideas or you are being led by the

the banks, Have we got brains enough
and good hands enough to do the
business of the bankers? We have
not. If we put raw men there they
will spoil the whole banking system

st AR wo &% UHo Wiko Yo &
o & ot dT FFr AT |

Raja Mahendra Pratap: Yes see, I
walked out with the Communists
yesterday. So, I cannot be for
bankers; I am for a principle that
there should not be the idea that you
are something different and I am
something different and, therefore, we
must fightt No. The 1dea should be
that we all work for all, to make all
happy. So, I beg to say that these
bankers are domg their business, and
T think they are doing well. I have
not got a yard of land in my name
The benevolent Government did not
give me my land back which was con-
fiscated by the Bntish; so that I can-
not be for the moneyed class of
people. I only beg to say that what
we need control is how you spend
money. If the bankers, for instance,
enjoy dancing it is very bad If our
hon. Ministers enjoy dancing it is also
very bad. I would not allow these
men, who have money, to use their
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money in wrong ways. You can have
millions and mullions of rupees. It
does not matter to me. But if you we
that money in a wrong way then of
course it matters to me. So, what I
say 15 that the idea should be to have
a motal society

We know that some of the bankers
did very great work in establishing
schools, dharamshalas, temples, etc.
Even Mahatma Gandhj sad, “We want
Ramrajya.” Who was Rama? He was
a raja, A rajo showed the way how
to govern the country. We know that
the great-grandfather of the present
Maharaja of Baroda even then showed
the way when the Congress did not
know what path to adopt. So, what I
mean to say 1s that this Resolution is
wrong. Of course, my hon. friend 1s
quite honest and is very sincere He
means very good, but only he 1s under
the influence of some ideas

Mr. Deputy-Speaker: Shri Ramesh-
war Tantia. He humself had asked
for five or six minutes I hope he
remembers that

Wt oA wifem (@wT)  I9T-
s wgET, ¥t fivy o e wR A
wgr o7 fir fre® af & ] 397 & -
FT F AR T TF QT AT A
qr | & 3§ # 97E7 FIFAA FI 7 Igar
¢ | Fa Grgud 73 o fe &9t ®
wiw @ W 0 dF AF 7 @ 9o,
IT FT TLTAET | W qE Y
T A & fF T SR A 7Y
W F I8 $IH K WA TAET § Wi
= & 7 g g W o
R T ) T R THEw A E
AR

W Jo Wo WW WY AT
¥ ol TR fF

o v sifem . 0 A 6
weET W $T Q@ §, I W TR
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o I & ww wAr §, T W
WX Ww T v fear § o qg dwd
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ok ur F o §, arh @ ax oy
o W] WO o W e & |
X frdisgyian w@ § 9w
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THaeey SOt ff v ok g
oy et &

Sbri Prabhat Kar: It is not that
banks are evading taxes. Banks are

helping the customers to evade taxes.

ot wrivewe zifew ;s W W
twmwafrorisiTnansa®
TR d% ¥ wg syw ¥ far or e
IEAER N A I ¢ &, framw )
# frdew wom wgw g e el
(wiwdz) Tee oY ot ar gwr &, oW
¥ ogd it fad & & ow welt e
s @ ag sua fear wmr
R T 9T | I X Ay wa e
v, @ oY &5 e of @ g ¥
ge ge, gt & a@ o fenfae e,
foreeft S g oft o, 39 ¥ s fefa-
¥e fad, ag g 7 € qRiY | qR ag
e ¥ aRw A S i gt 2w d e
BRI R I TNAI/WH
wraw fFm s o frsx @ E
A &® ¥ am 7 w0 @k w W
g oft Y | T arre HY Y A P—am
¥ F T Fqw F1 gf | 99 ¥ 4R
% wa foad & s e 1 o fefar-
¥ far, 3 WA | 9T 99 F 9T Lo
% g9 Y afier g ot § WK ag Wig
qeHeE % wih dvg fefadz 2 @ 8 1

wWo oA fag (Jgw) - @
foa @t vg¥ ¢ fr 97 =1 udwm
fem am

ot Ty zifear - aOeT R W
Wit w1 asraww i, dfer W
wrdT wrer fafewr g & wg awd ¢
fie Trefrawor ¥ o W weT -
W wefr & o wie T, T A W@
T §, S oy o | & awwen e
o ay A At @ ok | W
e T H— Iw few T oft
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AT W A AN GO w1
w7 W ¥ N ¥ ©F FEr T | W
WY W Py e F wff § ) &
sTyRTT A F TG I N WL
t &% wilvdz w faw s, S ¥
T TEIHT §Y T AT AW & I
& oY oy o T &, A e gw s §
fie s g &, 9 WAt g
L

Mr. Deputy-Speaker: 1 will debit
this time, taken in interruptions, also
to the hon. Member, who is spcaking.

@t o «Afemr - g 9T ¥
wrwed a1 aifasl & g F 9rE}
AEigwraeac fad ds F go R
m I dRisrTa S @, @&
it & asfieor @ @ v A
¥ oo wt §v § O g dw &, W
e 8, &= sfear 36 8, 61 7 <hme
T & W ww W & | W aga
ool ag ¥ AN AT Q@ §, g v
R § AR s Al R fE
= T TEIET |

&y § e gg & @ ag ¥ W
X {1 77 gt N sg o e
¥ v 3 § S9N A gy dw A
a7 TRg AW AT &F wWw QW § 9y
Faa ez g g A framm &
ot are fazr a § WX o & qre A
WA AT W T 4T JOFT WA qE
oy ft A ® T g, oF famd @
o Ak ff @ @ g W @ dw
W ORI § ar T g, * wRm
& 37 & v wr ¥ At F o qEaT™
R ¥ it oF afw WA faerk o
o 7T 9T I fie SF w9 |
feeerg Y &, 7 wr W dvw A 8,
& Iw ¥ e ¥ iy W @
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W A IT AR T I s
Wt fwgr ar awer & wiaT A9 ®
GTERT & T ¥ o wfr deq
ot §, ag I oy o a7 aweft § 1 oy
sra & g of amy g0l 1 oY F wmgav B
e g N afefrwrad d
oYt 7 "y wiore s ad § o7 f Fiv
wg 9 | AfeT gt A wIw AW
1 FFY §, F AgT W v R @
&, adaraTon A g e ag AT
T @ § WK W I §T ALEE
far T &Y ag AW ¥ fad o g
¥ fad Y ow faoed Wl AR @
TTET M

it Fo Wo WA : TR fedy =fiwT
WTEE, & T S FT AAGA $F & fod
T G § W TAGA FX A W W
T W g W @ e enee
faffrer age W aR R AF ¢
7w & fF & oft §wF W Feemw
& ¥ g% 1 T § | I %7 Our WO
B g W 7 X Sw A ane v g
W IRiE v g s ene e fafrex
g ¥ @Y 7 o #fifew g o }
TN ¥ AT & M A, T "
e & g W I 9T T AR T ¥
Wt T TR W At | § g §
fo 7g wolt goft @ A o
Y vy avg & @ A g e €
T NI R R T U A
e A TEl, W Wi o
dfemraNefea B g sanaa
T M & o gt § W o agw AW -
fradt & wre v wrgar g fr o A
whfey #r gr wv

TSN Agivy . WY R A
w1 v ferar o oY §E Y ST K AT H
ar wr wrm wfgd T Qur Y g
wrr wifgd fie s, zifear et o

Nationalwsat on 3 66 2,



3663 Resolution re

[zarsam wirer)
That 1s not in good taste We ought
to keep a certain standard and level
of decorum here when we make
speeches

o fo Wo W & F it I T
£ stz are & ofr @ St s ol
avfeay g e T W AT STEAT g |

% 7 wg @ W fr @ A ot
i eitfr g€ & 97 9 R ¥ A AT
g faeara wie S o € § Wi
f ot st wfos @md & g s day
1 STAATET A AT A1gd W
v v d g fe X SR 8, W
WOt SFET d 919 SarEdr FTRE )
o mgasaa g

ot Svarh 7 v & e & & aw
§ AT qEETT T JT ATANINA W
o yew ) ¢ ¥fs fad I8 =
T 9T STH EF% & | 99 A o i
* afeqr Y & oF 7 v frar
I 7 ag vy fr I W fogd T W
wea 4% 97 6 g &6 ¥ e qeare
0 wifgd st 3% vo w19 ¥ Qe
gt & 5 woft e § ol grew § O
o fer g gy AW W ATAEE
% &2 I% & ara Framay war | Afiew
w ot g gt W oI W
A A W Wt oot 35 § e ®
fom & wwaw @, ) & woR S
Perd W) @ a<w ¥ T BN fefriy
Wit ams
wT wT ¥ v qEaE g, e
*4? ¥EY ¥g ¥ 17 f JeAEdT @
AR 1 T A qg A v § e ww
&% 8, w0 dw § o 7 o o age
WRmafpraom g 1 &
frken wo g § e ¥% wet el §
QAT TR
Ay ThawTT $TT I 8T ST B
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Wikaf e g
e qm o R g AT AN
fifex ¥ wrfge it ¢ fis g
wR¥@WFANFwLRE AN W
e tfr g W
wiferdt §, @ grow A, fedt afiwe
uTEH, 7g 7 frar gon § fs gw & W
B 7 O wfrar w1 Frmor v § o
wAT H GErATC §ETH & wra aRfe Y,
W gfe Y 2, 9T & AT FTATT
1 7 s ag afer oF T T W
ferrfor gw <o g § fRred e
TN MR I AR
¥z | } v wigm 7 firs W ww e
WE s FNgaskg g, W
nffrae &1 siq §, 9§ &Y g 9o
Wt & a7 e g fe TR
¥ qafasa T & gy 3@ s &
g g@&d

T 54 AT § Wi ag g § fe
R # AT HTATE §, I Farwwar §, sy
T RO g § 1 A O wrew
w4 & W] Iy wriry wee o1 g
e g ot & o grow & fed R €
Yz Tama § fe s ceye F aww
wredz &%1 F {uoo—t%eo WY WE
¥ fenfae gy forw & & fad co w0
¥ o v @ 1 for s e
¥ g A qenforea ¥ § 39y 7 4w ooty
¥ faege St s it faen @ R Ty
W afse oF A s B o,
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ot o wo wn : wre & I
wofter @ e mft v f | F ot
wer g dfew & Tft oefier wr gt
®¢ s F N IPR Y I
aefrat #Y ariare afY s g dar
=g fsr &

Y & 55 g a1 5 <o FOT T
& T w1 6T (oo ®T
g7 o) feafaed vt & R &% 0
® | W W1 A9E § 6 {ioo wOR®
R ¥ HWET T I3, JUET gEArd
1 ATE F | AT CHW AT WY
7 A )

T CAFAAH AT 7 9T W@
qra=dY smar e § 5 difer @ ol
A W gw A § | H7 o F g adwaedr
&1 AR T O T AR avde oY o,
qgT ®T FT arfg ¥ § AR RAO gw H
A% gy wraTy v § | AfeT, e A
e age, Ag@ AW W X AR E
A wgA arge g i ogr gw o av
et s wgr AT erew N HY &
Wy e qeed Y @ sw gl
e &1 @ "W | WX I9 T
#ifor A s /Y § Y 9w axw
R AT AGTERAE 1 g A A Y
% ATTAT X OF wEW 24T £
w N aes 1 A e,
TRiRY W STy wenfe ot 5w
At fE garT Y ey 39 O §
W FrgiR qw emmaT a1 T g ar
I AW R I AT W ey e R
&) w1 N awra ¢, faw oy ¥ & oo
w1 [ e w1 £, 7 wgen g e @ar
ot g OF | garer @ wdx § Smfae
& ae A W gewdt T g
i wywr § 2 o arwe  fe e <1 ftor
acdt § garly wwow & aw ave wor
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@ § 1 5 A e W deewmy
fiar § 1 g A pdfaw & N derme
fiear § | g7 7 daw dww, fie dvw
gt 2vw, vt dvw o wamw
g 1 few g ot wferd ot
FOH VW T T, v
ax § 1 @ 5T g e W W
& gwwen g v foras wew g & o g
& oy gt § vt g waw Tt W
o wifgd | & sawar g e s wr
war § o fe e yeieaw wr dur
" far o 1 qg o Prfadvr e
T X A oy 9 Pl aga @ 8
qg ¥ 37 fafefrg w s oo
ey 3 O v e § e e iy

T atawr @ fewrgar § e qw
AT 20 ¥ W Y pRfaE ey
ey 37 1 3 g g f av Y Ae-
arew frd aic pRfaEr wrs srcafed
Fftar T A A waw ¢
F aE § g g, WX @ga 97
? wi A v s TW P
T ¥ yerw sTEngr g, s
wa®! o forar o o sefir won g
s g fafrerage frqofr @ &
faea ®T, ¥ gU ¥99 & W9 wEd A
A7 §H qET WY FAER O/ 1

Mr. Deputy-Speaker: 8Shn Adhar.
The House will have an
of listening Ch Ranbir Singh also.

Achay '(Hlnﬂlﬂt); &, 1
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[Shri Achar)

they attract eg deposits. In fact, it the
capital ig Rs. § or 6 lakhs, they are
able to attract even Rs, 1 crore or 2
crores. We have to consider this
azpect of the question and I consider
it is the most important aspect. These
private banks are able to attract these
deposits. We have to consider this
gquestion whether if these banks are
nationalised, they will be able to
attract these deposits. The present
condition of the people, their attitude
towards banking and the question of
giving equal privileges to all, we have
to consider.

I will say a few words how these
banks were built in the twenties,
thirties and forties. Usually these
banks are built by a group of persons,
sometimes communities. Only the
people of some communities or people
interested in a group built up these
small banks with a small capital. On
account of the confidence that the
people had, especially of the villages,
in these individuals, they were able
t{o attract large sums of deposits. We
had in the district centres and taluk
centres the Imperial Bank and the
State Bank. They were never able to
attract deposits. The reason is the
confidence of individuals, villagers and
even small sections in these banks. It
is that confidence that attracts these
deposits. If we nationalise—I am not
against nationalisation finally—at the
present stage of economic develop-
ment, in the present stage of banking
gense in ordinary people, especially in
the villages, will it be in the interests
of the country? 1 feel we will be
removing the source; I feel these
people will not deposit. Anyhow, 1
would at least submit that even if
there are people who think that we
will be eble to attract, I am not in
favour of taking that risk. The very
first point that I would submit is, in
"the interest of attracting deposits, it
is not good to nationalise these banks.

Shri Braj Raj Singh: Where shall
the deposits go?

Shel Ackar: I know Ffow these
things are taking place.

AUGUST 31, 1080
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Member also knows that his tivae
going out.

Shri Achar: The nex# point]would
submit is, these banks, sstablished in
the taluk centres, especially the smal-
ler banks, serve a certain section of
the people, that is a commercial
group, a particular community, a par-
ticular group of persons. These banks
are served by several bankg that are
spread all over the couniry. The
pont is, if they are nationalised and
centralised, I do not think these banks
will be able to serve as well as they
are doing these individuals in whom
they have confidence. The third point
that I would like to submit is this,
Reference has been made here to the
nationalisation of the life insurance
business. But that is a different gues-
tion altogether. So far as nationalisa-
tion of banks is concerned, have we
got the neccssary personnel to rup
these several banks, pread all over the
country, and serve the different see-
tions of the public who are responsible
for starting these banks? I do mnot
know whet the situation would be
some ten years hence. But, as it is,
I would submit that if banks are
nationalised, I do not think Govern-
ment would be able to cope up with
this work and satisty the publie.

16 hrs.

In view of these considerations, I
do not feel that nationalisation at this
stage will do any good to the nation.

wo Tovafie g : IuTemw W,
4 wwar £ & ofoewr wR
xRy g 9% T A wifgd e wmar
s s@E ¥ e fpr W
o gEd ar forw oY wow wd
e wifgd ag o fe o & g F
ot dwer wod § s wy dw W MY &
qmfaw wor & Ty, dw ke Aw &
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frit w7, a fs gt ofte
) «f wicward ¥ figr F ek § 1

et arar sy fe v 0w de AT 89
woger 3w § o 7 dfew w0x
94 FAT ¥ § W I H F0I &7 37 7970
§ oy v 0T (oo FAT R 1 WA TT WY
wii vaA & frd g & o Afa fuifes
Y & 3w &, gronfes g Fawee gorrely &
farvarr < &, 7 v o e wowr Y
FHTT Ft WA F fA7 dcoo FAT
Fo WH FrgT ST /17 AT5AT AW W
ooy & fad % doo FAUT ¥o
AATAT ATAT | FAT ATAT A g0 A T S
#fa fraffca 3 ag gz § fr ot ofersr
¥wev 4, 99 ° WiHE T A T @
AT F7AT AR § AR AR T
fogrd @ AR € 1 MlEE W AT
Frga g IR era AT ¥ fomar
rexs d of $7 & wferd g &Y
2% ag % 37 91 Yo Ft gt Ty FTwrdY
fawffear & =7 91 W17 44 9T
AT WRIE G W A OgWT 9T |
o gar g f& o gwie A & A
faffa N g & oz famms 2
A ag WA g R g A S a
FACHTIEAE T LRI
T TR A T wAgy + Afew
Har AT fax ofr ofean o & ey
g &% Y G a0 A% TH W TAH
Ao FAE 1

% NG WO (s W ALY A% |

e twaix fag  1s o & aw
ol v § 1 oifear o & Frer fear
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& s g fiF W s & A dv
Tedawor T fEar 9t 9 & R
o7 fenfar &rm ag fad (Yoo &A%
7Y W | W AE Y000 FAT AN G
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# gawa g e oo o7 §9 & odw-
O F@T dE0 § w=fF o S 9
6 F wrar oy w1\ g w fad
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FOTC ¥ ST § | W & 3w #
&1 & @), FE WY w7 fr IF ¥ FT
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FAT To ITEC ¥ FAT firer | W
W = udgeor fear amdw Ay
ary w1 feEm R § @ WK
A o g W T SaTRT ST
Jar & F gy, AT T A H wH AR A
Fwfiw g 1 T agam e
FTEAETO 1 ww Ad fear ar www
wiifs & e T g | wiwam @
fir S sTaTd §, FToETARI & R A,
Yo FTA To TW ¥ & A fmrer
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e, T T o ¥ foerw @
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[t TonfiT fex]
wras gt § 1 @ F ag v § fe
At dd W §, e wr
ZTATT WY WA U, W WY gAR 3w
Mesed i gafiwmq i
& wrgan § - W T W v A
& v & ol e A s I W
e w< for am @ ford @
Y Y FRATT feay an §, aeT o o
s far mar @, S W W
AT X W qw & fod e e W
Y TYGT W Yo Y T wOHT faw)-
fefedt & P § WX ST dwT A
LY W Gt AT g7 § 9 WEw wT g
¥ fr A YT A o W ad ¥
T A A1 g | N e B
T ¥ WO A W Y 6§ A
wR F s Wy

Shri B. R. Bhagat: I oppose thuis
resolution. ...

Shri Braj Raj BSingh: That was
expected.

Shrl B. B. Bhagat: . . .and also the
substitute resolution tabled by Shri
Prabhat Kar. I oppose this on very
wvalid grounds, namely that it js quite

The observations that have been
made namely that nationalisation of
banks will remedy all the economic
ills and is a panacea for all the eco-
nomic evils, are not borne out by facts

Shri Prabhat Kar: I have sad
‘check’ and not ‘remedy’.

AUGUST 31, 198
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when he replied to the ganeral dedeate
on the Budget. He said:

“But in the system that this
Government has been
and which the country at large
has been there cannot
be any question of nationalisation
for the sake of nationalisation.”,

So, 1 would also say on the same score
that I would not like to take what I
would describe as a doctrinaire plunge
into nationalisation. I can understand
my hon. friend Shri Prabhat Kar who
has a totally different scheme of things
and who would like this measure to
go through as a thin end of the wedge
so that he may disrupt the whole
economy, because if we nationalise the

-

Shri Prabhat KEar: The original
resolution is from a Member of the
hon. Minister’s party.

Shri B, R. Bhagat: I am replying to
the speech delivered by the hon. Mem-
ber and to the substitute resolution
that he has tabled, by saying that if
we nationalise the banks, the flow of
credit to the private sector will be
stopped, and the flow of credit to
trade, both internal and external, will

tions and our plang have made it
clear that we believe in a mixed
ecanomy. We believe in Socialism but
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. it in a pragmatic approach it subserves
the interests of the Plan that the
House has accepted, if it subserves the
speedy economic development of the
country that the House has accepted
and is looking forward to, we will
certainly go in for nationalisation. But
as facts now are, which I am going
1o cite, nationalisation of banks does
not subserve the national interest or
economic interest of the country
‘Therefore, nationalisation of banks is
not only unnecessary but quite unwisc
at the present juncture.

Now, what are the facts? It has been
suggested that nationalisation will add
10 the resources for the Plan. I do
not know if nationalisation will mean
any spurt in additional resources, any
net increase in additional resources,
There are no proofs adduced to show
that it is going to result in an increase
mn the net resources for the Plan.
‘What it can mean is that there may be
a reallocation of existing funds bet-
ween the private and public sectors.

Even today, what is the trend? If
you see the investment side of the
commercial banks, the figures have
been going up. In April 1858, invest-
ments in government securities were

or a little over thet—in July 1958
they have gone up to Rs. 714 crores,
a 50 per cent increase. This is the
irend.

Bimilarly, if you look at the
advances which go to the private sec-
tor, during this period, the advances
were Rs. 969 crores. Today the figure
is slightly less, Rs. 958 crores. Such
a knowledgeable Member as i
Prabhat Kar has been
his facts. I would not
the House.
there are
with
utilising.
through the
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India—the total liabilities, that Is,
deposits, were Rs, 1627 crores, invest-

come
Then we have Rs. 3 crores and Rs. 76
crores under cash in hand and bal-
ances with the Reserve Bank. So
to siy that there is surplus money
with the banks lying unutilised, and
if they are nationalised, it will be
available for development purposes is,
I think, to drew a very inflated
picture.

Similarly about the shift from
demand to time deposits. I agree that
the trend is there. But I would differ
from the hon. Member in his conclu-
sions. The difference can hardly be
exaggerated between time and demand
deposits, because much of the time
deposits are for one year or other
short perieds and when they mature,
they are converted into demand depo-
sits. Had it not been so, there would
have been no necessity for a new
specialised institution to deal in
medium-term finance, that is, 3—T
years, like the Refinance Corporation.
The banks make the advances and the
Refinance Corporation guarentees or
takes them over. It is entirely
because of this—with the shift in the
time deposits which are hardly differ-
ent from demand deposits after a par-
ticular period—that we have the need
for a specialised institution like the
Refinance Corporation. So on that
score also, the picture that he has
drawn is not bome out by facts.

Now, I would come to the general
charge—and some hon. Members have
been taken in by that charge—that so
much of funds. Rs 1500—Rs. 1600
crores, are being controlled by a few
#roups of people or big people, the
vested interests, Firstly, if the House
is aware of the trend in banking,
theae facts will aot be borne out. We
have the Reserve Bank of India whose
powers have been progressively in-
creased during the last few years. In
19088, we came with an amendment to
the Banking Companies A¥t and the
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{&bri B. R. Bhagat)
Haserve Bank of India Act Even
ragently, the House passed some
smendments giving more and
more powers to the Reserve Bank
which can control and regulate the
banking system to serve the interests
af the nation, the Plan and the econo-
mic interests of the country. I would
not like to enumerate these powers for
iack of time, But certainly the
Raserve Bank has power to control
advances through various measures.
The most important power is the
power of inspection which the
Reserve Bank has  Recently, the
Bank has utilised that power and
made it more gharp and more effec-
tive—by having more and more
ingpections. If the House is interest.
ed, I would lLike to give a few Zfacts
from which 1t will be seen that
inspections for general purposes have
been increasing. So the Reserve
Bank has all the relevant information
about the functioning of all scheduled
banks. Total in<p. ~tions in 1954 were
87; in 19855, the Reserve Bank con-
ducted 156 inspections; in the next
year, the figure was 205. Routine
‘inspections under section 35 of the
Banking Companies Act have been
further increased in 1959, Today, the
total number of inspections is about
400, At the present rate of inspec-
tions, every bank is inspected once
annually. So the Reserve Bank is in
the know of things, of the irregulari-
ties, malpractices and other undesir-
able activities which go against the
national interests and againgt the
economic policy of the country. It has
full facts and in course of time the
Bank is going to make it more effec-
tive, so that whether it is in respect
of advances against securities or

for other undesirable practices, things
can be put right

‘The House is aware of the selective
credit control policy we have follow.
ed. We have seen from time to time
how it there is & price spurt in food-
grains progressively through various

AUGUST 21, 1909
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directives the Reserve Bank has besa
able to chop off the advances. [ do
not want to give the figures, although
1 have them here. Similarly, & recent
example is about sugar prices, how
advances against sugar stocks have
been reduced when there has been a
sudden spurt due to export and so on.
The same is the case with groundouts.
When there is a spurt in prices,
the Reserve Bank comes
down heawily and brings down the
prices.

So whatever 13 possible within the
province of the Reserve Bank is being
done and the credit control policy,
has been made more and more effec.
tive The hon. Member has sought to
make out that if the nationalisation of
banks was effected, there would be no
inflation or price rises. I would say
‘no’. It does not prove that, Price
rises are there because of secular
forces. They are the accumulated
result of various factors and you are
not going to control them only by
injucting more money or taking away
more money from the market.

Within the economic policy we have
laid down, it is necessary that the
banking or credit policy, credit crea-
tion policy and credit control policy
and control of the Reserve Bank over
commercial banks should be made as
perfect as possible This we have
done All these ills that have been
sought to be attached to the banks’
existing practices are not there
because of their not being mnationa-

lised; they are there because of other
factors.

For example, we are irying 0
control  speculation in the atock
market through the Stock Exchange
Act and other Acts The hon. Mem-
ber is aware of the recent report of
the Reserve Bank of India. The
Reserve Bank recently conducted an
investigation into how much advances
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advances. That has been done with a
view to help the co-operatives, with a
view to help the small-scale indus-
tries, the marketing and processing
and other sectors which normally the
commercial banking system would not
venture to undertake, This has been
done to extend the banking system {o
those areas where the normal com-
mercial or the private banks would
not go. So, already we have the
public sector functioning in the comn-
mercial banking system, which will
act as a norm or guide to the entire
commercial banking system. Here,
we have a picture of the entire mone-
tary and financial institutions in the
country which are well regulated and
controlled, which are subservient to
the needs of the plan, and to the
economic policies that have been laid
down from time to time by the Par-
Bament and by the country.

Again, a point was made that if you
nationalise the banks tax evasion will
automatically stop. There is no logical
relation between the two. That Iis
what 1 am trying to point out. It is
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speedy economic development of the
country.

For tax gvasion, we have powem
already under the Income-tax Act
Certainly, it our tax officers of the
Income-tax department are efficient—
ang they are efficient as we claim and
every day they are becoming more
efficient—they would be able to locate
the problem if there are 10 accounts
being manipulated by one person. If
hon, Members like Bhri Kar were to
cooperate, this can be even more
easjly located. But this has no rela-
tion at all to the nationalisation of
banks

I would not hike to take much aof
the time of the House. But, 1 would
like to state that the nationalisatien
of banks 1s not only not necessary to
suit the economic policies that the
House has adopted, but that it would
ralse many admnistrative problems
which will retard our economic deve-
lopment.

We have a group of banks control-
ling about Rs. 180 crores or more, the
foreign banks, or the exchange banks.
If we go in unnecessarily for taking
them over, we have no advantage to
secure, but that would be remifica-
tions outside the country; and we do
not want, in any way, our credit
situation to be clouded, or any doubts
or uncertainties to be created over our
economic policies. It is not necessary.

If we think that nationalisation is
in the interests of our country, we will
certainly see to it. But it is unneces-
sary and many administrative pro-
blems are likely to be created It
would lead not to the spurt in  the
deposits and increase in the
resources—they may not go from
Rs. 1800 crores to Rs. 2000 crores—but
they are very likely to come down.

So I would like to summarise what
I have said. I am opposed to nationa-
lisation for nationalisation’s sake. I
am opposed to it because it is not in
the interests of the country unless you
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Even from the development point
of view, nationallsation cannot be
supported and I attach a great impor.
tance to the development, Develop-
ment purposes are not served by
short-term credit. The commercial
banks mainly look after the short-
term credit, but the long-term and
medium-term  finances are more
important than short term finances for
development purposes. The important
source of long-term savings in the
country 1s life insurance and that is
why we nationalised Lfe insurance
‘There are also a number of institu-
tions i1n the public sector, 1tke the
Industrial Finance Corporation, and
the Re-finance Corporation which are
gowng to fill the lacuna in this respect
What is necessary at this juncture is
not a take-over of rommercial banks
but encouragement to them to play a
more effective part in financing indus-
trial ventures They must go on
oiling the industrial machine which is
increasing every day We dare mnot
stop oiling of the industrial machine
because it will come to a crying halt:
that is more important

Nationalisation of banking cannot
by itself increase the quantum of
resources available for development
I have already dilated quite a good
dea] on this point.

Lastly, I would say that nationa-
lisation was at one time an article of

AUGUST 11, 1960
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falth with socialists. There hag Dobn
considerable rethinking on this ques-
tien in recent years, Today, there is
hardly any democratic country which
regards nationalisation, either of
industries or of financial institutions,
as an essential element of socialism.

From all these points of view, and
due to valid considerations, but ndt &
doctrinaire or ideological approach,
the nationalisation of-banks would be
unnecessary and it would not be in
the interests of the country today. On
these grounds, I would request the
hon. Member, if he s0 desires, to
withdraw the Resolution before us.

o Tmpew e faree faddt s
aT, a1 fr dv w1 FwrETTT SO
& A F & & vy av, & og wwwar av fe
dw O Foreew ST vefud qad
W e § fie s feew § v
AT Sfedw s § | AT A R g
wg a1, & T8 e W 7w g e swey
R FA & fod madie 7 g s
T I § WX AN WET few q
ey oy & 3@ & S FTY ATy @
i § oy & B o arer ST w1 T
firar o wwar § | ¥fie Yy ag & R
&9 FgT TF TH AT A WA FC 1
# gwwar g W) AR 70 fw @ e
A1 SRl N o | @ wsE W
FE § | 7 & A Y  aS urIwr
eqr faemay sgan g 1 oF Ay sfefew
1 qarew § | vad g oir ol o @
sgfragmam A At we @ ¥
fe feori &% #Y sarer gra< R ad o
= 7 fremw § fe wh fa gl
mifir el At et anfis ot T
Afedw § I ol ¥ oy g fiwar
o &% | Yo T F Aa gure § s g
& & oy & & e # Afer—
afefen ox vvaT g 1 Twar gl +
¥ dert § fe ofiers o o qar g, Y
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ary § A e o Y Sw H
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“Safety for  depositers is
perhaps the one objective of
monetary management in regard
to which there shiould be no dis-
senting voice.”
wfeg & AT o it § g o
y&T o fr g @ A 6
qa sqr ¥ wifgd, anfe S oY Ty
g g1 W i et g€ s o F g
Yo grou & v Tw wgr mn fv dvw W
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A wrar @ W W I 9d, Wi
W & fad wed g, A T aE AE
wEW ISWT AT | A AW FT QT
W § 1 R g fawrg @ fe o @@
TTEN W, AT T T AT W IS
F 1 &R A A FE0 0
wifer & ot | @ g N @
farg § & wion dfer few &
Wt fedwew § dar fs pmiadr i,
] H R FA N & wifers ot

7% @Y gu F W ¥ TverEr

son e @ v g W fagyy
& B wrEa & 9@

Mr. Deputy-Speaker: 1 shall put the
amendment first to the vote of the
House, The question is:

That for the original Resolution,
the following be substituted,
namely:—

*This House recommends that
in order to check tax evasion,

increase the national income, stop
iltegal remittance of Foreign
Exchange, stop rising trend of
foreign Exchange, stop rising
trend of prices, and provide exira
funds for meeting the require-
ments of the Plans, the Banks, be
nationalised.”

The motion was negatived.
Mr Deputy-Speaker: Now the

Resolution by Shri Ram Krishan

Gupta.

The Resolution was, by leave, with-
drawn

16.33 hrs

RESOLUTION RE REFERENCE OF
TIBET ISSUE TO THE UN.Q.

Shri Vajpayee (Balrampur): Sir, I
beg to move:

“This House 13 of opmnmion that
Government should refer the
Tibetan issue to the United
Nations.”

Sir, the Grneral Assembly of the
United Nations 1s gomng to meet from
the 15th September, 1958 The Gov-
ernment of India have decided to
raise the question of China's admis-
sion into the United Nations. By this
Resolution, I want this House to
recommend to the Government that
the Tibetan 1ssue shoulsd also be raised
m the United Nations.

India had been a strong champion
of the United Nations, and that is the
only ray of hope in the world threa-
tened with nuclear wars. We Thave
all along maintained that internation-
al conflicts should be settled by
sitting round the table, the use of
force should not be resorted to and
that all disputes should be settled by
negotiation. We have adopted an
independent policy in the interma-
tional sphere away from the warrng
groups because we think that 1t is the
only correct policy not only in the
best interests of our nation



‘when they are in distress not because
we are militarily stronger, not because
-we have armaments, but because we
try to adopt a policy based on moral
considerations in the international
sphere This moral force which India
has come to possess demands that
whenever there 1s any aggression we
should support the just cause; and in
the past, when the independence of
any nation was threatened, India did
not keep quet We also supported
the right and the just cause without
being afraid of any power

You are aware that the question of
Tibet was raised in the United Natjons
in 1850 when the armies of Chimna
marched into that country. On the
25th October, 1850, the Chinese army
-<niered Tibet and on the 7th Novem.-
ber, 1950 the leaders of Tibet sent a
complaint to the Umted Nations
against the Chinese aggression On the
18th November, 1950, the representa-
tive of El Salvador moved the United
Nations formally and asked the
General Assembly to create a special
<ommittee to study what measures
should be adopted by the United
Nations General Assembly to assist
Tibet against tge unprovoked Chinese
aggression But when the Steering
Committee of the United Nations met,
the Indian representatives asked the
‘Committee to drop the whole matter
and gave the assurance that the
Chinese forces that were advancing
had stopped and that the Committee
need not go into this matter

The Government of India wanted
that China and Tibet should settle the
issue by peaceful negotiations and our
Prime Minister advised the Dalai
‘Lama to come to an agreement with
«Communist China, {h view of the
assurances given by the Prime Minis-
der of China, who visited India during

Even then, the Government of India
wanted the situation to calm down in
the hope that wisdom will prevail and
a gatisfactory solution of the Tibetan
problem will be found out

dignity They are aghast at the fate
of the Tibetans Now, it is not

question of Tibetan independence or

whether Tibet's distinct persomality
will survive or the Tibetan people will
be annihilated We are aware, and
the Dalai Lama has confirmed, that a
large number of Chinese are being
settled n Tibet § milhon have
already been settled and 4 million are
in the process of being settled
Besides this, there are a large number
of army officials

The whole aim of China 15 to reduce

0
wipe them out completely from the
map of the world. France has gub-
jugated Algeria, but the Government
of TFrance respects the
personality of Algeria. But it
that the people of Tibét will have to
g0 the way of Inner Mangolla. Ouyler
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the people of Tibet had been demed,
and are still being demed, the right
to liberty, life and secunmty Forced
labour has been inflicted on the
Tibetans; tortuous, cruel and degrad-
ing treatment is being inflicted on

ment within the State gnd the right to
leave and to return to Tibet have been
denied, marriages have been forced
upon unwilling parties, property
rights have been arbitrarily wviolated
and freedom of religion and worship
Fave been systemaucally demed If
the human rights are to be wvioiatca
in this manner, and by a nation which
13 seeking admission to the United
Nations, the world, and especially our
country, cannot and ghould not remam
a silent spectator

In addition to the wiolation of
human rights, the International Com.
mussion of Jurists has come to the
conclusion, and they have ewvidence to
show, prnima facie case of a systematic
mtention to destroy in whole or in
part Tibet as a separate nation and to
pui an end to Tibetan interest A
prima facie case of genocide according
to the Convention of 1948 has also
been made out by the Commission I
need not go into these charges
Unless a comnussion of independent
countr.es can go into Tibet and find
out Tor themselves what is happening,
nothing can be said In addition to
this, Dalai Lama has stated that
during this upsurge 65,000 peaple have
pecished angd the people of Tibet have

178 L8D
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been denied freedom to fyame thelr
future according to their owm ideas
and conceptions

Now the question 1s raised that since
China 15 not a member of the United
Nutions no useful purpose will be
served by referring thus question to
tnat rugust body May I submit that
India jomed the nations who brauded
North Korea as an aggressor though
North Korea was not a member of the
United Nations We did not say at
that ttme that since North Korea is
not in the United Nations we are not
going to join in condemning North
Korea as an aggressor We want that
China should be admitted to the
United Nations because we have faith
in the United Nations and we thurk
that whatever the form of Govern-
ment the people of China may have
since the Government of China 13 the
actua]l government and 18 actually in
possession of the admmstration of
that country Chmna should be
admitted to the United Nations But
everything does not depend on us
China 18 not there But it does not
mean that we should not refer the
Tibetan 1ssue to the United Nations

Another point made out is that if
the Tibetan issue is referred to the
United Nations 1t mught intensify the
cold war When the Anglo-French
invasion of Egypt took place the
whole world joined 1n denouncing that
aggression and no couniry, including
ours, raised the apprehension or the
fear that no, the Anglo-French aggres-
sion should not be denounced because
1t will become a part of tne cold war
The Tibetan issue has nothing to do
with the cold war It 18 a question of
the nghts of man It is
a question whether smaller nations
can exist in this world or not or will
they have to lose their entity, will
they have to be wiped out India has
a moral duty to the people of Tibet
We have a moral responsibility Apart
from the considerations of India’s
security, with our age-old relations
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with Tibet how can India
silent when before our own
nation, the personality of the
of Tibet, is being destroyed?

i

Suppose, India does not refer the
question to the United Nations; some
other country may raise it. I would
like to know what will be our policy
in that case, We cannof prevent
other nations from raising that issue.
‘What shall be the policy of our Gov-
ernment? All our attempts for a
peaceful solution of the
Tibetan tangle have failed,
In spite of the best wishes of our
Prime Minister, the Chinese com-
munisy leaders are not prepared to
heed to the voices of wisdom, reason
and justice, On the contrary, they
are branding India as imperialist and
also the Indian people. India relin-
quished its extra-territorial rights
that accrued to us from the Britishers.
The other day, our Prime Minister
objected to the boundary line
between India and China being called
ag the MacMohan line: actually objec-
ted; he said, he disliked, I think beca-
use the very name MachMohan smacks
of British imperialism, As Shake-
speare has remarked, there is nothing
in the name. But, it showed how
deep our feelings are against imperia-
lism. But, then, the Chinese com-
munists are branding us as imperia-
lists,

Propaganda against India, against
the people of India, has been let loose

al newspapers, news agencies
.08, has published, distributed
and broadcast 77 articles, comment-
aries and editorials, totalling more
than 40,000 words, condemning India
in the most wunrestrained language
Indians in Tibet are
being harassed. Police are still post-
ed in front of our Mission in Lhasa.
Indian currency has been declared
illegal. Cartographic aggression

1}
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cluding 30,000 square miles of terel-
tory of India is still thers. Our
test notes are not even replied to,
we think that, in the present clreum-
stances, China can be induced
accept the just demands of the T
tan people? The Dalai Lama
clearly stated that he and his fellows
are not againat socia] or economic
reforms in Tibet, But, now, that

pe

E¥s

but to mobilise world opinion against
the Chinese aggression of T.bet. Even
though China is not a member of the
United Nations, if the Government of
India takes that issue to the United
Nations and we are in a position to
mobilise world opinion in favour of
the Tibetan people, I am sure some-
thing good will come out of it. As a
nation who has faith in the United
Nations, that is the only course left
open for us,

17 hrs.

When the Government of India
have decided to raise the issue of
Ch na’s recognition and admission into
the United Nations, in spite of all that
15 being done and said against India
by the Chinese Communist, I think
it is but proper that the Tibetan isgue
should also be raised by our Govern-
ment in the forthcoming meeting of
the General Assembly of the United
Nations, Government will have the
benefit of knowing the wishes of the
House in this matter.and I am sure
my resolution will get wide support,
and Government will accept it and
will discharge the moral duty to
the people of Tibet as a free nation.

With these
resolution.

words, I move the
Mr. DPeputy.Speaker: Resolution
moved:

“This House is of opinion that
Government should zefer the
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ORAL ANSWERS TO
QUESTIONS

5.Q
No

633,
633.

634.
635

636
637.

638
639
640
641
642

643

645
646
f49

£g0
641

52

632

Subjeet

Guest cantrol order

Licence fees on cheap
radio sets

Mnde! experiments of
Balari Bar

Ratlway line for Danda-
karanya Project

Rural credit .

Acceptance of defective
sleepers

Corruption at Howrsh
Station

Improved tools for de-
velopment blocks

Departmental catering
on railways

Tungabhadra High L~
vl Canals

No avatlability of
wagons at Visakhapat-
nam .

Rallway freight  for
manganese ore

Food adulteration
Tungabhadra Project

Sinking of Indian Coa-
ster "Margaret Rose’

Paradip Port
Electacity supplv 1n
Delhi

Suspension of Railway
Officers

Mata Tila Power Pro

jecr

WRITTEN ANSWERS TO
QUESTIONS

5.Q

No

644
647
648.
654.
685.
656

Imphal-Tamenglonp
Rosd . ' .
Hump vard at Asansol
Station . .
Registeation _of Tndian
vessels 10 Pakistan
Idle machines 1n Go
rakhpur workshops

Procurement of rice and
paddy 1n Andhra

DALY DIGEST
[Friday, the 215t Auguit, 1959/33th Srasana, 3881 (Saka‘]
WRITTEN ANSWERS TO
3461—97 QUESTIONS—contd
Corumns SQ Subject
. No
.3461-62 657 Extension of rsilway
bz line bevond Madho-
26 pur . .
346 s 658. Transit &éwoc for
66 goods traffic
3465 659 Dver-pg-nnmt to raul-
way tractors
u’:,_“ 5,57 660 Cultivable waste lands
661 World agriculturc farr
3469—73 662 Safdarjung Air Port
663 Shoals of prawns
3473-14 664 Mud and water mixture
m New Delh1 taps
3474—76 665 Retrenchment of work-
ers in Bhakra Nangal
3476—80 Project
666 Power supply for
3480—84 bvc
667 I tion and Power
orks under Bhakra
3484 Nangal Project
668 Indian tankers for 1im-
3484-85 port of crude ol
3486-87 660 Khanf campagn
3488—g0 670 Sharing of waters of
Araniar oroject
3490—92 671 Fvaporation losses due
3452-93 to Open watcer storages
672 Rail link between Kha-
juriaghat end Siligun
3494-95 (Assam)
673 Development of shipp-
1495-96 ing
674 TImpo-tof forcign drugs
697 675 Recommendations of
;{-ml;standnrdl ::1::
ate Structure
3498—3560 mmuttet
676 Bokaro Thermal Power
Station
110 Sp cal Mulupurpose
Tribal Blocks
3498
Usg
3498-99 No
3499-3500 1198  Qualsfications for train-
ing courses of tourist
3500-01 guides
1199 Ship repairmng facili-
3501 ties
1200. Sight-seeing tours
1501-02 1201 Vansspat

Flectric short circuits
m Delly

Corvanes

3503
35-3-04

350408
3505-06

3506-07
1507

3%07

3508
3508-09

3509

3509-10

3510-11

3511
3512

3512-13
3513

3s13

3514

3514-18
3515-16
asié



2692 (Dazsr Desmer)

WERITTEN ANSWERS TO
QUESTIONS—contd.
U.sQ. Subject CoLumMNs
Ne.
1202 Post¥” Office™ Savings
Bank Accounts of dis-
placed persons . 3516
1203. Remodelling of Delhi
Railway Yard . 3516-17
1204. Fimancial assistance to
ey t‘ur mwm;
3517
1205. Raulway out-lsenms
m Punjab 3517-18
1206 Postul facilities tn 1.|.hu1
and Spit 3518
1207. T.B. patients in V.M
Hospital, Agartala 3518-19
1208, Mohri Tramm Acodent
Enquiry Report 3519
1209 Small-pox 3519
1210. Overbridge at Mahbub-
abad Station . 3510-20
1211 Dornakal Station 3520
1212. Export of rice from
Andhra 3521
1213  Rural water supply
schem~ 1n Andhra 3521-22
1214. Forest developmentin
Andhra 3522

1215. Quarters for P &. T.
employces tn Andhra 3522-23
1216. ‘Telepraph Offices n

ndhra 3523

1217. Wireless stations for
Laccadive Islands 3523

1218 Pouvltry development
in Andhra . . 3524
1219. Recognition of Unions 3524

1220. Ribbon development

alongside Nltifmll

Highways 3524-25
1221. Cenm.l Hulth Ser-

3525
1222. 'NB S.andC D. blocks
in Punjab 3%25-26
1223. Loan from Canada 1526
1224. Model Town Planning
Legislation 3526
1225. Railway Uniforms Co-
mmittee . . 3527
1226, Flood control in Pun-
fab 3527-28
1227. Co-operative laws 3528
1228. Sutlej-Beas Link and
Right Bank Power
House at Bhakra 3528-29

3694
WRITTEN ANSWERS TO
QUESTIONS—contd,
USsQ, Subject CoLumus
No,
1229. Participation of lebour
in managemert of Inte-
E:.l‘n oach Pmoty,
bur 3529
1230. 'Water supply in De!hi 3529-30
1231. Primary Health Centres 3530

1232. All India Instuute of
Medical Sciences . 3$30-31

1233. ‘Transport problems in
Delln .

353r

1234. P.&T. Board . . 3531

1235 ‘Telephome tariffs . 3532
1236. Indm-Nepal Postal

Agreement . . 3532
1237. Construction of roads
under Village Pan-

chayat Road Scheme 3532

1238. Rulwav earnings . 3533

1239. Desert Aflorestation Re-
search Sntlon, Jodh-

pur 3533-M4
1240. 1lac production - 3534-35

1241. Surfacc drammage scheme
in Ornissa 3535

1242, Minor Irngation sche-

mes in Onssa . 3535-36
1243. Groundwater exploration

m Ons<a . . 3536-37
1244. Carching of fish n

Hirakud Reservorr 3537
1245, Milk Powder Factories 3537-38
1246. Movement of foodgrans

from Rajasthan 3539
1247. Automatic Telephone

System 1539-40
1248. T.B. control in Assam 3540
1249 Speed of tmains on

Indore-Ujjam line 3540-41
1250. Indore-Dohad  Rml-

way line . s
12¢1. Forms Commuttee of

P&T. 3541-42
1252. Small hydro-clectnic

generating units 3542
1253 Accidents in Delhs 3542—44
1254. Parking places for buses

m Deln 3544
1255. Fish freemng industry 3544
1256. Meeting with P. & T.

Unions . 3545

1287. Mpodicines for Medical
Department, Hiraachal
epartment, &

Pradesh 3545-46
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WERITTEN ANSWERS TO
QUESTIONS —contd.

U.s.0.
N

1258.
1259,
1260,
1261,

1262,

1263

1264.
1265
1266

1267
1268

1269
1270,

1271
1272

1273
1274
1278

1276

1277
1278

1279
1280

1281

1282

1283

1384,
1285,

Subject
Building for Head Post
Koshikode

Game mlcll::):l‘-mm'
Hi Pradesh
Fre capacity  of

'WEYS
Water taps m Kangra
Valley Railway Com-
partments .
Coaches and wagons
01 Kalka-Simla and
Kangra Valley Rail-
wiys
Refreshment
on K Valley
Ralway Stations
Pilferage of railway
property
Settlement of Khas
land in  Trnpura

Fishung  Co-operative
Societies 1n Mampur

Co-operative Societies
Railway out-agencies
CHS Scheme .

Office of Director of
P & T Bhubaneshwar

Catering at  Madras
Central Station

Public Telephones at
Calcutta Port

facilities

Bhakra Dam . .

Leprosy
Trunk
ports
Income at Amritsar
Station

Letter Boxes

Poultry and poultry
products
Poultry farming
Increase in
yield

telephones ar

poultrv

Construcnon of roads
mUP

Post Offices and  Sub-
Post-Offices 1n Ballia
Parhiamentary Consti-
tuency

Underbridge at Waran-
gl

Family Planning

House Buélchng Cr-
operative Soctieies m
Delhu

[Dany Decier}

CoLumne
The Speaker th-:id:hdd his
congent to the moving
3546 two adjournmnt
given notice of by Sar-
Nagy Reddy and Shriman
Parvathi Krishnan
3547-48 regarding the
violauon of ar space over
Calcutta by foreign
3548-49 mulitary aircreft
PAPERS LAID ON THE
TABLE
3549 (1) A copy of a statement
regarding revision  of the
construction schedule of
3549-50 the Bhakra Dam.
(2) A copy of each of Non-
3550 )ﬁanom No< F r12(5)s8
and F 12 (41) 86, dated
3550-<1 the 7th May, 1959, under
sub-section (3) of Section
3551 133 of the Motor Vehicles
Act, 19319, making certain
3551-53 amendments to the Delh
3852 Motor  Vehicles Rules,
3552 1940 published in Dellu
Gagette ¥
3552-5 (3) A copy of Noufication No,
: 33?}:3? 922, dated :jh:
th August, 1959, under
3553-54 sub- acg‘:m (6)9!:3!' Secuon
3 of the Bssential Commo
3554 dities Ac*, 1955
3554
A copy of each of 'le
3555 {4}olk>wlng Notifications
3555 under sub-section (6 of
Sertin 3 of the Lscenusl
Commndities Act 1955
3555-56 (1) GSR No 932, dated
3556 the 7th August, 19359,
contaimng the Dellm
6 Wheat and Whesat Pro-
3556-57 ducts (Fxport Control)
3557 Order, 1959
: () G SR No 934 dated
3557-58 the oth August, 1959
meking certain her
3¢s8 amendment to the Mam-
par Foodgrams (Mowe-
ment) Control  Order,
1956
8-¢
AT MESSAGES FROM RAJYA
3559 SanLA
o Secretary  reported two
3559 messages from Rajya 15
that at 118 syttng held on
the 19th , 1959,
3360 Ryya Sabha hai agreel

MOTIONS FOR ADJOURN-
MENT .

ssbo—fa

3562-63

3563-64
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MBESSAGES FROM RAJYA
SABH.I\-MJ

any amendment
twthetouommlh —

(1) The

mnéoﬂ?m)

Bul, 1959
Lnk’ s' 4|.E

Ausult. 1959.
(z) The Public Wakfs (Ex-
Bil, 1955, phesed By
1
s-i’r& on the 7th
Mllm, 1959.

REPORT OF BUSINESS
ADVISORY COMMITTEE
ADOPTED

Forty-first Report was ad-
opted,

DISCUSSION RE. RISE IN
FOODGRAINS PRICES

Dr. Ram Subhag Singh rais-
ed & discussion on  the
situation  ansing out of
nse n foodgrans  prices
in the country with speaial

1o West Bengal
where levy and price con-
trol on rce had been
withdrawn., The discus-
s10n was n 1 concluded.

[Damuy Dmmsr]

3565

3566 —3629

REPORT OF COMMITTEE
ON PRIVATE MEMBERS'
RESOLU-

BILLS AND
TIONS ADOPTED
Forty-seventh Report was
adopted.

PRIVATE MEMBER'S

3630

RE-
SOLUTION WITHDRAWN 3631—83

PFurther discussion on the
Resolution re. Nanuonal-
sation of Banks concluded
and the Resoluuon was
withdrawn by leave of
Lok Sabha,

PRIVATE MEMBER'S RE-
SOLUTION UNDER CON-
SIDERATION

Shr1  Vejpayee moved the
Resolution re. reference
of Tibet 1ssue to the
U.N.O. The discussion
was not concluded

AGENDA FOR SATURDAY,
AUGUST 22, 1959/ SRA-
VANA 31, 1881 (SAKA)

Further discussion on the
rse 1n prices
and further consideration
and passng of the Inter-
nauoral Monetary Fund
;nﬁ Bank (Amendment)

11l

3682—50



